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LOK SABHA DEBATES

LOK SABHA

September 3, 1974 Bhadra'
12, 1896 (Saka)

Tuesday,

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

MOTION FOR ADJOURNMENT
ALLEGED STARVATION DEATHS IN BIHAR
SOME HON. MEMBERS rose—

SHRI SAMAR GUHA (Contai):
Sir, T have given notice of an ad-
journment motion. .. (Interruptions)

it e fagrdt aTd (i)
qeael AR, AT OF FIA AR qT0T
fear 2 st o faere & ar #2307
7Y fagre 1 AT FT F oA 2
fagrz ¥ 9@ & FT70 YT I3 & FII
famw #Fy frafa & | F72 aFT7 A 35
gAML 2T wars wfr @ Ft v 3
w1 I1727 far g1 FFET $37 10 AT
A zam fear s wgrg 1 Ader ag
A famzd ar@r qm e &
TTTZE | AW F AR 98 HAATT AT
QITTATFTE « ‘qIeR Y T & weaT
AT 993 § agod afafe & s
70 WIGET FATE [T qEAAS ¥ FAIT
§TE1 AT 13T ETF BIAT AXH FT
. gfr=a afzar, &1 grr araEE #:
GAY #T 7eg wAWE & Frag ) AT
TR 3F7 Mia F gﬁT T 21T & fq?ﬂfﬂ'
qrAT &Y 77 w_ & f3Ar 97 16 WAET
wrar ag 1"

geus gzareg Fig faie g
AN AL AT ATES 4 & AFET AY
qARY F WARAT A1 AF00 H AT G 2

dAqrfF @ afasar 7 | 3q 7 faar
& “fagr7 swraar s E FA IMa A
wrfzar . mqar fees #€ m@ar &
3 fad & gars 91 feafy £ saegeg
FUAT 9727 fFd A F WTET § 1 30
T F 431 TF 997 A7 F faq |
92 4917 97 q@adr 1 OF7 £ A7
T & AfFwer WA F owEAr
FE KT ATH FT 1

33 T Adl A 9f3F gEaz
A ALAT 97 IATE Z1AG § HiA Y
T it 9 % fao

weaw ®EIW : AravAr St FA
T gg HTAAT ATAT 97 HIT TH 9%
FAVT A NI I A5 2 07 Tgq 90}
TH LT AR 3 1 78 A1 0¥ Fiferaza
qI7T Z HIT 39 9T 0TATAGZ Q0T 5
ezfyz g, &fT 5 7 %7 37 & w31
qi fe gz o @eqz 2 1arara €aaz
A0 ITH TZ AT AT T STT | FF 0T
qE ATATATAIT 37 & ACH § 7 §8
fegrarfra sz ardtag d | 26 ax
FTANFIATTHE ANXTTF AT FT AT
THAT 2, A2 T F4T 37 |

PROF. MADHU DANDAVATE
(Rajapur): Sir, is it your ruling
that starvation deaths in the present
regime is a continuing phenomenon?
(Interruptions)

MR, SPEAKER. It is not a ques-
tion of ruling. After all, we have
the rules about it. That was done
vesterday. They will let us know the
position about this matter also that
you have raised toda¥,
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st wew fagrd wrwdh : foqar
wATa %2 A ¥ w7 amawr fea an,
3qar vt faar «dy & o

WEUW W\ 5H & a1 A 6T 39
Nqed fe prama g ?

§ o e ——
bk

o wzw fagrCy wwgdy : fagre
Wim‘r#u'}aiahfmmmk
# o § s geT aaraY at7 g4l gy
T wawdy w1 Ied & fog w1 se 4
FOT 1 e

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I make g submis-
sion with regard to the flood situation
in Bihar? We have been discussing
the flood gituation for the country as
a whole, but the Bihar situation was
sought to be highlighted in a special
manner by many hon'ble Members of
this House. Later also, the gravity
of the Bihar flood situation was im-
pressed upon the House and upon the
Government, But Government never
thought it fit to come to the House
with a full stalement on the subject.
Now you say that you have asked
the Government to make a statement.
It may well be that they would come
up with a slatement on the last day
when we will be left with no remedy.
(Interruptions.) We come from that
State. The situalion there is very
grave, The unprécedented floods
have affected the various parts of
Bihar. The most serious aspect of it
is that the Bihar Government is not
functioning at all, There 15 no Gov-
crnment worlh the name 1o come to
the rescue and relief of the people
(Interruptions).

®

ot gew wr www (A7)
fagrr qewre & arg dar 7@ & wary
g & fay v I wAaty A W
T I A frar a1, g it T A
fret 1 79 @ ARy Sy A At gEATEn
P (W}. .

MR. SPEAKER: Unless al of you
sit down, I would riet os1l any one,
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Deathe in
Bihar {Adj. M)

w1y 43 9y |

N EINOALHE Qa
WIA €Y q WYX g g1 omet & 1A A
N H Y LN AT AT @Y g AH A
& 1 TR AvfRy & oy mar Anfem o
g faarewary Hqum B, 1w
26 ATOR B 729§ 7YY | g7 6 g4
LB LSRR e O S8
3% uF wigifzaw wwdwe & w7 ny
sferqen dev @ i w & qgA A
TRET AR ALY w4l | eafoy G g
dfFsred ¥ A dTge gurd
IAFATHANF eI i RAW
CRLER Ui B

st s faw - oY A ¢
Tvar agt faer @ wte A wa &
TR (wrwarr)

st wew fagrQt awrddlt : gaf ar
3% Y Ffew 34 =i & a= o7 wzam
%2 & m T 97 un fegfy fandl &, aw
%1 faere #Y AT damA ¥ famy
7Y & W HaAm wewre w1 faady
W AT Tfpg Y ag AT R i ¥

SHRI BHAGWAT JHA A™
(Bhagalpur): We agree with
friends that we have floods in B?
and thal pcople are in difficulties.
The point is that we want more
grains. The Bihar Government has
asked for 38,000 tonnes per month
plus Rs, 20 crores for immediate re-
lief plus Rs. 10 crores for repair of
roads damaged by the floods, The
22,000 tonnes of foodgrains distribut-
ed by the Bihar Government are not
enough, Mr. Ghafoor and his ad-
ministration are serious, but the pro-
blem ig that we have no grains, we
have no money, (Interruptions) The
quesiion is ong of paucity of
fundi. They want to make political
blackmail of the situation...(Inter~
ruptions) We want more foodgrains,
more money. This is simply political
black-mailing.
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SHRI A. P. SHARMA (Buxar):
They want to exploit politically the
difficulties of the people

SHRI P. M. SAYEED (Laccadive,
Minicoy and Amindivi Islands): In
Kerala unprecedented havoc has been
caused by floods.

SHRI H. N. MUKEREE (Calcutta-
North-East): You have very gene-
rously permitted me. I feel I would
Iike to have your guidance whether
the House should proceed with this
matter when you say that this is a
continuing maiter and ha been dis-
cussed earlier. My difficuity is that
in Bihar as wcll as in West Bengal
and so many other States, a situa-
tton has been created where in addi-
tion to the natural calarties and
floods about which the Government
may not be 1 a position to do any
thing material, there 1s shortage of
food supply and starvation deaths
happeming in West Bengal and the
West Bengal Government had the
gumption to put out a statement that
deaths have taken place not on ac-
count of starvation but on account of
malnutritton. Thic kind of statement
comng 1n the year of grace, 1974 1=
a slander on humanity This kind of
things goes on and the Parhament 1s
at the fag end of the session
and we do not get an oOppor-
tumity of discuising thiz  motion
even to the point of censuring
the Government because they are
chary of voming out with a state-
ment regarding the porition and You
are in a prechicament having to ask
over and over again for a statement
which they do not do on their own,
that being so, it surely becomes in-
cumbent on the Parhament 1 came
back from Calcutta only last night
and I do realise the kind of feeling
prevailing in that part of the coun-
try I think the Government should
beware of this spirit prevailing in
lazge parts of the country before it
takes all kinds of strategems There-
fore, 1 feel that what Mr Vajpayee
has sought to bring in is a real op-
portunity fer the Parliament to dis-
cusg & matter of national importance
involving & lot of censure of the

BHADRA 12, 1896 (SAKA)
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Government that {8 ineidental and
which is something whick we cannot
avoid,

Thercfore, I would likg your guid-
ance. I came from Calcutta only last
nmght and that 1s why I feel even
more concerned than I would have
been otherwise about the essentiality
of this matter

ot 7y fewd (a0T) - wew
wErw, § @ne wTn WTEV 97w
Z. W FAA A AT WAL &
fa=T 7& A0 ? A G ¥ AATA O
939 T T E |

WOUW WEG 48 A=A F1 84T
T

wit oy fowwd : 9w W1 ETR ATSR
o1 WTE 7 g7 ALY AT & AT WIT F1 Gt
o1 AET | W w7 ¥ AR
fITEFZ TR WET § AV O £ /4N §
{x 95 ofresz oy ATET § ) Afew
TZ I TAGTE TH ATE Wi AT 1
A TET w74 ¥ A% ger @ €

| Sy )
SHRI B K DASCHOWDHURY
{Conch-Behar) - The situation in

North Bengal which I raised yesterdey
and day before yesterday .. (Inter-

ruptinng)
PROF MADHU DANDAVATE
{Rajapur): Mr. Madhu Limaye has

alieady started his pount of order.
Always a point of order should have
precedence.

MR, SPEAKER: Mr, Ramachand-
ran Kadannappsalli, why are you get-
ting up every time? 1 am not able
to listen to anybody. Order please,
It you are on a point of order ¥ou
are welcome to say about it. But it
must be strictly point of order. If
vou are on some Submission I will
listen to you later on. '
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SHRI MADHU LIMAYE: I have a
point of order.

MR. SPEAKER:; Why are you in-
terrupting nve like this, Mr, Madhu
Limaye? You want to submit some-

thing else.

PROF. MADHU DANDAVATE:
The hon. Member over there wants
to submit something. He said that.

MR, SPEAKER: I am not only
baund to this side; I have to listen to
that side too.

PROF, MADHU DANDAVATE:
You can, Sir,

MR, SPEAKER: How can 1 ignore
them? Why are you standing up
every time? Mr. Ramachandran
Kedannappalli, why don’t you tell me
what you want?

SHRI RAMACHANDRAN KADAN-
NAFPALLI (Kasergod): There is
the serious situation which has arisen
in Kerala, Sir.

MR. SPEAKER:
of order,

SHRI P. M. SAYEED: Many people
are dying of starvation.

MR. SPEAKER; All of you may
please it down, Everytime I caw you
getting up In spite of Mr. Madhu
Limaye's protest I called you. 1 gave
you notice that if it is a point of
order you are welcome, Please don't
get up everytime,

SHRI P. M. SAYEED: We gave
notice under Rule 377 1t js a serioua
situation about food supply.

MR, SPEAKER: This is not a dis-
cussion under Rule 3877. Order

please.

 SHRI PRIYA RANJAN DAS
MUNBI (Calcutta South): You allow
Jyotirmoy Bosu to say without point
of .order. You dllowed Mr. Hiyen
Mukerjee, You allow them, When it

It is not a point

Deaths 4n B
Bihar (Adj, M)
muhourddnroumnotm
ing. We protest, It is not justice,

Sir. They are shouting without point
of order. When it comes to congress
members, you say, strictly point of
order, Why it is so? Why it is s0?

SHRI PILOO MODY (Godhra):
You go and cry on somebody's lap,
not here,

MR. SPEAKER: Mr. Naik, why
don’t you sit down?

SHRI B. V. NAIK (Kanara): I will
make a submission.

PROF, MADHU DANDAVATE: Not
submussion, point of order

MR, SPEAKER: I welcome you to
make that, if you are on a pomnt of
order Don't defy me when 1 say
that I will allow you later.

oft wy fody  wemw wEieT, A
EeqY ¥ AW greEdz e faxaw
¥ moafeuy @ .. (vawaer) .
Y q§ JAA A AW, W g
qriqT WTER AT 43 ATH |
MR. SPEAKER You cannot go on

like this. Order please. All of you
may please sit down. The guestion
was about Adjournment Motion. 1
have made certain observations= over
which Prof. Hiren Mukerjee made
some submission, In between this
discussion has started. The hon.
Member here gets up, the hon. Mem-~
ber there gets up, you get up,

ot gy foreed : & W agh @ W
g9T g | wra gar At wogd & ot
gfad )

oy agrex ¢ daT W Wi
a8 WY WY spvar wrqw At R

WIT W7 AT WTE W T qrerily
www o § v fedly o o T ?
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oft oy fonk - e et & wATT
we ¥ gy quadANz W qred )
WA wifNT qdvw, A Affew wavew
g% T e fenams 7w wv 3 fear
b s e Tew Adr g Aar
wiessad(q |14 WgA & garE) £ IS
ar 1w wgy ¥ fx efeqew de g
€ W1 7y § fo FmOAW dqw w0
HATT W1 He % 6 77 AT o) wvar
& wegew Ay T § 7 ag 3w few ot
wt fraxy %€y av | wew A 7 Ay faaq
T ag frgR wRa | TR T
wra v fagaar R 1 wArw #
g oY meaddz W TA 97
WP TN’ WAT 4 TAN | {7 RN TR
A€t &

SHRI P. M. SAYEED: Is this the
point of order? (Interruptions)

SHRI DINESH CHANDRA GO-
SWAMI (Gauhati): The point of
order 1 am making is that the Oppo-
sition has come forward with an ad-
journment motion. As you have
rightly pointed out this is a continu-
ing matter in the sense (Interrup-
tions) that earlier, the other day,
when we discussed the floods and
drought situation, we potnted out to
the Government about the series of
news items that appeared m the
pepers. Therefore, in my respectful
submission, 1t is a continuing subject
and 1 feel when thig is a matter
which concerns all of ug deeply let
us not make a political capital out of
it. My submission will be that in
order to make your observation fruit-
ful you should immediately give an
opportunity of continuing with the
discussion on floods. If you will give
us the opportunity of discussing this,
the Minister will be able to express
hin views. After all a series of
serious news item has appeared in the
papers. It would be better if You
coultl give us some time for discussion
of this continning matter.

. MR SPRAKER: The Centrel Gov-
simtoast provided to Bihar Govers-

BHADRA 13, 1896 (SAKA)

Deaths in 10
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ment foodgrains of the order of 10,000
tonnes as against 35,000 tonnes of
foodgrains. With the acute shortage
of foodgrains. the famine conditions
have developed in the State, parti-
cularly, in the flood affected areas
where 10 perions are to
have died of starvition. Everything
was discussed at that time,

SHRI SHYAMANANDAYN MISHRA:
This shows that this 15 a failure

exactly of this Government, 'l‘inf is
what we are seeking 1o discuss, (In-
terruptions).

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, T gave you a
document about the starvation deaths
in Bankura, Purulia, Burdwan,
Cooch-Behar and Bihar. (Interrup-
tions).

THE MINISTEP OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): So far as it reletes to
floods there wus incomplete discus-
sion. This sidz of the House is
anxious to continue with thz discus-
sion. As soon as urgent Goveinment
work is complete we will take it up.

MR. SPEAKER: Are you pressing
for your adjournment motion, Mr.
Vajpayee?

SHRI ATAL BIHAR! VAJPAYEE:
I am pressing for it

& maw o wAAfy wgwm g WK
wiw wou g fe w5 ) safg w7 R
I |

ag wgat Sre wf & fe fegre ¥ oy
qfcfeafr Jaw g€ & 96 T Wi @
o § ) fom o wwl gt qww
fagre % offeaft wawt wff &
... (teeaiw)

wome e | W WO 52 o

ot wrw fagr€ wwdeh - § rew
v § fe aw o el et &
g
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SHRI K. RAGHU RAMAIAH, I
object to it. It amounts to a censure
motion

MR, SPEAKER Those who are 1n

favour of the adjournment motion
may please rise in theyr seats

I find the numbei 1s more than 50
The motion 15 admitted We wil] take
it up at 4 O'clock,

1130 hrs
PAPERS LAID ON THE TABLE

REPORT oF ELEcTioN COMMISS1ON OF
INpIA oN FiFte GENERAL ELECTIONS IN
1871-72 anp Deumrtamon Commis-
SION ORDERS RE PARLIAMENTARY AND

AsSSEMBLY CoNsTIIUENCIES or
KERALA HIMACHAL PRADESH  AND
KaARNATAKA

THE MINISTER OF STATE IN

THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITTRAJ SINGH CHAUDHARY) I
beg to lay on the Tablc—

(I) A copy of the Report (Hind
version) of the Election
Commussion of India on the
Fitth Geneéral Elections 1n
India 1871-72 Narrative and
Revective Puri [Placed in
Library Ser No L1-8370/74)

(2) A copy edch of the following
Orders (Hindi and Enghsn
versions) of the Deliimitation
Commussion under sub-se(
tion (3) of section 10 of the
Delimitation Act, 1972

(1) Order No 18 of the Delimi-
tation Commussion in res-
péct of the delimitation of
parliamentary and assemb-
ly constituencies in the
State of Kerala, published
in  Notiflcation No SO
436(E) in Gamette of India
dated the 27th Julv, 1974

() Osder No. 19 of the Delimi-
tation

on Commussion in
respect of the delimitation

BEPTEMBER 3, 1%
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ol par ; and
assembly constituencies in
State of Himachal Pradesn,
published in Notifications
No. SO 481¢(E) in Gazette
ot India dated the 3ist
July, 1974,

Order No, 20 of the Dels-
mitation, Commuision in
respect of the delimitation
of pailiamentary and as-
sembly constituencies m the
State of Karnataka, publ-
shed 1n  Notification No
S50 479(E) in Gazette of
India dated the 5th August,
1974 [Placed wm Library
See No LT-8371174)

(1)

NotwFcarions uwmmir Customs Acr,
1962

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K R GANESH) 1 beg to
lay on the Table a copy of the follow-
ing Notification (Hindi and English
versions) under seclion 159 of the
Customs Act, 1962 —

(1) G 8 R 37(E) published in
Gazette of India dated the
20th  August, 1874 togethe:
with an explanatory memo-
randum

(2) GSR 380(E) published 1n
Gazelte of India dated the
28th August 1974  together
with an explanatory memo-

randum [Placed m Library
see No [LT-8372174]

ReporT oF CommmssgoN oF INQUIRY
INTO  DIRSAPPERANCE OF NEAN
Subnig CHANDEA Bosr AND Reromi
ON POLICE FIRING aT Limeor In
Surksoea Nacas, Dmtricr

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND IN THE DEPARTMENT OF
PERSONNEL (SHRI RAM NIWAS
MIRDHA): Lbeg 10 iy on the Tahie—
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(1) A <opy each of the follow-
ing documents (Hindi and
Enhghsh versions) under sub-
section (4) of section 3 of the
Commssion of Inqury Act,
1852 —

(1) Report (1874) of the Com-
mission of Inquiry into the

disappearance of Netaj
Subhas Chandra Bose
(1) Memorandum of Action

tuken on the Repoit [Placed
in Library See No LT-83]
73 14)

(2) A copy cach of the following
documents (Hindi version)
undel sub section (4) of
section 3 ot the Commussion
of Inquiry Act, 1852 1cad
with clause (¢) (i) of the
Proclamation dated the 9th
Februaity 1974 wssued by
the President in relation 1o
the Stale of Gujaiat —

(1) Report on the inexdents and
police finng ot Lambdi m
Surendrnagar Distriet on
the 27th April 1973

(it} Memorandum ol Action
takin on the Report
{Placed 1n Library See No
IT 8374 74]

SHRI SAMAR GUHA (Conta) Sn
Government hns debbeiately delayed
the placang of the Netan Enguiry
Commission Report

MR SPEAKER It is already lad

SHRI SAMAR GUHA 1 am draw-
ing yow  attention to Iltem No 3
about the Netaji Enquiry Commission
Report whith has been pluced before
this House This report has been pul-
posely delayed, the news has been
leaked oul to certain newspapers and
the deausion of the Cabinet has also

, been leaked out to the Press 1 am
473 this—T said this on an earhiel

thar 1T believe that Neta,:

{4 stlif alive Sir, today 1 swear in the

BHADRA 12, 1888 (SAKA)
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name of God to declare in thus House
that I have come to know that Netaji
19 stil alive I assure my country men,
from Peshwar to Chitagong that their
beloved leadey will be  with  them
again  Su, for tmg treachery which
hag been tommitteq by this Govern-
ment, for this conspiracy which has
been commutied by this Government,
he or she will have to pay for it. 1
assure my countiymen that Netan is
still aive 1 say <gain Long hive
Netayi and Netajt 15 ahive’ A greal
treachery has been committed by this
Government, a great conspiracy has
Leen commitied by this Government,
aguinst the greatest Samnt patriot of
India the greatest revolutionary of
India I again declare in the name of
God that 1 have (ome to know that
Netaj: 15 stil] alive Long live Netap

RrviEew anp AnNvaL RFrORT OF THF

TrADING CORPORATION OF INpma LTD

CAL(TTA FOR PERIOD ENDFD THE 3lgT
MarcH 1873

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C GRORGE) I beg to lay on the
Table a copy each of the following
papers (Hindy and English versions)
under sub section (1) of section 619A
of the Companie~ Act 1950 —

(1) Review by the Government
on the working of the Tea
Trading Corporation of
India Limited Calcutta for
the period ended on the 3lst
March 1973

(2) Annual Report of the Tea
Trading Corporation of India
Limited, Calcutta for the
period eded on the 3lst
March, 1873 along with the
Audited Accounts and the
comments of the Comptral-
ler and Auditor General
thereon [Placed w Labrary
See No LT-8375(T4]



CHP Anp BSF puriNG STUDENTS AGITA-
TION IN BIHAR,

SHRI RAM NIWAS MIRDHA: Sir,
&n behalf of SHRI F, H,L MOHSIN: 1
beg to lay on the Thble g statement

the reply given on the
14th August, 1974 to Unstarred Ques-
tion No, 2528 by Shri G. P, Yadav
regarding firing by CRP. and BSF
in Bihar during students agitation,

STATEMENT

8ir, while furnishing a reply to
the Unstarred Question No. 2528 m
the House regarding the rounds fired
by CRP and BSF in Bihar during
students  agitation I inter aliz fur-
nished the following information for
para (a) of the Question:—

“The CRP units fired 1 round at
Paina on 18.3.74, 41 rounds at Patna
on 18-3-74 and 2 rounds at Gaya on
12-4.74."

2. It has come to my notice that
CRP units actually fired 41 rounds at
Patnea on 18-3-74, I round at Patna on
18374 and 2 rounds at Gaya on
124.74.. As soon as this mistake
came to my note, I sought Chair's
permission to make a necessary cor-
rection to the answer given earlier to
the Lok Sabha Unstarred Question
No. 2528, I, therefore, request that
in para (a) of the answer the follow-
ing smendment may please be made:

For the words and figures : —

“The CRP units fired 1 round at
Patna on 18-3-74, 41 round at Patna

on 19374 and 2 rounds at Gaya on
12-4-14",

The following may be gubstituted:—

“The CRP units fired 41 rounds
at Patna on 1B-3-74, 1 roung at
Patne on 19-3-74 and 2 rounds ut
Geys on 13-4.74"

11.34 hm

Quaidtion of 16
Privilege

QUESTION OF PRIVILEGE

Certain Nes Rewport in Pratipaksh,
a Hindi Weekly

SHRI PILOO MODY (Godhra):
Sir, it has been brought to my notice
this morning that in a report publish-
ed in a paper called ‘Prati Paksh’ a
most scurrilous attack has been made
on the Members of Parliament. Sir,
I think it is a matter which goes even
beyond the pale of privilege because
it says, apart from other things,

AN HON, MEMBER: Who isg the
editor of this paper?

SHRI PILOO MODY: I think It ia
Mr. George Fernandes, who has been
here some time ago.

It says:
g ar W TR AT wgr 7
(warwrwrer)

sl wrrer fagrd wrwdndt (rfera)

% oft € NG A7 FAT T AHAT
F 1 %o R g gA P
gz ‘ged LT AT W E
“gRg A QA IRTHT W7 w7
“gha we frig # ey’

MR, SPEAKER: You are just read-

m.p.p«,mtumummma

do you want to make out of this
paper? There are s0 many papers in

you



havo opmad brothels and thinp

“ like thas, and you do not think that
this is a matter of privilege? You
think this is normal day-to-day
“journalism? Either you give credence
to the fact that what the man has
written is true, in which case I
would have no argument with you, or
it has to be gone into and thoroughly
investigated that whatever charges he
has made in this paper are appli-
cable to members, that such members
can be identified, that the charges
against them can be proved, ang if
proved that they lose their seat in the
Lok Sabha. Unless these things are
gone into and done deliberately in a
caleulated and business like fashion, I
am afraid you will have made a moc-
kery of parliament and a mockery of
privilege. Anybody can go and there-
after say anything he likes and you
will not have a leg to stand on. And
the next time you summon some poor
officer over here and ask him to apolo-
gise because he said ‘boo’ to a Mem-
ber of Parliament...,

MR. SPEAKER:
whom?

Privilege against

SHRI SHYAMNANDAN MISHRA
(Begusarai): Against the editor,

SHR] PILOO MODY: The trouble
is that vou do not read what is sent to
you. 1 gent it to you this morning. It
was no mean effort to get it here before
9.30. I sent it to you so that you can
read it and come prepared, so that
you know what I am talking about—
this coming particularly from a fellow
who has been a member of this House.

MR. SPEAKER: You did not send
lt to me.

“SHRI PILOO MODY: I sent a copy
of ‘the letter with thig paper which
‘Waa & clipping. '

nsrum It has not reached.

U BHRI - VIKRAM  MAHAJAN
mnu inefficiency of

emma BHADM 12, m (um;

mﬂ 18

wuw Wi qwa{mtum
sxggifwagd, wy Wk
wT At gor R €

SHRI P. K. DEO (Kalahandi): It
is very serious matter, ‘

SHRI PILOO MODY: I am handing

over the copy of the paper to you,
Sir, just now.

MR. SPEAKER: Not at this time.

SHRI PILOO MODY: I have no
doubt that it has been lost in some
transit. Thig is not the issue on which
privilege will be decided.

MR. SPEAKER: But I must have
known about it earliet, because he is
asking for my opinion. ] am asking

thim what he is reading from, because

that is not before me.

SHRI PILOO MODY: I accept what
you say that jt did not reach you and
1 expect you to accept what 1 say,
namely that 1 sent it. If in transit it
has been lost, and this will not be the
first time in the history of India when
mail posts get lost during delivery,
nevertheless, this loss of delivery....

SHRI ATAL BIHARI VAJPAYEE:
Dig he send it by post?

SHRI PILOC MODY: This loss
through delivery cannot be the decid-
ing issue of a privilege motion. If you
would just read three lines of it, yeu
would know it.

MR. SPEAKER: Whep, he sent that
letter, he should have sent along with
it the relevant material also. I bave
not got it. '

SHRI SHYAMNANDAN MISHRA:
The case is 80 obvious that it should
be remitteg immediately to the Com-
mittee of Privileges. What is the
difficulty about sending it mﬂlﬂ.

'Comm.lttuoll’rhﬂegu?

" SHRI P. K. DEO:»There is unmni-
mity in the House. This is & matter
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[Shri P, K. Deo]
where we can cut across party lines
and we want that it should be refer-
red to the Privileges Committes,

SHRI PILOO MODY: When both
sides are agreed, I do not see why it
should not go to the Privileges Com-
mittee. It is absolutely scurrilous,

SHRI PRIYA RANJAN DAS
MUNSHI (Calcutta South): I support
him.

SHRI SHYAMNANDAN MISHRA-
Never has Parhament and Members
of Parliament been abused in such
terms. This 15 scurrilous enough.

MR. SPEAKER. He has brought it
fo me only here.

SHRI VIKRAM MAHAJAN: It
should be decided by the House, be-
cause it is so obvious. The editor
thould be called to the House and he
ghould be made to apologise. There
are no two opinions on this.

PRQF. MADHU DANDAVATE
(Rajapur): He must either substan-
tiate the charges or withdraw them.

MR. SPEAKER: It 1s very charact-
ing; 1 seldom come across such situa-
tions, when Members suddenly start
reading out from a paper without my
having any knowledge about it
1 would go through it when I am

SHRI P. K DEO: Privileges Com-
mittee i the proper forum for this.

SHRI S. M. BANERJEE (Kanpur):
As regards what has come out in this
newspaper, it has been circulated to
all of us. I do not hold any brief for
the editor of the newspaper, and she
or he may be hanged. But the whole
guestion is, if whatever is said in this
House ls correctly recorded in the
newspapers it is just a reflection of

Suppose gve call them a bunch
. of thieves, if somebody writes it in the
newnpaper, it becomes a privilege

SEPTEMBER 3, 1974

Priviiege 20

Issue. What is said in the House can
be quoted in the newspaper. So, let
us be very careful in our utterances
in the House also, (Interruptions).

SHRI H. N. MUKRHERJEE (Calcutta
—North-East): I would like you to
proceed in the way which you have
mndicated, namely that you take your
time over it, even though quite ob-
vivusly, very scurrilous things have
been said about Parliament. But my
submission, however, would be that af
this matter 15 referred to the Com-
mittee of Pirivileges, which I feel you
would be inclined to do, we should
at the same time take some tangible
steps in regard to the other mutter
regarding our own investigations of
the alleged conduct of our Members.
We cannot with any cgnscience agpear
before the people as not being dis-
honest unless we oursclves do some-
thing to show that we are cleaning
vur place of all the filth and dross
which allegedly have accumulated.
1 should, therefore, say that we shall
make mud of our names before our
people if we refer thig kind of thing to
the Commuttee of Privileges and threa-
ten the press or 1individuals but do
not at the same time take investigat-
ing steps in regard to our own Mem-
bers, These two things should be
simultaneous. If they are not simul-
taneous I am not prepared to be a
party to sending newspaper or an in-
dividual to the Committee of Privi-
leges. A Member of the House ot
Commons once described that he was
not paid by the country to become &
Member of an idiotic circus, and he
got away with the Committee of Pri-
vileges, because the House was behav-
ing like ap idiotlc circus in Eagland.
If we in this country are also going
to behave in that fashion, which alle-
gedly we do, we have no business to
refer it {0 the Committee of Privileges,

Let us refer it to the mitteg . of
Privileges, Let us have a pariia-
mentary investigation of the

which came up the other day about 21
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or 22 signatories and that sort of thing.
If we do not do it simultaneously we
shall be inviting the wrath of the
people and we may deserve 1t also

SHR] SHYAMNANDAN MISHRA
Why do these things keep on coming
in the press that we are a bunch of
lhiars and so on? It 15 because a pal-
hamentary probe into this matter i«
being denied or delayed by this Gov-
ernment If it 135 not delayed by the
Government these things could not
have come in so many forms in so
many newspapers. So, it 18 the Gov-
ernment which 18 bringing the whole
House as well as the hon. membeis
of thiy House into disrepute There-
fore, simultaneously a parhiamentary
probe 1s called for Otherwise, we
would not be able to do justice to this
matter. Even the Privileges Com-
mittce will have to act as an invest:-
gating committee into the entire agpect
of the matter. It cannot deal only
with the scurrilous remarks against
MPs bv the editor of that paper, 1t
will have to go 1into the entire
matter to test the veracity or otherwise
of the allegations

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) There are two things
If your ask me personally, we should
congratulate the editor of this paper
on having taken a bold step and bewng
so outspoken in describjng this House
to be a House of chors because Shn
L. N Mishra had misappropriated
Bharat Sewak Sama); money and no
discussion can take place. Then, out
of the 21 signatures, it has come out
that 7 are genuiné

MR SPEAKER' What 1s
motion?

SHRI JYOTIRMOY BOSU, The diffi-
culty 18 you do not read my letters
That is the unfortunate thing You are
the hon. Speaker If somebody asks,
“Is your Speaker loudspeaker?”, I say,
*“No; he is Speaker only”.

MR. SPEAKER: Will you withdraw
éunl wards of not?

your
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SHRI JYOTIRMOY BOSU: If at
offends you, I certainly withdraw
them But having called me to speak,
you should not interrupt like this

MR SPEAKER If something irre-
levant 15 said, 1 have to stop it I can-
not sit quietly whatever you may say

SHR1 JYOTIRMOY BOSU: I am
confining mysaif to the bold step taken
by the editor 1n calling this House a
congregation of thieves and dalals, I
miust congratulate im This House
may contain a number of thieves At
least one thiel [ have mentioned In
my motion, Shr1 L N Mishra The
other thing 1> dalals. It has come out
that 7 out of the 21 signatures are
senuine That 13 why 1t 15 necessary
to go into the entire matter and that
13 possible by the privileges com-
mittee Therefore, I recommend that
the entire matter should be looked in-
to. I congratulate the editor on giv-
1ng the truth about this House.

SHRI B K DASCHOWDHURY
tCooch-Behar) On a point of order
1 The hon member. instead of
quoting from the newspaper-—] am not
sure whether he has gone through it—
made certain other observations He
said, this House may contain some
dalals, chors or something hke that.
It 13 a serious mattet I have not
gone through the newspaper report
that has been referred to But the
hon, Member himself—he 15 an honou-
rable Member of this august House—
says, it may contain some persons like
that He goes a longer way. My point
of order 18, whether 1n the circum-
tances, Sir, you are going to allow this
remark to be recorded here or that
will be expunged. (Interruptions).

SHRI P G MAVALANKAR
(Ahmedabad): Sir, I want to make a
submugsion’ and have your guidance.

The Editor in question who has
published thig report 15 not any Tom,
Dick and Harry. thmlnmnnble
catizen wnd an  ex-Member ¢gf this
honourable House He hay published
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[Shri P, G. Mavalankar]

something which ig a very grave and
serious reflection on the character and
honour of the entire House. So, my
submission jg that this matter must
certainly go to the Privileges Com-
mittee and the Editoy must be compel-
led to give evidence as to why he has
written the way he hag written.

Bimultaneously, I want to make an-
other submission, From last week, we
have been requesting you again and
again that this whole matter needs to
be probed into thoroughly by an all-
party parliamentary Committee under
your guidance and control. Now, the
Government have been trying to find
some excuse or the other and trying
to side-track the whole issue. Let us
take for arguments sake that the sig-
natures of 21 MPs. who are alleged to
have been involved in this are genu-
ine. Even if they are genuine, T still
consider that it is a matter for a par-
liamentary probe. Can anybody in
the Government of India, any Depart-
ment, any Ministry, issue a licence or
do anything under letters written by
Members of Parliament? .

There are two separate issues involv-
ed. One igsue is whether 21 alleged
signatures are genuine or forged. 20
of them have said that they are forged.
One has not come here and said it. I
do not know where he is. He has not
made any statement. If this is going
0 be decided by a CBI Inquiry, is
CBl Inquiry going to be resiricted

Let me be frank about it. My sus-
picion is that by leaving T to the CBI
alone, perh
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signature is forged. Then, they will
come and say it is & gub judice matter
before a court of Jaw and, therefore.
nothing can be done. ~

Sir, before that eventuality comes, 1
would like you to take immediate
steps right now to institute a parlia-
mentary probe so that the homour of
this House is established and vindicst-
ed.

ot wq fwad (wier) : weww

agieg, o o fafedr qvew §, o

qfer o 2% fraee § 1 & aro wT e

o ¥ qirfew WY W feamic wieeT

Iq ¥ ag fear ¥ .

“Withdrawal of Name from Ad-
mitted Motion, “On 2-§-1974 Shri
Krishna Chandra Pandey has with-
drawn his name from the motion
regarding appointment of Parlia-
mentary Committee to go into ques-
tions arising out of replies to Rajya
Sabha S.Q. No. 730 of 27-8-187¢. ..”

asuw wEYer - U A ®F GEET
&7 faar |

it vy formdt . & vy wmw vy
g1 R 2 Pz Y wr il ) A
e ¥ wo ek | wow FE, ¥T
ag wear § fie sar st ot ey wg
Wit w1 e, twe Wy foedw @
war § e W wHw e wx 3w X
wrk e o aft § wlife go iy
qgd fw o & ¥ e W g gk f,
fargik A<t ¥, wrgeoh ag wer wr fn
# w1 grewer wgen §, v wrgew
it mum AR wene Py,
Wi weeazinas ofedw ek o w
v & o 0§ e dhwr Y & Ko
Wt W wowazfwew ot w8
qar w#n fie s § st qe ke g
e feeyr W 3 R Y | g
ror ey frheiver wr wwie § e Wy
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e ot e & fymrs Wit 3w A
1T ST HAT Wi |

W %AW . U5 G AT §T FHAT
TE ¥ T W1 9T AT AT AN ST

t

ot W W W) (WA
wery wElaw, ag At wawre 7 fraan
t. ... (wwwem)
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SHRI P. M. SAYEED (Laccadive,
Minicoy and Amindivy Islands): Shri
Piloo Mody has brought this matier
before you just now. For the firsl
time you are geeing th's paper; you
have not had the opportunity to go
through it The editor of this paper
happens to be an ex-member of this
august body. The March of the
Nation 15 supplied to us free and even
then we do not read. (Interruptions)
I have not gone through it because it
15 in Hindi and 1 cannot read it pro-
perly My submission Mr Speaker.
is that you may go through the paper,
whatever is contained in it, and if you
think that it is a fit case for referring
to the Privileges Committee, you may
do so. This is my humble submis-
sion.

ot waarw ow st . & ag fraew
wor wgw g o ooy o waAe W
facar §, g WA agE i §
wiife 7 ¥ 3 W awm R pT O
wray warr & 5 g s €T AR
TATY T WEAT § WY ¥E 67 wIvr g8
g fofam aae vt & w2y dergan
WT, IR %) gH & WA W wifew s
& v wrag wfvar frear & Uanfinde
4 ‘
A man is known by the company he
keeps, apd this is the company we
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& wadt awrt A9 W, M wrdc aw 9z
0 awmr o afk sw ogw & oWk
e At f@r @ @ A
wrafa @’ | 7g &1 W afew oy
ATATT FHA ATAT Ay ot W g g
g ¥ Y TgA | TRieTQ ag A At
w7 g wAT W g & wwfer
¥R & 91 FEAT F ¥ ST 5 ATHY
®T YT AT, TE AT HgAT & 4

SHRI K. LAKKAPPA (Tumkur):
Sh, for the last three or four days I
have been hearing very patiently and
very calmly the points raiseq by our
friends, and I can come to this defi-
nite conclusion that they want to
make political capital out of it. though
under the guise of showing sympathy
to the members who are involved in
the case We have made it very clear
that the matter is under investiga-
tion bv the CBL In the meanwhile
cven Mr. Mody has brought out a
case without your permission He has
hrought certain allegations made out
In a8 newspaper

12 hrs

SHR1 PILOO MODY: I expect you
to correct that.

SHRI K LAKKAPFA: But it should
be brought within the four corners of
the Rules of Procedure Therefore,
1 feel that they have takep the jssue
as politics and there is a political
motivation. The entire matter is
under investigation by the CBI. Let
the CBI come out with its findings.
Till then no action is called for.

SHRI PILOO MODY: I except you
to correct him when he says that I
have brought this up without your
permission,

MR SPEAKER- You mentio, many
fhings of which 1 have no knowledge.

SHRI SEZHIYAN {[Kumbakonam):
In this case, I want to submit
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[Shri Sezhiyan]

that the charges that have been raised
in this weekly are very serious and
therefore deserve the most serious
concern of the House. I am rot coh-
cerned here whether the editor is an
ex-Member of Parllament o not. 1
feel a person who has <made such
caarges should be hauled up before
the Committee of Privileges and sub-
jected to thorough inquiry.

The previous speaker, Shry Lakkappa,
said that the entire matter has been
entrusted to CB[ for investigation. In
the reply given to the other House by
Prof. Chattopadhyays he has simply
said that i1t has been given to CBI for
a ‘“secret verification” Mr. A C
George speaking liere 1n thizg House on
the 2Bth August also said that the
matter has beep entrusted to CBI for
“a discreet verification”. Bo, no in-
vestigation upto 28th August has been
ordered hy the Government as per the
answers given both in the Rajya Sabha
and here Only “a discreet verifica-
tion” has been askeg for. But that is
not an inquirv That is not ap inves-
tigation. That is only a discreel veri-
fication This discrect verification ha<
taken more than 5 snonths. The ques-
tion came up on 30th March and more
thap, 5 months have been consumed
for discreet verification. We are not
concerned with 1t The CBI is after
all a creature of the executive. This
Iiouse does not want it.

To-day's Hindustan Times, Says:

“It is learnt from mformed sources
that the Government is not likely
to agree to a parliamentary probe
into the lcence scandal.

Nor 18 the Government willing
for a diiscussion o any of the
motions pending before the Lok
Sabha demanding a parliamentary
probe,

The Govermnent is said to he
sticking to the position that the facts
of the case must first be ascertained
through the CBl1"

SERTEMBER 3, 1874 «

Privilege. , ., 28

This has come in the Preds. I would
like to know from you or from .the
Minister whetlier they have informed
you that no Parliamentary probe will
be wundertaken. This House ig very
much concerned. We do not kmow
what 18 happening. Only the other
day, the same daily of Delhi has cate-
gorically said that as many as geven
Members® signatures are genuine. The
papers are writing day in and day
out, but like three wise monkeys we
refuse to see, we refuse to hear and
we refuse to gpeak, but the whole
world outside 1s making a mockeéry of
us So, unless there is a parliamen-
tary probe, the confidence of the pub-
1c 1n the Parhament itsell will gv
down Therefaore, I agree with Prof.
Mukher)ee that this 15sue be sent to
the Privileges Commuttee and simulta-
neously a parliamentary probe should
be ordered.

SHRI PRIYA RANJAN DAS MUNSI
{Calcuttu—South), For the last onc
week I have been witnessing this dis-
cussion #bout the licence issue and
related with th:s issue, to-day Mi
Mody has submitteq to vou in the
morning a motiop of privilege m con-
nection with the magzine. Pratipaksh.
When g Member feels that his perso-
nal reputation 15 at stake, whep he 18
facing this sort of situation, when
people outside the House have been
demanding some sort of discussion
here and now, I do consider, it is only
you who can protect hum {rom evay
nook and corner For the last one
week this matter has been before us
CBI is going into the matter. This
snatter ig before you. Members gave
their own explanations. 1 have heard.
What I appeal to vou is this. You
please dispose of this case immediate-
ly, Plesse give your final judgment.
Unless vou protect the Members, un-
less vou finalise this matter, Parlis-
ment would be at stake today or to-
morrow. This is number one. And,
number two is that we should not
equate ag Prof. Mukerjee has done
the views of the Magazine's editor,
Mr. George Fernandez with the other
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larger licensing issue This has been
discussed in the House For the Jast
one week we have been discussing
this Whether 1t 18 High Court or
Supreme Court or Parhament, any
matter mav come up aganst any Mem
ber or party for any issue It may be
a question of victimisation blackmail
or something else or genuine things
This 198ue 15 yet to be decided and you
are the authority Till the final thing
¢‘nerges nobody has any authonty to
mabgn the whole Parliament, and
the Members of Parliament, we can-
not run Pailiamentary democracy in
this manner Mi George Fernandez
hag no authority to malign Paili -
ment from whatever angle he may
ke Thiy 15 mv submission 1 request
thyy vou mav Kindly give vour own
opmion about the whole matter we
have been disevssing for the last e
week

M3 last appeal 1s this There arc
g0 many Memberg of Oppousition and
leuders ke Mr Shyamnaendap Midn«
Shr1 Vajpavee and others 1 have
ween they come with arguments
agamst the Government 1 have secn
this from my experience and 1 also
sonetimes learp from their arguments
and so on But I am sorry to state
that Mr Jyotumoy Bosu, for the last
2} veas—he may fight with the Gov
einment 1 dont mind—has been by
i1g utteraunces mode of speaking and
his  behaviour deliberately day by
dav changing the verv atmosphere
heie Four day~ eailier or so he
showed his b« to the Minister Mr
Mohsin I request vou to please give
vou; guidance on how a Menber of
Parllament should behave in the
House I have no objection against
any member of Opposition bringing
arguments for failure of the Govern-
ment But what 1 submit 1s this
Utterances should be polite Are we
protecting not a Member but samply
gangsterism? It s not good be-
haviomw It 15 pot expected of any
responsible hon Mcmber the way he
does it He calley Members of the
Cengress party as bunch of thieves
delole Why does he say all thesc
things? I have not spoken for 2i
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years 1 rcquest vou to make an
4ppeal to him to change his behaviour
and revise iug mode of speaking On
the larger question of this 1ssue, I re
quest you to be good enough ig give
your judg nent

SHRI JYOTIRMOY BOSU 1 want to
tlarify something My name has been
dragged What I have dome i1s under
the ruling and 1 have given proper
motion regarding removal of Mr LL N
Mishra and 1 have taken full respon-
sibility and 1 cannot fully establish
mv allegation 1 face privileges but
the Government has not dared to find
time for this debate

My second point is this Had this
{ 1ing happened in any country where
there 15 sorne sort of democtatic func-
tioming of the Government 1t would
have resigned And the Piime Mini-
ster and all the Ministers would have
been compelled to resign (Interrup
tions)

MR SPEAKFR This 1s not a reply
at ail to Shri Muns:

SHRI TYOTIRMOY BOSU Why
shou ¢ Shr1 Raghu Ramaiah run to
the gallerv fo, the Prime Mimsters
mnstructions?  (Interruptions) why no
time 18 found for a diccussion’ (In-
terrupfion )

MR SPFEAKER Let me hear wha.
Shi11 Gokhale wants to sav

1HE MINISTER OF LAW, JUS-
1ICE AND COMPANY AFFAIRS
(SHRI H R GOKHALE) [ am not oa
the que<lion of the motion by Shrni
Ploo Modv with regard to a news-
paper 1epait 1 have not seen the news-
paper report and my colleague has
also not seen 1t We keep our minds
open with 1egard to this question

N e fogrd qragar  weaw
HEET, AT ATHE WG WTET § 0 qE
w2 7¢ ¥ 5 & fowdw spm 97 Al
amRE
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MR. SPEAKER*‘: Let me first listen
to the Minister.

SHRI H. R. GOKHALE: There are
certain issues which are agitating the
minds of the hon. Memberg in this
House for the last two days. That is
quite understandable. They were
wanting to have a Parliamentary probe
on the allegedly forged signatures of
certain Members of the House. We
appreciate their anxiety. The Gov-
ernment is equally anxious about this
matter. I want to assure you and this
House that we, in this side, are cer-
tainly not less concerned with the
seriousness of the situation. And we
are aware that this 5 matter which
has got to be looked into carefully.

SHRI SHYAMNANDAN MISHRA:
We want action and not words.

SHRI H. R. GOKHALE: When Gov-
ernment is criticised, it is my duty to
place the Government’s position be-
fore the House. As wvou know, Sir,
sometime back your attention was
drawn to what appeared in a weekly
newspaper in Bombay. That was sent
to the Commerce Minister who, in
turn, sent it to the C.B.I. for a pre-
liminary wverification.

SHRI SHYAMNANDAN MISHRA:
When?

MR. SPEAKER: Have patience to
listen to him.

SHRI H. R. GOKHALE: That verifi-
cation has been completed. The C.B.I,
has come to the conclusion—prima
facie conclusion—that some offences
seem to have beep committed. There-
fore,......

SHRI SHYAMNANDAN MISHRA:
By whom?

MR. SFEAKER: You are not allow-
ing him to proceed.

SHRI H. R. GOKHALE: The per-
sons who may have committed the
offences may not be all Members of

Parliament of this House. This mat- .
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A case has
(Interrup-

ter is under investigation.
already been registered.
tions).

MR. SPEAKER: I am not able to
listen to what he says. Let me know
what he says.

SHRI H. R. GOKHALE: Sir, we are
of opinion—we subrmit it for the con-
sideration of this House—that in a
matter where prima facie criminal
offences are involved, that requires in-
vestigation and proper action and if
necessary, prosecution ip a court of
law, (Interruptions).

MR. SPEAKER: Let him complete.
After all, I have to listen to all sides.
Why do you interrupt him?

SHRI H. R. GOKHALE: Sir, this is
our view that these matters can be
looked into only by a court of law.
The proper agency, statutory agency,
that can investigate into the matter
is the court. Perhaps, that stage may
come later op after the investigation
is completed. And then this, House
can decide about this. I know the
anxiety of the hon. Members. It is
my duty also to place before the House
how the Government looks at this
matter. I want to 'make it clear that
there is no intention or attempt what-
soever or even the remotest attempt
whatsoever for shielding anybody or
protecting anvbody. In fact, when
proper investigation is completed and
it ig ascertained who are the offen-
ders against whom action should be
taken, Government will not hesitate to
take the action.

SHRI SEZHIYAN: I want to know
when the preliminary investigation by
the CBI was ordered and when it was
completed; when the full-fledged en-
quiry or investigation by CBI was
ordered. The Minister says a case has
been registered because of the crimi-
nality involved in this case. I want
to know when exactly the case was
registered.

SHRI H. R. GOKHALE: The case
was registered in the last couple of
days.
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ot wew fugr® aywdelt oo
a8ew AT SqAEAT KT AW § | AW W
qEA W rW AR o wwi @ ot f
% §F 9 % srwaT o fv woerT W
qar #TH w00 foe ¥ €8 qan ¥ wwl
ST W6 ) A @R R AT 9T
qaf ¥ A, srEven Wy AW ¥ T T
oI A A6 waer W AAY ¥ qX
g wd aX § S5 % fafh oy av
w3 faar W

qoaE HEET, TE BT AT GTA™
§ v e A S v AW} Fa &1 AR
N afeaied 3% 9 &7, 1w o
& srera gl g W @ ¥ W @
o T OF HTH A0 A1 Ay ¥R §
gY, ¥few o% 5% fes ag wmo=r ST
Y ATi §IE AT- 9§ 4T TG A G
¥ fis qrfeiaiedr awdr iy wifge
Y qmA gg ofi gRENE weRrT &
¥qn @ fof § IGT YT wgar p—

“I would also like to place my
dem#nd before the House that a
Special Farliamentary Commaittee be
constituted to go intp the entire
episode and thep ctme out with a
report before this House so that the
names of those members whose si1g-
natures have been forged and who
are beng mahgned without any
reason or for any mstake or act
done by them, are absolutely cleared
and placed before this House and
the country”

ag 3% fes &1 ddar ur, &fes
X ¥y THAT AT AT T4T |

e o fafe woft & yro0 s
® gy g e y v wrk R aw A
arwen e wa fear § av gw 9%
wiw o sfwr F/ 1 W W TE
ot wger & fe R o e g ag W
<Frere womr qar §, gwife orlw
wewm R femifcwmm

A ¥ wui Y o feirogn ey
FET WEEMT o7 T «T, vt fe Xy
g Awer Ty safar war, |
o ag wwf 7 § a% i

¥ sar wtgen g fe o e ol
AAgn W, fEdY ot aw e
aft foar § % @ 7 37 & Ty
AQ X, IT AN T gur ? W
Tg WIHNT GRS A XA, T gEy
LY ¥ WA F T OF TOETE
oadt g, W RE, W aife-
ARG AT Ag W gedt ?

o TEITY, WIS T g
1951 X €W qATE HT UH ATHAT Io7
a1 SrfawAs TMEE § W wamgeaT™
A A o7, 1951 ¥ wgr ar

“The dignity of the House and the
proper behaviour of every mndivi-
dual Member 1s dear to the House.
1 said, any action taken by a Mem-
ber which may not be 1y consonance
with propriety and good behaviour
and what 13 expected of him, should
be enquired into That wouly be
fair both to the House and to the
Member concerned ”

Ja ¥97 & AW A=A ¥ oy w91 fw
avawT Yo {Yo ufo #Y AT W @Y
g vgr fs asiz s &
18 ¥ cfrezy fPTov o 1o
T ATt ¥ ¥, sox W
afon % fawere i oy wfvr &
ATA THRX QW ATAAT Rz S
Y aNT | WX 1W G F L& 1w
¥ § | OTW HEx & wrel & ure
1 waYY o wey o wa¥Y ¥ ofodiy
Qw1 ag e o ot ey W
APt} sroar @
AT T A A X AT W O
Tt guT
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[ e figrt wrordefc}

7g wATRT aww At gEar yaew fe
ez w3dt gt oy ¥ amet
vt &1 9% AfY w7/

ot wy femd: # wrowr sga
wrey fraw &Y wre faarar amear g
uYt ag fagw & 1861 oY WY Nearx
&Y% ¥ 3y vefafafafody ®at @
o fraw £ S T & o WY
TR gIT ¥ ATAX WIAT IA€ S
aer & wiawrdr 71 g @ ST U
w7 ¥ afwar saz 3 w1, ) sod
@ & #A1 %779 foar gur § wow
fan Fag 2 g uxtafafafeady &
foram 7 &

“In order that a motion may be
admissible 1t shall satisfv the fol-
Jowing conditions namely —

(viu) 1t saall not relate to any mat-
ter which 1s under adjudica-
tion by a court of law having
jurisdiction 1n any part of
India”

9 GMYET FHA SATAAY Y 47 fE
qOETt %o mre MTo AW FAAY
¥ gERgz #1 ulv erk oY gy
ws dfwsz  wremsfor wrfimgsr
YT | I g 6 ) g ey
Tt ¥ g 29 Fared) & Qe
L LR SR EAREL R R Al
warr o aw kK

v wwford i qgTagd R e e
W * e AT ¢ w3 el
§ €Y wwar & | arOrm ¥ yg st
gRri g wyEr vy et § 27
avlra &) I8 QT ET 27 ardw o i
® & ¥ oy o IemT) 28 ATOW WY
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L ]

e Afedw  dvwr grr ol
SATATT JE WTRAT 4% v &1 ywfae
TE AT AW £ 77T ¥ g 6 An
R e whe & w v &
S w77 wed s @) yafag
WTTHT AT & W17 waly & famre
& e fufadrw siver v s
B! 9T AW gaA Y safy oy
ferg wrardifog 1 wred wiat ¥ arey
g gwT ¥ 1 (svaEry)

MR SPEAKER When a Minicter
makes a statement in the House, how
15 1t that question of privilege comes
in here? You can discuss the ments
of the case Does i1t constitule a pri-
vilege is%ue because he has given the
facts? You asked him a question
and he has replied

SHRI JAGANNATHRAO JOSHI
The question 15, whether the case has
been registered after the motion was
admiited (Interruptions)

MR SPEAKER Every Membet
has g right to speak He has given
the information

SBHRI H N MUKERJEE Sir, ‘he
crucial point s, the date the point
0o° ftime at which the alleged filing
of the prosecution was made by the
Goveinment 1f that followed the
agitation of the matter in the Hauses
of Parhiament, then that 15 surely a
violation of the privilege and con-
tempi of Parhament Afier knowing
fully well that Parl'ameni hag teker
possession of the issue and we were
awaiting your decision—you had kept
the matter hanging fire because you
had not made up your mind, he knew
it very well ag a Member of the
Government and sg a Member of the
House—i{f after that date, Govern-
ment had taken thig step, it 15 wrong
If he had done this long tima apo,
he can tell us He iy not telling us
anything. I fell that if the f of
the prosecution was dohe siter
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matter came before Parliament, it is
a clear violation of Parliamentary
privilege and all sorts of Parliamen-
tary propriety. It is bad conduct. It
is political blackguardry of a sort
that no country can tolerate.

SHRI VASANT SATHE (Akola): I
am rising on a point of order under
rule 224. May I invite your atten-
tion to the rules regarding privilege?

Rule 222 says:

“A Member may, with the con-
sent of the Speaker, raise a ques-
tion involving a breach of privi-
lege . . . .

Rule 223 says:

“A Member wishing to raise a
question of privilege shall give
notice in writing to the Secretary
before the commencement of the
sitting, on the day the queslivn is
proposed to be raised. If the
question raised as based on a docu-
ment, the npotice shall be accom-
panied by the document.”.

This as what has been done by Shr
Piloo Mody. Now, rule 224 is very
pertinent. It says:

“The right to raise a question of
privilege shall be governed by the
following conditions, pamely:—

(i) not more than one question
shall be raised at the same sit-
ting: . ..."”

A question of privilege has already
been raisedq by Shri Piloo Mody and
it is under consideration., The hon.
Member is raising another question
now in the same sitting . . .

AN HON. MEMBER: We shall con-
sider it tomorrow,

SHR] VASANT SATHE: So, far
as Shri Madhu Limaye’s moction is
concerned, it ig out of order . ...

PROF. MADHU DANDAVATE: 1t
is not out of order.
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SHRI VASANT SATHE: Today, it
is out of order.

So, let us restrict ourselves only to
Shri Piloo Mody's motion. There
also, there is no question of side-
tracing the issue and confusing the
issue. The plain issue was the allega-
tion in the newspaper condemning and
putting into disrepute the entire Par-
liament. It was not a questicn of one
person, He has called the entire Par-
liament a brothel, This is a prima
facie case for being referred to the
Commiitee of Privileges. The words
were:

"efFT U7 dET § ANAT IAAT FT
&Y JIHTA FAT AV AL E AT YN A7
w3 &1 afeer gy Y fasir
3W-1@ ¥ 7 T IATAT HT AATHT
sa7 Fa1 faar 17

A AT AT F A€ gF a1 q4
QAT A3Y &1 F AT TEY ATEAT

So ,this is a prima facie and clear-
cut case to be referred to the privile-
ges Committee. There should be no
controversy over this. Let us not try
to sidetrack the issue by bringing in
the question to whether 2 parliamen-
tary probe or otherwise is required
in some other matter. That is a sepa-
rate issue that can be dealt with sepa-
rately, Otherwise, this privilege motion
wil] get delayed and sidetracked.

If we want this matter to be
referred to the Privileges Committes,
let us unanimously refer it to the
Privileges Committee. That is the
straight way to do it. unless Members
have an ulterior motive of not refer-
ring this to the Privileges Commit-
tee by delaying it for some other
matter.

SHRI JYOTIRMOY BOSU:
Mr. Gokhale has said that the pro-
secution had been launched during
the last couple days; couple of days
means Monday and Sunday, So. 1
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[Shri Jyotirmoy Bosu]

take it that the prosecution was laun-
ched on Monday, because 1 do not
think that for this purpose, the
courts will remain open on Sunday.
On Saturday, the Chair, no less a
person than the person presiding had
clearly said:

«, ..we are concerned which cer-
tain Members of Parliament having
exercised or alleged to have exer-
cised certain things and done cer-
tain things as Members of Parlia-
ment and that is the whole ques-
tion. When Members of Parlia-
ment in the discharge of their
duties as Members of Parliament are
involved, whether we shoulg abdi-
cate our authority and hand over
everything to some other machi-
nery outside the House—thig is the
question.”.

The hon. Deputy-Speaker who was
in the Chair at that time made it clear
that this matter had to be dealt with
by the House. In the meantime, in
the face of the observations and rul-
ings given by the Chair, they had
decided during the weekend to go to
a court of law and bring an artificial
restraint on the House when the
House ig seized of the matter and
make it sub judice. The whole thing
iz derogatory to the House. It ig a
clear expression of contempt of the
House. This shows how mean and
low they could be, how they could
undermine the whole parliamentary
democracy. I am shocked and sur-
prised to see that a man like Shri
Gokhale who was a luminary in the
legal world has stooped so low as to
go for this thing.

SHRI H. R. GOKHALE: There is
a misunderstanding, I did not say
that the case has gone to the court. I
have said that a case has been regis-
tered and investigation started. I did
not take the plea that because it is
sub-judice the matter cannot be dis-
cussed in the Fouse. I only gave
the view of Government that in view
of the fact that a proper investigating
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agency is looking into the matter, a
parliamentary probe may not be ap-
propriate at this stage. That was all
1. said.

SHRI JYOTIRMOY BOSU:
say this....

Let me

MR. SPEAKER:
ready mentioned it.

You have al-

SHRI JYOTIRMOY BOSU: No,
Sir. We cannot abdicate our autho-
rity or hand it over to an outside
agency. I am surprised, Mr. Gokhale,
that you have become a tool in the
hands of those people.

Y g®o gHo @AWl (FTAYR) :
WEAE  WglRq WU 9T H{IH ATET
21 AA nE E) @y uEw AY g%
wraeT E guT  ffass W § 8
W F a1 dre §RT qET 7R gat
ATAANT geEqT ¥ Fer fF wrfaT gaey
qHAT FT 7 I HF AR F g FrAw
T1fed arfs wfearaz § Y WY qaeq §
o & A &, wera av w@r &Y, A e
FATE TH IF ATAA FT A FT GILU
gISH IT FT TR FL | HIT IqT
F1 a9 & qrifeamdey FWET §) g
FIAEAT 1 T WY gw A Fgrar % 15
gefagt &7 oF 3 qar Im
oIS AT TG AT w37 R Fa
™ FT faarom &1 ¥fFr T o &
whew argar § 5 #r Q% A gw
T a@igu § foT ¥ are # dax
TA-qfew g AR fewwwT 7 gar gr ?
(mvagra)  zafad § w9 & wgan
wigar § % ox ar fafaqs fiom &
IR ¥ wraEt gmA AT fFarg. ..

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Registration of a case
does not make it sub judice,



41 Question of

SHR! S. M. BANERJEE:
ruling from you.

MR. SPEAKER: What should be
the speed of my ruling per minute?

SHRI S. M, BANERJEE: 1 want
@ clear ruling from you that the mo-
tion can be disCussed.

SHRI DINESH BSINGH (Pratap-
garh): I was trying to catch your
eye only to try to sumplify the mat-
ter. So far as I could follow the pro-
ceedingg of the House, the hon. mem-
ber, Shri Piloo Mody, has raised a
motion of privilege against g news-
paper 1n which he has said that de-
rogatory things have been said about
the House and about individual mem-
bers With that has been brought in
a question of an earher motion pen-
ding before you. I beg to suggest
that the two matters ate not the
same. They are two separate 1ssu-
es. May be some hon. members see
an interconmection between the two.
That 13 an entirely eeparate matter.
So far as the matter that i1s pending
before the House just now 1s con-
cerned, 1t 1s the privilege motion by
Shri Piloo Mody and that 1s what we
have to apply our minds to. The
other pomt made by hon members
that it should lead to a wider probe
etc, 1g really 5 matter for the Privi-
leges Committee to consider It 1s a
Commuttee in which al] parties or at
least most of them are represented.
It has its own procedure ang this
matter should be raised by them m
the privileges Committee itself.

I want

In the course of the discussion, a
privilege motion has been moved
against the Law Minister by  Shri
Madhu Limaye. I think there is
some serious misunderstanding about
it. The Law Minister has not said
that there has been a case registered
in a court of law. All he said was
that a case has been registered, which
with the police. It is an investiga-
case. It does not preclude a dis-
in this House. The issue
the conduct of Members of

{1
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Parliament is the responsibility of
this House and yours. It is not 5 mat-
ter to be discussed in a court of law.
The Law Minister has not mentioned
that the conduct of MPs has been re-
ferred to a court of law. In fact, no
case has been registered in a court of
law. It 1s only an investigation and
investigation can go on, irrespective
of the decision you may come regard-
ing that matter. Therefore, there I8
no breach of privilege, so far as the
Law Minister is concerned. There is
also no other comphication. The sim-
ple 1ssue before the House is the
motion of privilege raised by  Mr,
Piloo Mody and that should be de-
cided by you.

SHRI SHYAMNANDAN MISHRA:
So far as referring the motion moved
by the hon’ble Member Shri Piloo
Mody to the Privileges Committee is
concerned, there seemg to be complete
unanimity, Every one thinks that this
15 a fit subject to be referred to the
Committee of Privileges. But some
complication has arisen because of
the attempt on the part of the hon'ble
Law Minister to introduce an extrane-
ous matter. Thereby he has tried to
vitiate the whole subject that was
before the House. The subject be-
fore the House was whether this
motion of privilege by the hen'ble
Member Shri Mody should be refer-
red to the Privileges Commuttee or
not. When the hon'ble Law Minister
sought your permussion to intervene,
we did nct have the least idea that h=
was going to introduce a completely
foreign matter and thereby prejudice
the 1ssue before the House. Now the
question jg whether the Law Minister
was in order to have intervened and
brought in an issue which hag no bear-
mg on this question, or, if it hes a
bearing, I must say that he wanted
to prejudice the case by certain
things which are not akin to the sub-
Ject, Therefore the hon'ble Mem-
ber Shri Limaye is quite in order in
bringing a privilege motion against
him. The intention of the Govern-
ment does not seem 1> be above sus-
picion even now, Til now the
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[Shri Shyamnandan Mishra]

hdn'ble Law Minister is refusing to
reveal the date when thie regisiry has
taken place. What is this registry
about? We, having a modicum of
knowledge of these things, must insist
on knowing what is the registry
about?

Then, a point was raised by the
hon. Member, Prof. H N. Mukerjee,
that simultaneously an investigation
by a Parliamentary Committee has
to be made into this matter. There-
fore, the intervention of the hon'ble
Law Minister, because a suggestion
had been made by the Hon’ble Mem-
ber Prof. H. N. Mukerjee and our
motions are pending before you for
consideration, could also be interpreted
to mean that he wanted 10 prejudice
our motions that are there for your
consideration

May | submit for your considera-
tion that the whole thing which re-
sulted in the exit of Mr. Nixon was
first processed in other forums and.
nuw, the investigation is being tho-
ught of in a court of law? So, when
the matter relates to the hon. Mem-
berg of this House, 1t has to be proces-
sed first in the forum of this House,
not in other places Therefore, simul-
taneously, youy have to agree to the
consideration of this motion The
motion of breach of privilege should
be referred to the Privileges Commit-
tee an¢ the parliamentary probe also
has to be considered because unless
the two things are done simultane-
ously, we cannot come to any clear
conclutions about it.

SHRI H. R. GOKHALE: First of
all, I never said that the matter wis
sub judice and, therefore, this matter
cannot be discussed in the House, I
did not say that. (Interruptions).

MR, SPEAKER: Order, please.
You don't have the patience to listen
to him. They listen to you with pat.-
ence. Why don't you listen with the
rame patience?

S8HRI H. R. GOKHALE: 1 did not
introduce any exiraneous matter.
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Actually, what was extraneous was
introduced by them while discussing
the privilege motion. Although the

privilege matter was different, the
other matter was brought in, The
Government was criticised. I only

wanted to make the position of the
Government clear. What has happen-
ed I wanted to tell the House, 1 asid,
according to the Government, the pro-
per stage at which these things can br
discussed 1n the Houne Is when all the
facts are inquired into. I did not say
that it cannot be discussed in the
House.

Wt wavac fay (3ATERZ) AN
ARl ¥ AT B

weaw wlxg  WIT & HiEw ar
T 4% kv 17 qad F ARy A
W g7 frar @ | gAY s sR Q7 AER
g WY & gYv 21 aZ F7 qag fAgr W

™R

sTwaews fag 9 4qrerawg v
am

At Y Y w7 o1 fafadre A
‘f-aqg gaaT & fasars & a8
AMG[ FT H&7 & Q1T &) & T §T
qama ™ & AT A agT wiefa Y
? oY 51 § ¥ T 1y AWM ¥
qrqrew & faaTs wrdam) gl wfed
#fww weaw wgreg w fosi ow g
# va wew & ofw o) A farfr }
fe ‘sfagm’ vawT & Wy Iw ¥
R AT ¥ gEY A ¥ e g
ar 97 o av @Y § fs ag aver
Wi faqr way ) A wget Aedy AY Oy
8

et et ¥ g 3 S Yy RAM
welt ot gt dexan ARAY & ohie
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qrisrarizdY arél €Y d2% ¥ ag v
dug afafa gt v Y arw a7 gl
afex dtedYommdo zru ¥H &7 ¥
grlt AlT agr 9T wga & gaEv A foe
Ayt ¥ wgrar fe § oy wwAeA
¥ a1 99 3w ¥ oy ¥
afafa g7 &7 &Y 9w gAY Tfen
3T Ay A Y waar(y ¥ T m AV
faan & fr ang afafa arara e
TN T a% wraw gt ¥ f oW & nara
gy St mYr A vqdar w7 g @
oiv 24 & AtAw warer 1 g@few
gg afafa grr v N aw & WO
LA A

AW Y A7 g€ 77w W)
fafg wret @ AWM Frarfam v
I At WA AW WT AWy #W
afaFg = €1 TIT  AFTIRT A FRA
FHT 39 AXT §1 39 U7 N9 @
7 49 | O4Y AT § WA wgRa
‘gfaq  gEETT § ¥ F7 997 g4t
Y yrriar g7 fafy wwat ar g7
Fi & faars i€ FveEy sgardy
gwr  =ifgn wgifs g7 dWr S
¥ IR T I HEA §) ofa ¥ g
fearg siv ssefs arv@rafar
W F AWML T EW 97 F,qT IS
we foat 1 & % wa @ g froaee
gfafa g1 arw gAY wifgd | waAr
W WA ¥ Al @A AW W gAn
fe wmar & sfafafe ¥ @ a@wH
Ea Y ¥ (wwam) fo &
WY ST A& o€ aEy ¥ auT and
o9 & wwa fer § wga  gefag
fr 37 % ot zeomar Y qwer 4
w1 &k | gAfen & wrgan g e g Wl
o wre gAY wrfeg
SHRI P G MAVALANKAR You

sllowed the Law Minister to inter-
view. [ cannot guestion your autho-
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nty to permit ham to do so But he
does not say on what point of the
motion he was intervening He says
he has nothing to do with the privi-
lege motion He has also gaid that the
matter 33 not rub judice As 1 was
telling you a little while ago, Govern-
ment are going ahead, cleverly and
step by step in order to see that a
Parliamentary probe does not take
place, and the Law Mimster's inter-
‘ention has only confirmed my doubt,
my suspicr n that they aie taking
steps to see that the matter 13 wrest-
ed from your jurisdiction and kept in
Government jurisdiction only That
1 why we want you to take up this
matter promptly, and cimultaneously
with Mr Piloo Mody s motion also,
so that there 13 a complete Parlia-
mentary probe into the whole matter

SHRI A K M ISHAQUE (Basir-
hat) The CBI 15 under fire from
the Opposition for the last couple of
days The CBI 15 a legally constitut-
ed organisation, a statutory orgamsa-
tion, ent1usted with the )ob of invests-
gation crime, and allegations

SHRI PILOO MODY Whtewash-
ng them

SHR] A K M ISHAQUE Caseg atg
not wanting when the hon mem-
bers from the Opposilion themselves
demanded probe by the CBI This 13
the only instance when they are op-
posing 1t (Interiuptions) It 1s the
prerogatite of the Opposition tp de-
mand whatever they bhke In exer-
c1se of that prerogative, on many oc-
casions, they demanded probe by
the CBI, but pow, as jt seems when
it does not swuit their purpose, they do
not want investigation by the CBI
Now what I want to say 1s that the
CBI 1s an organisation entrusted with
the task of mvestigation, and if there
1> a parallel Parhamentary probe also,
then there will be two parallel msti-
lutians and there 1, & likehthood of
conflict of decisions You are an emi-
nent lawyer, Sir. No court permuts
the same issue to be tried by another
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{Shri A, K. M, Ishague]

court when the issue is under inves-
tigation by one court. There may be
a clash between the findings of the
two courts. Therefore, when the
matter is already under investigation
by a legally constituted organisation,
let the matter be thrashed out first
by that organisation, and then what-
ever has to be done will be done by
this august body.

SHRI PILOO MODY: Under rule
225, I beg leave to move the following
motion:

“That the question of privilege
arising out of the Prathipaksh story
in its latest issue be referred to
the Committee of Privileges for
investigation and report; the House
further resolveg that all the docu-
ments and files connected with the
case be seized and kept in the
custody of Parliament.”

SHRI MADHU LIMAYE: Make it
unanimous.

SHR]I PILOO MODY: Unless the
House accepts it, the debate must
start now,

MR. SPEAKER: 1 have seen your
Previous one and this is something
new which you have moved.

SHRI PILOO MODY: May 1 trans-
late what I wrote to you this moming.
I wrote to you this moming:

“May 1 draw your attention to
the report edited in the latest issue
of ‘Pratipaksh’ published by a for-
mer Member of Parliament.

The report says that gome of the
20 MPs who denied the genuine-
ness of their signatures to the Lice-
nce Memorandum were telling a
lie. The report also says that these
signatures were manipulated by the
Minister for Railways, Shri L N.
Mishra. The, front page report
denounces the Prime Minister as
the main source of coremption. This
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is a gross contempt of the hon.
Members and of the whole House.”

I am grateful to you to have allow-
ed me to raige the matter in the House
today andq having raised the mat-
ter, I am now moving my motion...

MR. SPEAKER: This has never
been the procedure in the past. You
proceed under Rule 222 and send it
to me and then bring something else.

SHRI PILOO MODY: Nothing. As
a matter of fact you have allowed a
debate on all matters of an extraneous
nature.

MR. SPEAKER: You have sent
me your privilege motion. 1 will
have to see gnd consider it,

SHRI PILOO MODY: When the

whole House is uynanimous, still you
want to consider it. Now, I suspect
mala fides.

MR. SPEAKER: This motion you
have brought just now is not before
me. You gave me something else
and you read something else,

SHRI S. M. BANERJEE:
happened to my motion? 1 gave a
notice under Rule 222. I have sent
a motion just now that the matter be
sent to the Privileges Committee.

SHRI JAGANNATH JOSHI: You
consider anybody’s motion. We are
agreed.

SHRI PILOO MODY: I do not
understand your difficulty. My motion
and my notice are very simple. I 1m
not concerned about other issues shat
you have deliberately permitted to be
raised,

SHRI MADHU LIMAYE: Mr. Piloo
Mody is perfectly in order,

MR. SPEAKER: What is in writing
before me jg something different from
what he has read.

SHRI KARTIK ORAON (Lohar-
daga): 1 have been standing for a
long time on a point of order,

What
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MR. SPEAKER:
Please wait.

ot wwy fawd - frfadrr & and & wav
wfefear vl & 7 qg® grar & Wifew
oy A areraa faar g1 IS AR
ww 225 ST § WY TRET w2 |

The Speaker if he gives consent
under Rule 222 and holds that the
matter proposed to be discussed is in
order, shall, after the question and
before the list of business 15 entered
upon, call the member concerned, who
shall rise 1in his place and, while ask-
ing for leave to raise the question of
privilege, make a short statement re-
levant thereto.

wfy g st & 1 3E fade Ay &

aw fadrg =& fear a7 226 W 3

§\ fardrg Y 2s AR R AR TR

¥ frd mre wed qf gifam 2, wfao

Y wa 226 afEw)

If leave under rule 225 15 granted,
the House may consider the question
and come o a decision or refer it to
&8 Committee of Privileges on a
motion made either by the member

who has raised the question of privi-
lege or by any other member

1 will call you.

A SEaTy fedT § ) A § | oW
fror wively & ? O AT W & 2w T
¥ vems ag e ¢ fe i it &
WYAA ATANT AT AT AEA AT F W
oo firedror FE & T e & o 4
g %t W st ol o foid ¥
TER T AT ? ol wEr e amren
fredor &% ® qrad sU gl 77 9
e w25 Qe ¥ Wik Frigwy wav
o wrrerd ¥ fire & o TR wdfec
& g orfrdie dior 3 W W wed A
¥ W 1 Xx ¥ wiwer wfvafar oa §, 72
& ety §—— (fremy)
He ia entitled to demand seizure
under orders of Parliament and their

custody with Parliament, (Interrup-
tion). I don't trust the Government; I
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don't trust the Prime Minister. (In-
terruptions)

SHRI SHYAMNANDAN MISHRA:
What is the issue was which we are
grappling? The pont 15 this. You
were pleased to say that the motion
read out by the hon'ble Member Shri
Piloo Mody ;5 different from the one
he had given to you. The hon’ble
Member, Shr1 Piloo Mody has already
read out the communication which he
had sent to you. That communica-
tion 18 based on Rule 222 That is,
he has raised a question of privilege.
There are three concepts in the ques-
tion of privilege. Number one, the
question has to be raised. A Question
cannot be equated with motion. This
is the first part The second part is
that Under Rule 225, the matter, that
18. the substance of the question has
to be considered by the Speaker, And
then ultimately comes the formulation
of the question in the form of a mo-
tion, that is, rule 226. He has come
to the third stage—of the rule 228
He 1s formulating a motion and this
is the last stage of it. ‘This motion
1s 1n order as he has passed through
all the earher stages. ] am sure the
House has agreed completely on that
point So, Sir, there can be no ques-
tion of having any second-thoughts on
it.

13 brs

MR. SPEAKER: I am hstening to
him. I shall call you. Why are you
interrupting him?

SHRI PILOO MODY: Sir, I am
even prepared to amend the last por-
tion of my motion. (Interruptions)

MR SPEAKER: Order, please,
After all, it is not my property or
anybody else’'s property, These are
the rules. And, after all, these are
what we have been doing in the past.

SHRI DINESH SINGH: Sir, the
motion sent to you earlier was not a
motion at all. It wag only a notice
that was sent to you. That is slight-
ly different from what the motion of
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IShri Dinesh Singh)
the hon. Member is. You are right
when you say that the two are not the
same. A notice had been given
against the newspapers. We have to
find out what the paper has publish-
ed.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K, RA-
GHU RAMAIAH): So far as the
notice is concerned, only a few minu-
tes ago, something was said. But, only
now this newspaper has been shown.
The notice has been seen by me cer-
teinly and 1» a matter like this, we
would certainly lhke to have a little
time to consider and ponder over 1t
You cannot just fling a puper at us
like this. Please listen to me. We
would like to have time t1ll tomoi-
row to consider the matter arsing
out of the notive given by Shri Mody

SHRI PILOO MODY: WMi. Speaker,
Sir, the Minster for Parliamentary
Affairs has asked for time on an issue
that has been published in a news-
paper. 1 do not understand why the
Minister of Parliamentary Affans
wants some lime when this hus
nothing to do with what appeared 1n
the newspapers. Government has
nothing to do with what was pub-
lished in the newspaper. On the other
hand, a notrxce has been given and a
motion moved in Parliament about
what has been said in that newspaper.
This should be irvestigated by a Com-
mittee of Parliament. What has the
Government got to do with it? And
what is the Government going to con-
sider in the next twenty-four hours?
This 1 cannot understand. 1 want to
know-hether the Government at all
is involved on this issue, What 18 1t

Government is going to do? Is
#t’ going to change what has already
Been printed? Or is 1t going to know
ahead what the Privileges Committee
is going to say? I do not understand
a3 to what the Government is con-
cerned about. *Why does he want
twenty-four houry’ time at all? The
notice given jsron a matter which is
published h‘:a newspaper. It is only
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violating the privileges of Parliament
if this matter does not going to the
Privileges Committee of Parliament,

I would rather say that if this
twenty-four hours' time is to be given
to the Minister for Parliamentary
Affairs, the purpose of Parliament is
not served which it is supposed to do
or the purpose which it is supposed
io achieve. This procedure has been
grossly wiolated in <ontravention of
all norms, all decency, justice and
fair play.

SHR1I KARTIK ORAON (Loharda-
ga): I would like to put a very big
question mark to the gquestion of pri-
vilege. I would like to draw your
kind attention to Rule 224 about the
conditiong of admissibility of the ques-
tion of privilege. It says the right to
raise the question or privilege will be
governed by the following conditions-

{i) not more than one guestion
shall be raised at the same sitting.

(ii) the question shal] be restrict-
ed to a specific matter of  rerent
occurrence;

(ill) the matter requires the in-
tervention of the House,

Sir, I am more concerned with the
third condition In this connection 1
would like tu say the Parliament is
supreme and anything under the
Sun can be said and spoken in the
House and people have said something
which could have been the subjecl
matter of the court of law. Members
of Parliament have got the protection
under the privileges from the House.

Sii, I would like to remind you of
one case of the British House of Com-
mong where the Speaker was slapped
right in his face by a Member of the
House of Commons ang this was a “ub-
Ject for action bv the House as it amo-
unted to the dignity, position and sup-
remacy of the Parliament, Thet case
had 1o be taken by the House and
the House rightly togk action againsi
the Memher. Therefore, this Paper
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which hes brought Parliament into
ridicule and hatred has, in  fact,
affocted the dignity, position and

supermacy of the Parliament, There-
fore, 1t is not the contenis of the
puper thut has to be sent to the Pri-
vileges Committee but the fact that
the publishers has pulled down the

prestige and digmty of the House
should be a subject-matter of the
Privileges Commuttee.

Secondly, T would submit that

anything done outside Parhament
cannot be a subject-matter of dis-
cussion here because they may do
outside anything which may attract
criminal responsibility but should not
b dragged to this House This Par-
lhiament 15 not o be reduceqd to a court
of law. Sir, if you allow anything
done outside the House to he brought
us a privilege issue, then it will be
difficult tor you to control the House
1 would 1equest you to keep in mind
that anything done outside will not be
a subject-matter of thus House. But
¢ the editor of that puper must be haul-
arl up

SHRI 8. M BANERJEE Sir, what
about my privilege motion

MR SPEAKER: Tt was only Mr.
Mody who moved it I cannot take
up %0 many privilege motions simu-
1taneously.

I want to consider how 1s i1t possi-
ble that he first sends one notice and
then send another motion for con-
sideration. This will not be laying
healthy convention I mus{ examine
it. Then he says it is a question and
not a motion.

SHRI SHYAMNANDAN MISHRA:
Please tell us what is the motion of
which he gave notice to you: you may
put that motion.

(Interruptions)
MR. SPEAKER: It i= a serious
thing. Mr., Mody first gave one

taotion snd then reads
mation,

another
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SHRI PILOO MODY: You frame

the motion which is acceptable to
you.

PROF. MADHU DANDAVATE:
We request you to please place be-
fore the House whichever motion he
gave earlier and we will accept it.

SHRI DINESH CHANDRA GO-
SWAMI- Sir, I rise on a point of
order Mr Madhu Limaye spoke
about the procedure, namely, firstly,
a notree will be given to you and if
you give consent to the notice then
a motion will be moved Sir, I want
to draw your attention to Rules 224
and 225. Sir, if you look at these
you will find the word ‘motion’ is
not there, The words used ale ‘ques-
tion of privilege’. The same words
are used in 224 and 225. Therefore,
while giving permission under Rule
224 the Member will be asking for
‘question’ and he shall have to confine
himself to the same ‘guestion’ under
Rule 225 Very advisedly the word
‘motion’ has been avoided,

SHRI S M. BANERJEE: Sir,
when you allowed the discussion and
when hon Members were making a
case against the Editor, T thought that
after the discussion is over—unless
there was Motion under 22—you may
not allow it to be sent to the Pri-
vileges Committee. At that time I
was under a wrong impression,
Having realispd the gravity of the
case and the magnitude of slandering
the whole Parliament, rightly or
wrongly, I think this is the Teast
controversial motion, that this ques-
tion may be referred to the Privileges
Committee. The motion that has
been sent to you, I think, is in order.
If that is not in order, kKindly accept
that But, this should be sent to the
Privileges Committee, Even ordinary
things are being sent to the Privileges
Committee.

MR SPEAKER: There is no ques-
tion of non-reslisation of the gravity
of the situation, It is not that My
question was purely technical, be-
cause, there are two motions.
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SHRI SHYAMNANDAN MISHRA:
We believe you that he has sent you
a different motion. Please give us
that motion.

MR, SPEAKER: That is what I
have been asking him.

PROF MADHU DANDAVATE:
Even when we agree with you, you
disagree. Our suggestion to you is
this. You said that the motion which
Mr. Piloo Mody has given is diffe-
rent from the earlier one. We ac-
cept the earlier one Please read it
out.

MR. SPEAKER: That is what I
have said to which you have agreed.

You read the earlier one—I hold
the first one in order—and not the
other one which you introduced in
between. You can give this in a
regular manner tomorrow morning.
You read out which you originally
sent,

SHRI PILOO MODY:

“May | draw your attention to
the report edited in the latest issue
of ‘Prati Paksh’ (copy enclosed)
published by a former Member of
Parliament.

The report says that some of the
20 MPs who denied the genuine-
ness of their signatures to the Li-
cence Mamorandum were telling a
lie. The report also says that these
signatures were manipulated by
the Minister for Railways, Shri L.
N. Mishra. The front page report
denounces the Prime Minister as
the main source of corruption, This
is a gross contempt of the hon,
Members and of the whole House."

1 shall be gratefu] if you will allow
me now to move the motion for send-
ing it to the Privileges Committee.

MR_SPEAKER: You can move for
weave of the House.

SHR] PILOO*MODY: Mr. Speaker,
Sir, 1 beg for leave to move.
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MR. Speaker: Those hon. Mem-
bers who are in favour of leave being
granted may rise in their seats,

SHRI SEZHIYAN: You can ask
the Members to rise only if Govern-
ment objects to it. Are they objec-

ing?

SHRI K. RAGHU RAMAIAH: We
oppose this motion,

MR. SPEAKER: Those hon, Mem-
bers who are in favour of leave being
granted may rise in their seats.

The number of Members who have
risen ig more than the required num-
ber, So, leave is granted.

We have the adjournment motion
also for discussion, and we have this
privilege motion also. We have so
many other things also. How can
we do everything on one and the
same day?

PROF, MADHU DANDAVATE: I
just want one information. Please
ask Mr. Raghu Ramaiah what he
had opposed.

MR, SPEAKER: It was not a

question of opposing.

Now, let us decide the time at
which we have to take it up. We
have the other motion also. ] have
to fix the time for this, because at
four o'clock, we are taking up the
adjournment motion. Now, it is
going, to be nearly 1.30 P.M,

SHRI SHYAMNANDAN MISHRA:
And we are feeling hungry.

MR. SPEAKER;: We had decided
earlier that there should be no lunch
hour,

SHRI SHYAMNANDAN MISHRA:
No, we require lunch hour,

SHRI PILOO MODY: 1 want to
speak before lunch, and then you can
have the lunch hour.
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MR. SPEAKER: Why should he
have this special privilege of speak-
ing before lunch while others should
be kept waiting for lunch?

SHRI PILOO MODY: 1 think they
will digest my speech better on a
hungry stomach,

MR. SPEAKER: He does not have
any lunch and therefore, he is saying
this.

SHRI PILOO MODY: For
who do not have appetite, it
even create an appetite.

those
may

MR. SPEAKER: It is a secret how
he has such g body without eating.

SHRI S. M BANERJEE: How much
time are you allotting for this pri-
vilege motion, Sir, I think you may
allot three hours for it.

MR. SPEAKER' We shall finish it
by 4 P.M. when we shall take up the
other motion,

SHRI S. M. BANERJEE: In that
case, let us carry ‘on up to four
o' clock and let be no lunch hour, be-
cause we want to speak.

MR, SPEAKER: I think those
Members who want to speak may
keep on while the others may quie-
tly slip away and have their lunch.

SHRI PILOO MODY: Is it that
you want to eat away the privilege
motion or the adjournment motion?

MR. CHAIRMAN: 1 think we can
adjourn for about half an hour and
re-assemble at two-o'clock. Let us
have some lunch hurriedly, reason-
able at two o'clock, and finish this
before we take up the other motion
at four o'clock.

1324 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-gssembled after
lunch at five minutes past Fourteen of
the Clock.

IMR. DEPUTY-SPEAKER in the Chair]

RE, CALCUTTA HIGH COURT
JUDGMENT IN RAILWAY EM.
PLOYEES CASE

MR DEPUTY. SPEAKER:
Piloo Mody.

PROF. MADHU DANDAVATE
(Rajapur): Before that, Sir, I want to
raise a very important matter, The
Calcutta High Court has set aside the
order of removal from service of se-
veral railway personnel passed under
Rule 14(11) of the Railway Servants
(Discipline and Appeal) Rules 1868
read with proviso (B) to Article
311(2) of the Constitution. This is
what has been reported in today's
papers. The Judgment has far.reach-
ing consequences in ending the victi-
misation of thousands of railway em-
ployees. 1 seek your permission to
raise this issue in the, House today
to secure a clear assurance from
the Government that they will
respect the High Court’s judg-
ment gnd not challenge it in the
Supreme Court. Since we are at the
fag end of the session, T would re.
quest the Government to make a
statement, Without losing their face,
taking advantage of the Caucutia
High Court's judgment, they can see
to it that the victimisation is ended
and the workers are protected.

SHRI JYOTTRMOY BOSU (Dia-
mond Harbour): They have said that
the dismissals were illegal.

It is a very serious matter.

SHRI KRISHNA CHANDRA HAL-
DER (Ausgram): I have also given
notice under rule 377 to raise this
matter. As Mr, Dandavate pointed
out, the Calcutta High Court has set
aside the order of removal from
service of severa] railway personnel.
I support Mr. Dandavate’s demand that
the minister should make a statement.
I want immediate reinstatement of

Shri
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the dismissed rallway employees {00k
part in the recent rallway strike

SHRI § M BANERJEE (Ramput)
Sir, the Calcutta High Court has set
aside the dismisel of the ralway em-
ployees The Supplementary Demands
tor Railways are going to be discus-
sed tomorrow moust probably Before
that discussion starts, the mnister
should make a statement that they
will not go to the Supien.e Court and
they will reinstate all the workers
whose services have been terminated
or who have been dismissed If
that statement 1s not made, what
will happen? I have gone through the
Supplementarty Demands

I have gone through the supple-
mentary Demands for  Grants for
Railways and there 15 no Pprovision
made for the amount by way of
payments to be made to such emplo-
yees whose services have been ter-
minated,

1 would only 1equest you to dncet
the Raillway Minister to make a pro-
vision there Otherwise, 1t will be
cifficult to have a discussion on *he
Demands

SHRIMAT] PARVATI KHISHNAN
(Coimbatore), Sir, I want to add
only one word to what has already
been said by Shi1 Banerjee In taking
thig action, the Government, the
Railway Minister and the Railway
Board should also see that all thosc¢
employees whose appeals have been
rejected ang whose dismissals, re-
movals fiom service have been con-
firmed should also he taken back It
should not be sald that their dismis-
sals, removals, have been confirmed
because these dismissals, removals,
from service, as per the judgement

of the Calcutty High Court, have
been shown to be totally illegal.
MR DEPUTY-SPEAKER:  Shri

Piloo Mody

BHR! S. M. *BANERJEE: Sir, you
kindly direct the Minster....
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MR. DEPUTY-SPEAKER:
Supplementary Demandg for
ways are coming for discussion

SHRI S, M. BANERJEE 1 would
request you and appeal to you to
kindly direct the Minister (Inter-
ruptions) Now that we have made
our submissions, we would request
you to make certain observation ..

MR DEPUTY-SPEAKER- All
right--1 will make some observa-
tion The only observation is that the
Government will take note of the
submissions made by the hon Mem-
bers. Now. Shn Piloo Mody

SHRI DHAMANKAR (Bmwandi)
Sir 1 have given a notice under Rule
371

The
Rail-

MR DEPUTY-SPEAKER This 18
not the uime for notices under Rui®
377,

SHRI DHAMANKAR
only a minute

1 wil  take

MR DLPUTY-SPEAKER, What do
you want to say?

SHRI DIIAMANKAR  Sn, thew
arc 1epoits n a scction ol the pres»
that about Rs, 2 crores of nsurance

premia deducted from the salaries
of pohcy holders under the Salary
Savings Scheme and pmd to the

LLC are 1s laying un-adjusted for
years i the Nagpur Diwvision of LLC.
Similar unadjustment of fund 1~
alvp reported in other divisions of
LI1IC It 1y lkely that the policy
holders may  suffer because those
amounts have not been adjusted. I
would request the Government to go
into this and make the necessary
arrangements

14,13 hrs
QUESTION OF PRIVILEGE—contd.

Cgrrain News REPORT IN PRATIPAK-
sHA, A Hoint WEEKLY
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8HRI PILOO MODY (Godhra):
Mr. Deputly-Speaker, Sir, I must
admit, to begin with, that I did not
realise when I sent this notice this
morning that I would be disturbing
a hornet’s nest because, I thought,
the matter was rather innocent, that
some Editor of some paper had made
comments of a nature so derogatory
io Parliament and parhiamentary pro-
cedure that I ghould have imagined
that every single Member of this
House would have automatically,
without debate without question. have
submitied the issue to the Privileges
Committee of Parliameny angd let them
decide 1t

Unfortunately, 1 found that when we
slarted sending this issye to the Pri-
villeges Committee—many, Members of
the Congress Party also supporied the
mdea wholeheartedly—and all of us
were certain, but the Speaker in his
wisdom allowed the matter to proli-
terate, allowed ali manner of extra-
neous matier to be brought into this
simple motion, in fact, to the point
were even the Law  Mmijster, My
Gokhale, was allowed to  intervene,
even after he had prefaced hys remarks
by saying that he did not wish to
speak on the motion tabled by Mr.
Piloa Mody but that he wanted to
speak on some 14su€ other than that
and wanted the House to know what
the Government's attitude on a sub-
Jeet nutside the scope of this debate
or this mation was 1 do not under-
stand why this was allowed to be done
Nor do 1 ynderstand why the Mins-
ter of Parliamentary Affairs opposed it
when the maiter was finally reduced
to ity simple minimum. that it was
merely a motion of privilege agmnst
what had appeared in the newspapers.
The conclusion 15 only too obvious.
May I ask this of the Mimster for
Parliamentary Affairs? Does he agree
Wwith what has been written m this
paper? Does he think that what has
‘been written 1n this paper ig true and.
therefore, the matter should not be
referred to the Privileges Committee?
Because, other than that, Mr. Deputy-

, I canndt understand why the
Minister for Parliamentary Affairs
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did not allow this stimple matter to
#p to the Privileges Commitee. And
1f he thinks that what hag appeared 1n
this paper 15 true, then I suggest that
the question of privilege should also
be brought against the Minister [or
Parhamentary Affaits because after all
Mr, George Fernandes has written this
and he is outside and should not be
subjected to privilege but the Munis-
ter sitting inside the House happens
to curroborate and agree with what
has been written in this article,

The second thing I want to know—
and this also perplexes me—is why
Mr, Raghu Ramaiah has asked for
time He says that they wunt to think
about 1t What 1s there to think
about? Whether a simple matter hke
this should be referred to the Privi-
feges Committee or not, 1s that some-
thing that should be thought about?
Is any mind to be applied to this sub-
jeet? As I gaid earher this morning
1+ he going to change the language «f
1t? T« he going to change the photo-
graph” Iy he going to change the con-
tenty of this” What does he want
the time for? Does he want time to
decide whether reference of this to
the Privileges Committee 15 a politi-
cal manmipulation that js acceptable
to him or not?

1 am aiso rather perplexed about
the manner in which matters are fast
deteriorating i1n this House We have
seen what hes happened 1n the mor-
ming,. We wasted about 2§ hours
on something lhike this which should
have taken precisely five minutes- the
matler should have been raised,
people should have been made aware
of what the matter was, and within
a few minutes everybody should have
agreeq that the matter should be rve-
ferred to the Privileges Committee
But that was not done. And why
was that not done? The reason for
that is, there is evil design, there are
mala fides. behind the action of the
Government. T do not wery often
make statementg like this. Whatever
I say I say with full responsibility,
and 1 have come to the’ conclusion
that thig entire House is being mani-
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pulated like a puppet show from the
Prime Minister's Secretarial. The
Minister for Parliamentary Affairs is
merely the instrument through which
this manipulatio, goes on and we
charge the Government with being a
puppet in the hands of the Prime Min-
ister's Secretariat. I have definitely
observed in this very House that the
Prime Minister's Secretariat in the per-
son of somebody whom I do not wish
to name, ig virtually hanging out into
this House gving jnstructions every
minute to the Minister of Parlia-
mentary Affairs as to what should bLe
done. (Imterruptions).

SHRI H, N. MUKERJEE (Calcutta-
North-East): He should contradict
if it is not so. He has no guts, no
character.

SHR] K. RAGHU RAMAIAH: 1 will
show my guts when I reply. (Inter-
ruptions).

SHRI SHYAMNANADAN MISHRA
(Begusarai): A regular report is made
to the Prime Minister by his Secre-
tary on the performence of the mem-
bers on the other side of the House,
including that of the Ministers.

SHRI BHAGWAT JHA AZAD
(Bhagalpur): What js wrong about
it?

SHRI SHYAMNANDAN MISHRA:
This is the honour and respect given
to the hon. Members of this House.
Some petty official reporting on the
conduct of the Minister and the Mem-
bers?... (Interruptions).

SHRI A, P. SHARMA (Buxar): I
seriously object to the remark of the
hon. Member. That should not be
allowed to go on record. This is de-
finitely objectionable.

SHRI AMNANDAN MISHRA:
And the Minister is nodding his head
in approval ang appreciation,
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SHRI K. P. UNNIKRISHNAN
(Badagara): May I make » submis-
sion, I am concerned with the pro-
cedure of the House.

SHRI SHYAMNANDAN MISHRA:
Keeping a watch op their behaviour,
We see it everyday.

MR. DEPUTY-SPEAKER: Some
hon Members tried to draw my
attention and say that they wanted to
make some submission

AN HON. MEMBER. Consultation
15 going on.

MR. DEPUTY-SPEAKER: 1 would
like to point out the procedure and
practice of the House. When a
member has bheen jdentified and call-
ed, he is in possession of the floor.
It he yields, others can intervene and
make their submission

SHRI K P, UNNIKRISHNAN: You
should also stop others from inter-
rupting us.

MR. DEPUTY-SPEAKER: It iz not
for me to tell members to sit down.

SHRI A P. SHARMA- How does
Mr. Mishra come in the picture when

Mr. Piloo Mody 1s speaking. This is
uncalled for.
SHRI PILOO MODY: Mr. A. P

Sharma ang Shri Shashj Bhushan—I
am not yielding to you. Mr., Unnikri-
shnan—I am yielding to you.

SHRI K. P, UNNIKRISHNAN; What
I want to point out is that unfortuna-
tely there has been a kind of mani-
pulation going on the other side . ..
(Interruptions) [ will come to that
later on...

SHRI SHYAMNANDAN MISHRA:
You are under the gurveillance of a
petty official,

SHRI K. P. UNNIKRISHNAN:
Thelr target of attack is the Lesder



65 Question of  BHADRA 12, 1808 (SAKA)

of the House herself. If you permit
such unwarranted to made,
this House cannot go on, I want to make
and clarify that they cannot held this
House to ransom. We will not permit
this to go on, It is upto you and may
1 respectfully submit that it is to
your goodself that we look forward
for pulling up the members when
they interrupt when an  important
matter is being discussed.

MR. DEPUTY-SPEAKER:
who is interuppting whom.

Now.

SHRI K. P, UNNIKRISHNAN: This
is very uncharitable. Now, T request
you once again that if you want to
have the proceedings of the House
go on smoothly, you have to stop this
nonsense

SHR! PILOO MODY: You must
understand that I allowed Mr, KP.
Unmknshnan to intervence and
yielded to him  because 1 expected
hum to provide me with the sort of
material that I wanted to carry on
my attack. He was very concerned
about the conspiracy as he calls it
of our wanting to attack the Leader
of the House. 1 want to know—which
j¢ his idea of Parliament and parlia-
mentary democracy? What does he
presume 1s therole of the Oppusition?
Because, I know, his mentors do not
believe in a parhamentary democracy
where there is an opposition It is the
opposition’s  role, at all times to
attack the ruling party. If we attack
the ruling perty, we are duilty of
committing a crime according to their
accounts, but we are definitely doing
our duty by the people, by the coun-
try. Now it comes as t0 who is attack-
ing whom, There is no question of
attacking a ruling party, which in
every political sense of the word,
does not function like a political par-
ty. There iz no point  attacking a
bunch of people who are mere pup-
pets, in the hands of the leader, an
‘hon, Member whose presence almost
is never in this House

the other.
understand
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that I am not attacking him, but that
1 am attacking his leader. But I am
afraid they will have to put up with
some sart of non-entity status till
what time tney themselves decide
that they will be map enough and ex-
ert all right as Members of Parlia-
ment and the privileges that this
country has given to them, till what
time they decide to  behave like a
gataparcha, which can be mouled to
take any form, they will nave to put
up with this.

SHR]I SAT PAL KAPUR (Patiala):
He 15 abusing us

SHR] PILOO MODY: Ii is like plas-
ticine, which you hight have handled
in your Kindergarten. Therefore, Sir,
unless these gentlemen themselves
nsist and they want to turn into men,
it is no point attacking them, it is
only worth attacking  those who
manipulate tnem, and that 1s why
the attack is  directed against the
Leader of the House, because all of
you are mere heads to be counted
irrespective of what 15 inside those
heads. Angd therefore on this particular
issue you have seen a very strange
thing indeed. You have seen & letter
being put n the notices gigned by 21
Members of Parliament—21 Members
of Parliament who have signed 2 let-
ter either to pressurise or change the
policy of the Government of India,
as stated These 21 Members of Par-
liament, had by this action, altered
and changed the policy of the Govern-
ment of India and this is the main
coraplaint. The Minister is pleading
behind the fact that it was the pres-
sure exerted by these 21 members
that made them echange their mind
and give licences to people who had
been refused the licence in the past.

The second point of the act is this,
namely, some of the signatures were
acquired under pressure, others under
yet another category
of false signatures wére added to the
May this letier
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tive long and lie in pesce!l 1 don't
think any other eyes will ever see
this letter again. By this time 1t might
have been substituted six times over
as the congress party has changed its
stories one after the other, only to
suit g particular circumstance or con-
tingency. But the point 1s that pupo-
teers were not only being turned into
forgorers, but they are turned into
perjurers, Those who had the auda-
city to ask to be judged by their own
poors, through a parliamentary investi-
gating committee, were wraped on the
knucklog punished, and made to gro-
vel in the ground, because they were
made to say, “Flease let us withdraw
thiz letter that we have written, please
let us be exempted, as has been stated
in the Bulletin of Parliament. Let it
be ever recorded in the history of
India—that the puppeteer has made
two honourable Members of Parlia-
ment come here,

They demand something and then
retract from their demand hecause
this does not suit the Leader. The
over all plan of the conspiracy is
being hatched just to cover up scandals
like Nagarwala, Marut; and the fly-
over. Every conceivaktle scanda] =
being covered up.

SHRI JYOTIRMOY BOSU: (Dia-
mond Harbour); What about Jagota
Brothers?

SHRI PILOO MODY: Mr. Bcsu has
been able to give me one more ins-
tance.

You know I participate on all occa-
siong like this 8nd even in a matter
like the Maruti Beanda) or Nagarwala

Scandal, what are we doing? ‘Then
why have Parliament at all? Why
have al]l these institutions? 1t is the

very institutions of democracy in this
country that have been eroded and
which have gone beyond recognition.

Take the case of the Presidency. I
do not want to say anything more
than this,

What have you done to the Presi-
dency? Take the Cabinet system.
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Would anybody know that there is a
Cabinet in India that takes a decision?

Who accepts responsibility? This is
merely an enlarge rubber stamp.
Most of the Cabinet Ministers do not
often know when decisiong regarding
their own Ministries are being taken.
Shri Swaran Singh did not know
about the Indo-Soviet Treaty, Shri
Chavan did not know about all these
recent Ordinances. What more proof
do you want? And that is how the
Cabinet system has been working.
Look at the condition of the Opposi~
tion—I plead guilty to this, Look at
the law courts—commitment and
corruption have overtaken the law
courts. Look at the newspapers.
There zre only some people who dare
write up this sort of thing. Look at
the daily newspapers that you get
What do vou read in the newspapers
except what Shri Raghu Ramaiah
wants you to read It is not merely
what Mr. Raghu Ramaiah's thinking
1z but 1t 1s his thinking of somebody
else's head, that 1s what the news-
papers print We have never allowed
public opimions to grow in thig coun-
try  We deliberately keep the peo-
ple ignorant and illiterate so that we
goon manipulating as we like, Fifteen
years ago there were only 21 crores
of people who cannot read and write.
But, to-day, there are 35 crores of
people who cannot read and write.
This is the achievement of this Gov-
ernment.

This is the only government that
we can have in this country? You can
have your Government; you can have
your stability; you can have your own
seats; you can have your own corrup-
tion and you can have your plunder
and you can have your puppeteers.
But this kind of thing cannot go on
endlessly. The anger of the people is
beginning to show itself. 1t is chowing
itself in any number of ways. There
is an increase in crime, incresse In
violence and, ultimately, what Shri
Jayaprakash Narain is doing to-day
in Bihar bhad happened six months
ago in Gujarst is the only answer.
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This ig really the answer to the de-
bate that we had this morning in which
they tried to confuse the issues and
stopped even 8 gimple matter like this
to come up before Parliament.

The conclusion is inevitable that the
Congress Party led by Shrimati Indira
Gandhi, the Prime Minister's Secreta-
riat, the Minister for Parliamentary
Aflairs, the Council of Ministers and
the Congress Party have turned this
Parliament into what has been des-
eribed in thi; paper. Therefore. 1 can
understand the veticence, in sending
this matter up to the Privileges Com-
mittee.

MR. DEPUTY-SPEAKER: Now we
are discussing this under Rule 226,
thot we are at that stage 1s  very
clear. We chall proceed :ccording to
certain rules and according to certain
procedures.

There 15 a little amcunt of confu-
sion and 1 must say that ] huve not
been able to get encugh lLicht myself
in order to guide the proceedings of

the House. Rule 226 says-
“If leave under Rule 225 is
granted........

which has been granted.

the House may consider the ques-
tion and come to a decision ...

Now, coming to a decision has to be
by way of a motion.

or refer 1t to a Committee of
Privileges on a motion made either
by the member who has raised the
question of privilege or by any
other member.”

That is what the rules says. Now, I
take it that Mr. Piloo Mody who has
glven notice of this today in time
has been allowed by the Speaker to
seek the leave of the House which
the House has granted. I take it that
Shri Piloo Mody has now formally
moved motion.

But here I am fumbling with the
Papers right since I came to this

ol
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Chair. I wanted also the officers at
the Table to enlighten me as to what
the Motion is and it ig not clear what
the Motion is.

There are only three kinds of
papers before me. The first one isthe
original of the letter which Mr. Piloo
Mody sent to the Speaker today be-
fore the Session began which is in the
form of a notice. Now, a notice is
not a motion, Subsequently. I have a
piece of another paper scribbled and
signed by Mr. Pilooc Mody which is in
the form nf some kind of a motion.

SfHR1 SHYAMNANDAN MISHRA:
Kindly read that.

MR. DEPUTY-SPEAKER: It reads:

“That the question of privilege
arising out of Pratipaksh story in
its latest issue be referred to the
Committee of Privileges for full
investigation and report. That the
Heuse further resolves that all the
documents ang files connected with
the case be seized and kept,

SHRI PILOO MODY: There is
something on the back-side of the
paper also.

MR DEPUTY-SPEAKER: There

15 nothing at the back.

Subsequently. 1 have a notice of
an amendment to this motion by Mr.
Madhu Limaye and Shri Jyotirmoy
Bosu. This has been submitted to me
by the office in a regular manner and
not ad hoc directly., The notice of an
amendment by Shri Madhu Limaye
and Shri Jyotirmoy Bosu has been
routed to me through the Office. It
reads as follows:

“That in the motion,—
add at the end:—

“That this House further re-
solves that all the documents in
connection with the Licence Case
be seized and Rept under the
custody of the Speaker and
that the Committee submit itx

.
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(MR. DEPUTY-SPEAKER)

preliminary report before the
end of the Winter Session of
Parliament.”

Since, we are now at the stage of
discussion, I will take it that we are
discussing this Motion of Mr. Piloo
Mody, These are all the papers I
have with me. Mr, Piloo Mody has
to move the Motion, As far as Mr.
Piloo Mody is concerned there are two
papers—one is the notice given in the
morning. As now we have come to
the stage of Motion the only paper I
have of Mr. Mody is the one which I
have read just now,

SHRI SHYAMNANDAN MISHRA:
That is precisely the submission which
we were making to the hon. Speaker.
The stage for moving the motion
would come when Rule 226 would
apply. But the hon. Speaker was
pleased to remark that he found some
difference between the origmnal
motion which was sent out by Mr.
Piloo Mody and the subsequent motion
which he was trying to read out. Then
the House asked the hon. Speaker
would kindly read the original motion
of Mr, Piloo Mody. Then ultimately it
happened that the Speaker—the sup-
reme and the infallible authority-—and
to the hon. Member, Shri Piloo Mody
that his notice itself was the Motion
Then he read it out while taking the
leave of the House. We are concerned
with that motion, Whether that strange
animal could be called motion there
could be two opinions. But it is the
pleasure of the supreme authority
to characterise it as the appropriate
and it is  for that motion that took
the leave of the house and the House
granted leave for it.

SHRI DINESH CHANDRA GO-
SWAM] (Gauhati): Sir, there is a
procedural point involved which
might be useful not only for this dis-
cussion but for future discussions also.
I feel we should ponder over this
question seriously. It appears we have
got confused as to whether for a pri-
vilege issue there should be a motion.

1
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8ir, if you look at Rules 222, 223 224
and 225 you will find the words used
are “raise a question of privilege”
and nowhere the word ‘motion’ has
been used. In Rule 225 it says:

“The Speaker, if he gives consent
under rule 222 and hold that the
matter proposed to be discussed is in
order, shall, after the questions
and before the list of business 1s
entered upon, call the member con-
cerned, who shall rise in his place,
and, while asking for leave to raise
the question of privilege, make a
short statement...”

MR. DEPUTY SPEAKER: I would
appeal to the hon. Members. Nothing
is lost by listening because that way
we gain time.

SHRI DINESH CHANDRA GO-
SWAMI: Sir, kindly see Rule 226
also. It also does not speak of a
motion. Ruleg 222 to 227 do not speak
of a motion, Purposely the Rules of
Procedure have used the word ques-
tion' and have avoided the word
‘motion’. That means, it is not
necessary to raise aformal motion.
You can raise a question of privilege
pointing to attention of the Speaker
that breach of privilege has been com-
mitted. It is up to you to take proper
steps. Therefore, Sir. my submission
will be this

(Interruptions)

Mr. Madhu Limaye has given cer-
tain amendments. My submission is.
the amendments are out of order.
Kindly see Rule 225. When a Member
has asked for leave and leave is
granted. ...

MR, DEPUTY-SPEAKER: Were
you here before the lunch hour?

SHRI DINESH CHANDRA GO-
SWAMI: Bir, you gre not trying to
appreciate my point. Once the leave
is sought for in this House and the
leave is granted, unless you seek a
fresh Jeave, you cannot extend the
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acope of debate, The debate should be
confined to the question regarding
which leave has been granted. If by
amendment, we want to extend the
scope of the debate a fresh leave
would have to be granted. Otherwise,
my respectful submission is, there will
be really no purpose for asking leave
of the House. My submission is, the
smendments are out of order. Mr.
Madhu Limaye’s first question, to
extend the scope of the debate is also
out of order.

(Interruptions)

MR DEPUTY-SPEAKER: Kindly
sit down I will here all of you, so
that we may not lose further time.
Let me give my ruling at this stage. 1
thcught, before coming to the Chair
this afternoon, that I had some intelli-
gence 1n my skull although Mr. Piloo
Mody may not agree with me. But,
after hearing my good friend Shri
Dinesh Chandra Goswami, I have star-
scope of debate The debate should be
some intelligence. What did we do
the whole morning today? What did
we do?

SHRI MADHU LIMAYE (Banka):
Let me help you.

MR. DEPUTY-SPEAKER: I do not
want your help at this stage.

Well, it is all on record I am sure.
First, the quesiton was raised by Mr.
Piloo Mody and the Speaker allowed
him to raise this question, and there
was a lot of discussion. Then, Mr.
Piloo Mody was allowed to seek the
leave of the House. At one stage, as
I understood, there seemed to be no
opposition to this motion at all.

(Interruptions)
Well, the record will correct it.

SHRI K. RAGHU RAMAIAH: 1
asked for permission to speak.

{Interruptions)

..MR, DEPUTY-SPEAKER: I am
seeapitulating. You can correct me.
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At one stage, there seemed to be no
opposition, Then the hon. Speaker
allowed Mr, Piloo Mody to seek the
leave of the House and the question
was put whether there is any
opposition to it. I think the hon.
Minister of Parliamentary Affairs get
up and opposed it, and because there
was opposition, the hon. members
who wanted leave were asked to
stand. And they sll stood up. I do
not know what the number was.

PROF. MADHU DANDAVATE:
Forty-six.

SHRI PILOO MODY: Hundreds of
Uus.

MR, DEPUTY-SPEAKER: I do not
know what the number was, but I
think it was decided that the requisite
number was there, which is more
than 25.

Now if all that has taken place in
the morning—leave was granted, leave
has been given—we have, therefore,
come to the third stage of rule 226.
That 1s where specifically I am con-
fused about what 1s the motion. I
will read 226 again.

SHRI H. N, MUKERJEE (Calcutta—
North-East): Did you remain quiet
for half an hour and hear his speech
without a motion? (Interruptions).

MR. DEPUTY.SPEAKER: Now
more people have ‘loose’ motions
You have the rule book, Mr. Goswami.
You are a lawer. I am not. T will
read it.

‘Tt leave under rule 225 is
granted”—

and you are not disputing that leave
has been granted-—

SHRI DINESH CHANDRA GOS-
WAMI: Ro.

MR. DEPUTY-SPEAKER: “If leave
under rule 223 is granted, the House
may consider the gquestion”—
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[SHR] DINESH CHANDRA
GOSWAMI].
What question? The question raised
by Shri Piloo Mody—"“and come to
a decision”.

Now I want to ask you, in parlia-
mentary practice how a decision of
the House is arrived at. It is only on
a motion (Interruption). I do not
accept it. I rule it now and for all
future that a decision of the House
can be arrived at only on a motion
put to it. The question has to be put
to the House, Otherwise, it cannot
come to a decision.

Here the difference comes exactly
at this stage whether the House should
now discuss this matter fully and
come to a decision or the House should
decide to refer it to a Committee of
Privileges. This is the limited ques-
tion. Therefore, let there be pg more
confusion about this.
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“That the question of privilege
against Shri N. N. Wanchoo, Former

Secretary, Department of Steel
and..... "

MR. DEPUTY-SPEAKER: What are
you bringing m now
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MR DEPUTY-SPEAKER: Let him
formalise the motion only.

SHRI A P, SHARMA: Thig is ir-
relevant.
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MR. DEPUTY-SPEAKER: I will
take whatever the House decides now
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MR, DEPUTY-SPEAKER: I want
to listen to you. Mr. Limaye knows
very well that I am very receptive and
1 would always Llsten to Madhu
Limaye because I know that he knows
the rules and he knows the Constitu-
tion very well. 1 benefit from that.
But here 1 am engaged on this limited
question. What is the form of motion
that we should have. If I understand
Mr. Shyamnandan Mishra just now, he
said that the Speaker had remarked
that the notice gien by Mr. Piloo Mody
should be treated as a motion. If that
is what the House understand and
decides then with the lttle bit of
edition in the form of the motion, we
shall accept that as a motion.

SHRI PILOO MODY: Addition was
made by me verbally.

MR. DEPUTY-SPEAKER: This ng-
tice given by Mr, Pfioo Mody in the
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amorning with the liftle edition should
be made into a form of motion; by the
oonsent of the House we trcat this
as a m

SHRI K. RAGHU RAMAIAH: You
‘have explained the circumstances in
which the notice given by Mr. Piloo
Mody had been treated as a motion.

MR. DEPUTY.SPEAKER: I am say-
ing what the Speaker said.

SHRI K. RAGHU RAMAIAH: What-
ever 1t is The hon. Speaker having
treated that as a motion, where is the
need for adding something now. The
debate must be on the basis of the
motion as accepted by the Chair al-
ready., Where iy the question of ad-
ding something?

PROF. MADHU DANDAVATE: For
any motion amendment can be moved

SHRI K. RAGHU RAMAIAH: Any
amendment that is moved to this
motion is a different thing altogether.
But there cannot be any addition to
ihe motion this way.

MR, DEPUTY-SPEAKER: Here we
<come to the rules. When a motion
has been admitted, amendments can
be moved to the motion. It 1s for the
House to accept or reject the amend-
ment. Therefore, I will call upon Shri
Madhu Limaye to formally move his
amendment.

SHRI MADHU LIMAYE: I beg to
move:

That in the motion,-add at the
end:-

“That this House further resolvea
that all the documents in con-
nection with the Licence Case
be seized and kept under the
custody of the Speaker; and
that the Committee submit

preliminary report before

end of the Winter Session

Parliament”.

RE¥
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MR, DEPUTY-SPEAKER: It has
been moved. You can apeak on it
later on.

SHRI A. P. SHARMA: Do you want
the motion to be debated?

MR. DEPUTY-SPEAKER: Yes.

SHRI A. P. SHARMA: Just now you
said that you wanted a decision of the
House,

MR. DEPUTY-SPEAKER: How will
the House come to a decision on this

motion? After a discussion,.. (Inser-
ruptions) Shri B, V. Naik
SHRI B. V. NAIK: (Kanara): We

have been able to see this paper for
the first time today.

15 hrs.

SHRI SEZHIYAN: (Kumbakonam):
You have said that we have come to
a stage where the House may consi-
der the question and come to & deci-
sion or refer it to the privileges
committee, Before the members are
asked to participate in the discussion,
they should be given all the material,
namely, the original memorandum
given by 21 members, the endorse-
ments made by the Minister, when
the question was referred to the CBI,
what was the report of the CBI, etc.
All these matters are interlinked with
this question. Unless we get these
original documents, we will not be
able to come to a decision, or even
have a meaningful discussion on the
subject.

SHRI MADHU LIMAYE: On a
point of order, Sir. I want to know
the final text of the motion, together
with my amendment.

MR. DEPUTY-SPEAKER: All right;

I will do some verbal editing from
here.

SHRI K, RAGHU RAMAIAH: Where
is the question of editing? Whatever

the Speaker has allowed, that is the
motion.



79 Question of

MR. DEPUTY-SPEAKER: We are
not really differing. 1 will take the
substance of Mr. Piloo Mody’s notice.

PROF. MADHU DANDAVATE:
Don’t take the notice ag it is because
it beings with the words "Mr.

Speaker”. That cannot be part of the
motion!

MR. DEPUTY-SPEAKER: The mo-
tion will be like this:

“The report in the latest issue of
Prati Paksha says that some of the
20 MPs who denied the genuineness
of their signatures to the Licence
Memorandum were telling a lie. The
report also says that these signa-
tures were manipulated by the
Minister for Railways, Shri Lalit
Narain Mishra. The front page re-
port denounces the Prime Minister
a8 the main source of corruption.
That this is gross contempt of the
hon, Members and of the whole
House.”

Then the amendment says:

“That in the motion, add at the
end:

‘That this House further resolves
that all the documents in con-
nection with the Licence Case
be seized and kept under the
custody of the Speaker; and
that the Committee submit
its preliminary report before
the end of the Winter Ses-
gion of Parliament.”.

SHRI MADHU LIMAYE: Now allows
us to amend it.

MR. DEPUTY SPEAKER; It cannot
be amended.

SHRI B. V. NAIK: The paper is
dated 8th September 1874 but today
is only 3rd Sepiember!

" MR, DEPUTY.SPEAKER: This is
all confusion. Hon. Members had
made their slgbmiuions when the
Speaker has said that he would treat
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the notice of 8hri Pilop Mody as the
motion,

SHRI,MADHU LIMAYE: You forget
it. Let us have a proper motion?

MR. DEPUTY SPEAKER: How can
1 do that? That is why I said I was
confuse when I came to this House
because there ig no motion in a formal
form. It was agreed, in accordance
with the direction of the Speaker, to
treat the notice of Shri Piloo Mody as
a motion., It will mean g little edition
to bring to form. Otherwise, there is
no motion.

SHRI MADHU LIMAYE: What are
we discussing? Let us know what the
motion is.

SHRI PILOO MODY: When the
Speaker msisted that my first notice
to him was the motion and nsisted
that he would not accept the second
motion, I converted the first one into
a motion. Yoy will find from the
records what I have said early in the
mornmg. It reads like this:

“May 1 draw your attention to
the report edited in the latest
1ssue of ‘Praty Paksh' (copy
enclosed) published by a for-
mer Member of Parliament.

The report says that some of the
%0 MPs who denied the genuineness
of their signatures to the Licence
Memorandum were telling a lie. The
report also says that these signatures
were manipulated by the Minister
for Railways, Shri Lalit Narayan
Mishra The front page report
denounces the Prime Minister ag the
main source of corruption. This is a
gross contempt of the hon. Members
and of the whole House, I should
be grateful, therefore, if you will
refer this .matter to the Privileges
Committee.”

whether the last settence is there in
the motion accépted by the Spesker,
on which the discussion je going on.
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SHRI PILOO MODY: If it is there,
will you eat crow, Mr. Minister?

SHRI K, RAGHU RAMAIAH: He
thinks of eating all the time. That is
why he talks like that.

MR. DEPUTY-SPEAKER: If you
are not so very discriminating, there
is not much difference between a cock
and a crow. It is as tasteful.

SHRI SHYAMNANDAN MISHRA:

The last line of the letter 15 the
operative line.

SHRI K. RAGHU RAMAIAH: Pleage

find out from the record whether it
1= there,

SHRI PILOO MODY: I am abso-
lutely definite and positive that I read
the last line when I moved the motion.
It 1t is not on the record, the puppe-
teer has been at it again.

SHRI K. RAGHU RAMAIAH: Whe-
ther Shri Mody has read it or not, the
question ig whether the Speaker has
treated the last portion as the motion
which we are to discuss.

SHRI PILOO MODY: Naturally
What did we get up on? We did not
get up on “Yours faithfully".

SHRI SHYAMNANDAN MISHRA:
1t is this that impelled me to make
the remark that now a privilege
motion will be accompamed by a
statement of ghjects and reasons. In
the earlier portion there are prelimi-
nary remarks, and they are on record.
The operative part is in the last line,
that it should be referred to the Com-
mittee of Privileges. That is clear
enough.

SHRI H. N, MUKERJEE: I should
have thought that when the Members
were asked to rise in their places to
indicate, i they wish to, their desire
to accede to the proposal for the ad-
mission of a reference to the Commit-
tee of Privileges, then that is the
motigy for reference to the Commit-
tee of Privileges. I am astonished
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that you heard 40 minutes’ speech
without insisting on the motion being
read out once at least by the great
mover of the motion. 1 should have
thought that when we were asked to
get up in our seats, the motion should
have been read out because the usual
practice 15 that when the motion of
No-Confidence or Adjournment is
moved, that 1 read out. So, I took
1t that this should have been assumed
a long time ago and all this waste of
time could have been prevented. I
am very constrained to say, I do not
know what led you not to interrupt
the mover of the motion even for
half a second to read out the motion
with the result that we have been
treated to thig particular thing.

SHRI S. M BANERJEE: Sir, my
submission is only this. When the
question came up for discussion and
when the Speaker said in his wisdom,
pomnting to Mr. Piloo Mody, to spell
out what was the motion, he did so.
Taking of that, advantage I thought
unless there was a specific
motion  under Rule 222, he
would not admit it. So, I imme-
diately sent a motion under Rule 222,
The wording is very clear that the
matter be referred to the Privileges
Commuttee. The motion is there; the
discussion has stared. Now, it is for
you to consider whether you will allow
this to go to the Privileges Committee
after discussion or, suo motu, after
hearimg Mr. Piloo Mody, you will refer
it to the Privileges Committee.

MR. DEPUTY-SPEAKER: Let us
put an end to this.

Now, the whole thing since morn-
ing revolves round the question of
privilege. The Members were asked
to stand up for the leave to be granted
on the question of privilege. That is
how the leave has been granted.

I am putting this because there was
a lot of confusion in the morning. I
am repeating it. Everybody has ac-
cepted that the Speaker said that the
notice given by Mr. P{joo Mody would
be treated as a motion. Is there amy
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difference of opinion about this? This
ig exactly what the Speaker said in
the morning. It is a question of fact,
whether the Speaker sald this. I
think, everybody has agreed that he
said this,

Therefore, to me, once the thing is
ireated as a motion, it is a mere ques-
tion of edition, putting it in the form
of a motion. That follows. It is a
mere question of edition. The decision
has been taken by the Speaker. It is
a formal matter how to put it in the
form of a motion. I take it that way.

SHRI MADHU LIMAYE: Let the

motion be under Rule 222.

MR. DEPUTY-SPEAKER: Now, I
will ask Mr. Limaye this guestion,
gince he has been raising so many
questions. When you sent this potice
of an amendment to your name, which
you have moved, can I ask you: With
reference to which motion did you
send this amendment? You just now
read out that.

st @y frad: Imegw wEREUE
F T g AN E L . .

(Interruptions) Don't threaten me;
Don't bully me. (Interruptions)

MR. DEPUTY-SPEAKER: To which
‘motion does this amendment of yours
Telate?

st 7y fAay : SvRw WY,
fag am wC w9 wr 9 fe e
mfr:

'rhattbenounellmwsbrl

Piloo Modi against Pratipaksh be
referred to the Privileges Commi
tten.”

’

(Interruptions) You have msked me
a question. Why are they inter-

rupting? e
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MR. DEPUTY-SPEAKER: Order,
please, Why don’t you allow me to
seek a clarification from Mr, Madhu
Limaye?

Whenever we send notices of
amendments, they are always in re-
lation to a motion which has been
given notice of. Because Mr. Madhu
Limaye hag been getting up again
and again protesting against this
which I do not understand, I am put-
ting to him thig direct question. When
you sent the notice of amendment, it
was in relation to  which motion?
What was the motion that you had in
mind?

oft we faad - IarAE wEIG, A
ar w@ A% q77 Ay @edr 7N fowed
f&ar smo

SHRI A, P SHARMA (Buxar):
There is no question of listening to
his talk. He should straightway reply
as to which motion it related to.

st 7 frd © gameqw wEYEw, daT
orq ¥ qt i aft vy 1Y w1 A Aifew
gt WA %X & e fwar )

WO AR wHsHE IAT g AT S WY A A ww

AT WA & € & Al ¥, W W [AE9GT

% fir sy JT KA 09 &, WA ALY

& 1 7 A8 A ? 7w aF [Yew ¥y

PregiE w9 W § Ay FX ag a%

T ¥ wfaa w1 aW s Afag) J7

W ¢ wHvdz foar &)

“That the notice given by Shri
Piloo Mody against Pratipaksh he
referred to the Privileges Commi-
mn
regafrg & ¥ xy wrdted fear & 1w
i w7 30w A o &1 3 wifudE Al
v

“That the notice given by Shri
Piloo Mody ageinst Pratipsksh be
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referred to the Privileges Commi-
ttee; and that thiyg House further
resolves that all the documents in
connection with the licence case be
seized and kept under the custody
of the Speaker and that the Com-
mittee submit its preliminary report
before the end of the Winter Session
of Parliament.”

ot T80 #1 € gARa I | AT AE
ST Ag g A AT W7 @A
TR RAFE AT\

SHRI S, M. BANERJEE' On g point
of ogrder. May I invite your kind
attention to rule 2267 We have cover-
ed upto rule 225. Rule 225 says:

“The Speaker, if he gives consent
under rule 222 and holds that the
matter proposed to be discussed is
in order, shall, after the questions
and before the list of business is
entered upon, call the member con-
cerned, who shall rise in his place
and, while asking for leave to raise
the question of privilege make a
short statement relevant thereto:

“Provided that where the Speaker
has refused his consent under rule
222...." etc., ete.

“If objection to leave being grant-
ed is taken, the Speaker shall re-

‘So, Sir, all the formalities upto rule
225 have been completed. Now we
have come to rule 226. Rule 226 says:

“It leave under rule 22513 grant-
ed, the House may consider the
question and come to a decision or
refer it to a Committee of Privileges
on a motion made either by the
member who has raised the ques-
tion of privilege or by any other
member."”

After hearing Shri Piloo Mady, I
have moved a motion just now....

MR, DEPUTY-SPEAKER: How
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have you moved? I have not permit-
ted you.

SHRI S. M. BANERJEE: You may
not permit but under the rule either
the Member who moves the privilege
motion or any other member, after
hearing, may move a motion that the
issue be referred.

MR. DEPUTY-SPEAKER: Let us
be clear about the rules so that there
1s no confusion.

The only person who can move a
motion 1s Mr. Piloo Mody....

SHRI S. M, BANERJEE: Or any
other Member.
MR. DEPUTY-SPEAKER: Here I

have accepted Mr. Pilop Mody's mo-
tion. So, there 15 no question of any
other Member moving.

SHRI PILOO MODY: How many
times should I move it?

MR. DEPUTY-SPEAKER: They are
confused among themselves Ag far
as I am concerned, only the motion
moved by Shri Pilog Mody is before
us. He has read it out just now. That
has gone on record. I take that as
the motion and also the amendment
to the motion given by Shri Madhu
Limaye and Shri Jyotirmoy Bosu
which also they have moved. These
are the things under discussion. Noth-
ing else.

SHRI A P, SHARMA: Shri Madhu
Limaye's amendment does ndét refer
to Shri Piloo Mody's motion.

MR. DEPUTY-SPEAKER: I have
allowed them to moOve gnd they are
moved,

SHRI KEARTIK OREAN: I want to
raise one point of arder as to whether
the conditions of bility for a
question of privilege are satisfied
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Shri Kartik Oraon—Contd.
under Rule 224(3) and whether the
matter is such that it requires the
intervention of the House.

I would Hke to say that this has
arisen out of a publication in Prati-
paksh, There gre two aspects of this
publication:

(1) The contents of the paper as
a whole;

(2) The publishing ang uattering
of derogatory and defamatory words
against the Parliament.

8o far as the first part is concerned,
it is not and cannot be the subject
matter of privilege. ..

MR. DEPUTY-SPEAKER: What is
the point of order?

SHRI KARTIK ORAON: Please
hear me. ... (Interruptions),

MR. DEPUTY-SPEAKER: Your
voice is so strong that I find some
difficulty in following you.

SHRI XARTIK ORAON: I have
already said in the morning in this
House that anything can be said under
the sun 1n this House and even those
that are subject-matter of the courts
of law. The privileges and the
supremacy of Parliament have given
this protection to the Members of
Parliament. But if the acts done and
words uttered outside this Parliament
even by Memberg of Parliament, are
of criminal nature, they can attract
criminal responsibility.

Regarding the second part, the pub-
lication has denounced this House as
a den of thieves and corrupt men,
etc. It is here that the question of
privilege against the publisher of the
paper, arises for his action in bring-
ing dbwn the Parliament to ridicule,
hatred and disrepute and only this
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part is a subject mattér of the gues-
tion of privilege.

SHRI B. V. NAIK: From the mover
of this nation, Shri Pilog Mody, I re-
ceived a copy of the Pratipaksh. If
the Chair is good and kind enough,
I have go to go through that
publication.

It is supposed to be a weekly pub-
lished every Sunday...

AN HON. MEMBER: How do you
know it?

SHRI B. V. NAIK: I am saying it
on the basis of the publication here.
Here is a publication dated 25th
August. Here is the second publica-
tion Revivar, New Delhi. 1st Sep-
tember, 1874. We are on the 3rd Sep-
tember, 1974 and the good editor of
thise paper has already published his
entire weekly publication due on 8th
September. To-day in the morning
the hon. Member has stated that he
procured it to-day. What does all this
lead to?

PROF MADHU DANDAVATE: One
more privilege.

SHRI B V NAIK: This leads to the
fact that there seems to be a distinct
amount of conspiracy in collusion
with an ex-parliamentarian. Sir, it is
a very important problem for the
country. I am quoting for example,
Patriot 1t has defined Mr. George
Fernandes as a politician in search of
an identity. These are the sort of
unscrupulous gentlemen, that he has
been described to be trying to find
out his identity, to see to it, that this
privilege motion is brought on the
floor of this House. Therefore, it is
in the ftness of things, so long as the
Government has been doing what all
is necesseary, so long as Government
is selzed of the matter and they have
initiated suo motu discussion under
these circumstances it is in the fitness
of things that any grand design of
this conspirator at all, is defeated, T
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am trying to take aside only one
point, 1 am trying to oppose yellow
journalism in this country, which has
‘been flourishing in recent years. Sir,
you will distintcly remember the case
of my home State, in the case of a
poor Harijan Backward-clause Min-
ister called as Mr. Kittur, who, only
on the basis of paper reports, was put
out of his office and after six months
of the notorioug All India scandal
that was called as Sumitra Desaij case,
cropped up, and when it was ulti-
mately found out that there was abso-
lutely no substance in the allegation
angd that the Minister wag absolutely
innocent...

SHRI JAGANNATHRAO JOSHI:
Still nothing is found out, it is still
a mystery.

SHRI B. V. NAIK: I had the good
fortune to speak about it even at the
time of the Press Council Bill. My
;point is, the time of the House should
not be wasted. Otherwise 1t would be
only a futile exercise in Parliamen-
tary democracy and nothing else, My
hon. friend Mr. Piloo Mody has been
trying to give us certain kindergartan
lessons in parliamentary conduct and
so on. I would urge upon the hon.
Members of the opposition that on the
basis of the advice given by Mr. V. V.
Giri. ex-President of India, it is time
that Members of the opposition, collec-
tively follow certain ground-rules in
regard to their conduct in parliamen-
tary proceedings, and not holding up
the proceedings of the House from
time to time.

Under these circumstances I oppose
the motion. Investigation after all is
being done by the Central Bureau of
Investigation. It is ultimately
accountable to Parliament. I am not
going further than that. It is an
organ of an executive wing of the

. Goverment of India, This motion is
‘brought to smear the fair name of the
Leader of the Congress ang her image.
The mere fact that we are not as vocal

when we have been called upon
Ty the chair to participate, does not
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mean that we are pupets. We know
how to defend dem in this
country, We know how to defend the
character as well as integrity of the
Government and the parliamentary
democracy. We do not need any
kindergarten lessons. The law will
take its own course. Here is a case
of alleged forgery and it becomes a
cognisable offence and action can be
taken. There is nothing wrong about
it.

MR, DEPUTY-SPEAKER: Can I put
a very simple question? What shall
we do with that paper and the editor
who is alleged to have vilified this
House and the Members of this House?
What shall we do?

SHRI B. V. NAIK: I rarely ask you
to repeat your question.

it ganre ey (afearar) : aa
UF AT RN &I & NI AT WS IFT
T4 7 wIAT 9135 £ ) safed 7 an-
gar § v gavw Fifea 37 o 91 weon
TEE )
MR. DEPUTY-SPEAKER: I am
asking, what shall we do with that
paper and the editor of that paper

who was alleged to have vilified all
of us?

SHRI B. V. NAIK: Sir, I think the
leader of the House as well as the
Congress Government here at the
Centre which alone iz the most
appropriate body to deal with this.
(Interruptions), As the Minister of
Parliamentary Affairs said today that
they would come out at the appro-
priate time. ... (Interruptions)

MR. DEPUTY-SPEAKER: I have
asked & very simple question. 1 did
not get any light. If it is your pro-
posal that what affects this House
will be decided by some other body,
then it is a new proposal altogether,
I do not know that. If somebody
vilifies the Members. I think, the
House must decide what to do with
that fellow who vilified us.
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SHR] SHYAMNANDAN MISHRA:
Bir, my first submussion would be
this, In matters like this, the House
must take them gs issues which ex-
tends beyond the party barriers and
which cannot be decided by a
majority. It would indeed be a bad
day for all of wus, if a murder 1s
decided by majority even an offence
which may be committed in this
House itself will alsg be decided
by a majonty. We do decade
certain offences In this very House,
When an offence was committed
recently m the gallery, the hon,
Minister of Parhamentary Affairs
come to us and told us that
since 1t had happened m the presence
of all of us, let us not go mto hair-
sphtting of it Otherwise, the sugges-
tion might well be that if the issue 1s
to be decaided by a majountyv, then,
even if an offence hag been committed
in the House 1t should be decided by
a majonty Do vou realise the con-
sequence of 1t? If you do not, then I
should say that you are lacking in
foresight and a situation might con-
front you sooner than later when
everybody will say, “there had never
been a more desociable regime than
this” What could be a greater cala-
mity than the Government which
governs us"

Therefore, an 1ssue like. this must
not be decided by a majority. How-
ever, 1f the suggestion of the hon
Minister of Parllamentary Affairs 1s
that this 1ssue shoulq be decided by
a majority, I shall first formulate the
issue in general terms andg then come
to the gpecific aspects of it. The 1ssue
ig ltke this The journal hae made a
most scurrilous ‘and derogatory re-
mark agamnst the House as a whole.
Can there be any denial about it? Does
anybody challenge it that this paper
has made the most scurrilous and de-
rogatory remarks against the entire
House! Let any person come
forward gnd challenge i, This is &
most scurrilous yemary that hag ever
been made, What does the paper say,
It seys:—

SEPTEMBER 3, 1974

Privilege o2

“There 15 a set of thieves. brokers
ang forgerers in thig House.”

Then the paper says: “with g certain
amount of approval and rightly
because such elements in the
country must have their representa-
tives 1n the House”

In other words the paper says:

‘Such elements are in large in
this country and must have repre-
sentation 1n the House, Naturally,
this House has got a fair share of
them ™
Then the paper ‘has hikened the

House to a brothel Can anybody
challenge this Mr Deputy Speaker,
the paper says 1s it Parhament or the
den ot thieves brokers and contact
men That 1s the blazing headline of
this Paper

(Interruptions)

MR DEPUTY-SPEAKER I am re-
minded of thc other day when the
Speaker asked an hun Member

337 VI3 WY 317517 & 1

1 think, I should ask the same ques-
tion now

SHR] P G MAVALANKAR: Sir, I
am rising on a point of order My
point of crder s this* 1 should have
thought that the motion which is
being discussed right now 18 one of the
most serious motions before this
House and whatever we may say here
15 not only going to be recorded in
the debates but the entire countrv
through the Press gallery and the
Visitors gallery also is watching our
behaviour and our talk. We may have
very acute and sharp difference of
opinion and we are here tg express
them in ag sharp and as pointed a
manner as possible, but do you con-
sider within order for any hon. Mem-
ber of this House to get up and shout
and say whatever he likes and git down
and begin to laugh? I would submit
to the bon. Minister of Parliamen-
tary Affairs to persuade his colleagues
fo behave in such a way that evan
while they oppose us they do not &
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something which only further add rea-
son to moving our motion. Sir, I want
your ruling on this.

MR. DEPUTY-SPEAKER: Mr.
Mavalankar asked for my ruling, 1
am afraid he is going to compound
the whole thing by asking for a ruling.
There are ways ang ways of dealing.
We are all human beings. Although
we are now about 4 billion strong in
the world yet God has not made two
of us alike and we have different ways
of reacting to a situation. I think
Mr Mavalankar feels the seriousness
of the situation and my gouod friend,
Shm Kartik Oraon, also feels the
serjousness of the rituation, Some
people are exhibitionists, When
something serious happens they go
into a httle corner and contemplate
while some others arc extroverts
When they are seized with a trouble
they go out and accuse the whole
world Let us take the world as 1t
18 and stop the matter here

SHRI SHYAMNANDAN MISHRA
Sir, your gracious remark has re-
minded me of a suying of a great
writer:

*“When you quarrel with others
you produce rhetoric; when you
quarrel with yourself you produce
poetry.”

Now, Sir. after the broad characteri-
sation of the House 1n the most scurri-
Joug fashion the paper has come to
rome specific charges against some of
the elements of the House The first
element is a chunk of this House—21
Members of the House—and the Paper
says that these Members were really
associated with the letter of recom-
mendation that had been written and
these Members were lying before the
House when they dis-owned their sig-
natures. Are we going to put up with
a gituation like this when some papers
g0 on calling us as a bunch of liars?
Does the other gide of the House sug-
gest to us that we should excuse it or
allow it to Pess without any punish-
ment from this House?

The Paper has also made a specific
charge agwinst an hon. Minister. It
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has said that all these 21 Members
had signed that letter at the instance
of tae hon. Minister, that is, Shri Lalit
Narain Mishra. Thug it has made a
specific charge aganst Shri L. N.
Mishra that the letter was produced
at his instance and probably the sug-
gestion also is that the forgery was
committeg at his instance. The Paper
has proceeded further. It has not only
referred to one hon’ble Minister but
hus referred to the head ot the Minis-
ters, that 1s, the hon'ble Prrme Mims-
ter My hon. friend, Shni Naik, was
telling us that 1t wa: a smear cam-
palgn against the leader of his party.
Sir, the leader of the ruling party is
the Prime Minister of the country and
the tionour and dignity of the Prime
Minister 18 not the exclusive, demestic
concern of his party Mr. Deputy-
Speaker, Sir, the leader of the ruling
party also happens to be the leader
of the House. Is she not the leader
of the Hous~? 1Is she the leader of the
House. meat.™g only this bunch of
370 gn the otherside or is she the lea-
der of the entire House? If the lea-
der happens to be the leader of the
entire House and the entire House
takes 1t as matter of privilege, as a
matter of contempt, do you find fault
with it? 1 hope you must find fault
with your brains. What is happening,
Mr. Deputy-Speaker, Sir?

Now, i view of all this, there was
found to be such a blatant and an
aggressive case of the breach of privi-
lege that the other side of the House
also heartily agreed with us, till the
hon Minister of Parliamentary Affairs
made his appearance on the scene.
They were =0 exuberant in their en-
thusiasm to welcome this measure
that they were competing, vying with
one another. Did we not witness that
wonderful spectacle i this House,
and may I name some of the hon.
Members, who had been popping up
and down at that time to accord sup-
port to this measure? 1 will mention
some of the names. I do not find my
hon, friend. Mr. Bhagwat Jha Azad
who stood up to accord a full throated
support to us and then the hon’ble
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[SHRI SHYAMNANDAN
MISHRA].

Member Mr, Sathe also gave his sup-
port, My hon. friend Mr, Priya Ranjan
Dag Munsi, in hig characteristic rheto-
rical fashion—he also did not want to
lag behind—agreed to support thig pro-
Posal, Now, I come to the crown and
consummation ot this farce which was
provided by no less a person than the
ex. Minister of Externa] Affairs, Raja
Dinesh Singh. With all the authority
of his background and with all the
weight of the support of his party he
accorded support to this proposal.
And what did he say? He said that
since the Privileges Committee hap-
Pens to be a Committee representa-
tive of all sections of the House, it will
do justice to the :matter. Now, all
these things are on record. Then,
Mr. Deputy-Speaker, Sir, tae circus
master appears on the scene, the hon.
Minister of Parliamentary Affairs,
Mr. Raghu Ramaiah appears on the
scene, The situation changes radi-
cally, ang all of them were hanging
their heads in shame. I saw this, this
was visible on their faces,

Now, Sir, ultimately, after having
seen this spectacle of great enthusiasm
and exuberance on the other side of
the House, 1 was rmpelled to make a
remark which has gone on record. I
said ‘Mr Speaker, Sir. noy the issur
is clinched ang the matter 1s going to
be referred to the Committee of Pri-
vileges'. That is also on record. After
all that, there is a complete change, a
somersault and a volte face on the
part of the Members of the other side
That is what we have seen.

Whose face are you tarnishing? You
are tarnishing your own face.

Now, the issues involved in this are
whether remarks like these which I
have quoted earlier constitute a breach
©f privilege or not, whether they
constitute ap, injury to the reputation
of the House as a whole or not?
This is not a question which should
be decided by majority on the other
side. Thig is *» question of merit.
These remarks are so offensive, s
scurrilous, so derogatory that they do
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palpably constitute an injury to the
reputation of the House as a whole.
Does anybody disagree with this pro-
position?

Then, the question is whether these
members who have disowned it should
be calleg liars. These members have
been called liars and all of them hap-
pen to be members of the ruling
party? What has the hon. Minister of
Law said this morning? He has defi-
nitely throwp a suggestion that some
of them—some of those 21—might
probably be implicated in prosecu-
tion later on That is the suggestion
which [ could read

SHRI K RAGHU RAMAIAH He
made no such suggestion

SHRI PILOO MODY He said they
will al] be prosecutej according to the
law. Waat he dig not say was that
he would keep on changing the law.

SHRI SHYAMNANDAN MISHRA:
Why do I mention this pownt Be-
vause the hon. Mover of the Motion,
Shri Piloo Mody, was right i asking
whether it was because of the fact that
there is substance 1n the allegation
made by the journal tnat you do nat
think it fit to be referred to the Pri-
vileges Committee. He made that
point very clearly ang squarely. I
coulg read a suggestion of that kind
in the statement of the hon'ble Law
Minister. Although I would go by the
statements, made by the hon. mem-
bers from amongst the 21 who chose
to make statements on the floor of the
House: I wilj go by their own state-
ments: I will not go even by the state-
ment of the Minister of Law if he im-
plied any suggestion about their being
implicated in the offence of forgery.

Finally, if the House has been cal-
led a brothel, could we allow that
person who has called it so to go un-
punished? I would ask whether as
a matter of course in the past, if any
journal hag made such seurrilous or
derogatory remarks, the matter was
not been sent to the Committes of
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Privileges. ¥You are going to make a
gross departure frogy the past. In all
such cases, in the past, the matter
had always been referred to the Com-
mittee of Privileges. Now if you
make g departure from the past, you
are answerable to the country, to the
House and to each member thereof
And Mr. Deputy Speaker, Sir, if these
people are impervious and insansitive
to such scurrilous remarks and do not
care for them, there would be some
persons at least who have still shame
left i, them and who have a reputa-
tion to defend. You may not have a
reputation to defend, but we do have
a reputation to defend. And as mem-
bers individually and as a House col-
lectively, we would definitely consi-
der it to be an injury to the reputa-
tio, of the House collectively and to
the reputation of members indivi-
dually.

S1IRT DINESH CHANDRA GOS-
WAMI- At the outsct, 1 conderm in
no uncertain manner George Fernan-
des, the editor of this paper and the
prinier and the publisher. They have
done not only a disservice to this
House but to thie parliamentary gys-
tem as such. You rightly observed in
the last dav that so long as people
have confidence in the parlivmentary
system of this country, the unity of
this country will stand and those who
try to drive a cleavage in this confi-
dence deserve the highest condemna-
tion.

I expected from the members of the
Opposition,  particularly from the
Mover, Shri Mody. or from Shri
Shyamnandan Mishra that they would
also speak something against George
Fernandes, but if wou go through
their speeches, you will find that they
have not uttered a worq of condem-
nation against the rditor, printer or
the publisher, Thev have not utter-
rd a single ward against George Fer-
nandes. Members of this House have
been described in the most unchari-
table manner, thugs and so on. But
kindly have a look at the motion mov-
eg by Mr, Piloo Mody. It does not at
all mnake mention of these facts. They
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repeat it times without number that
this House had bee, describeq as
brothel, Members of this House had
been described as thugs. Unfortu-
nately Mr. Piloo Mody’s motion does
not feel it necessary to mention thesec
facts. For the first time today we find
Mr. Piloo Mody and Mr. Shyamnan-
dan Mishra have become the greatest
admirers of our Prime Minister. I
hope what Mr. Shyamnandan Mishra
just now said wil] be followed by him
till the end of this session anq also in
the sessions to follow.

In a motion like this where the
House could unanimously support,
what is happening There was a time
when Members of this House from this
side also expressed severe discontent
against the criticising of Mr. Fernandes
in the paper in controversy. But we
find that the Members of the Opposi
tion did not bring in this notion with
the intention of punishing the printer
ang publisher or George Fernandes
or preserving the dignity of the House
and its members, but only in order to
carry on their political ends. We can-
not permit a malicious motion like
this be carried by which the Opposi-
tion wants to gaip their political ends.
The dignity and decorum of this
House—is not the sole preserve of
theirs; the Members of the ruling
party are equally concerned with it
They should search their hearis whe-
ther thev are discharging their duties
correctly. I never expected that in a
matter of this nature Members of the
Opposition would try to play politics.
But it is apparent from the speeches
of Mr. Modv and Mr. Mishra because
they did not make a single reference
to Mr. Fernandes or to the printer.
The motion does not even mention the
allegations that have been brought
against the Members of this House
and that was whv I raiseq a point of
arder at the heginning The question
of privilege should be sent to the Pri-
vileges Committee without being con-
fined to a particular mofion; because
if vou send it in the form of a motion
the Committee is prevented from
making g full invegtigaticm into the
entire issue.
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MR. DEPUTY-SPEAKER: We ghall
continue this debate tomorrow.

SHR] K. RAGHU RAMAIAH: To-
morrow we have got the Conatitution
(Amendment) Bill. Later on a date
might be fixed.

MR. DEPUTY-SPEAKER: Yes
Tomorrow we have fixed for the Cons-
titution (Amendment) Bill and there-
fore this will be takep up later.

SHRI MADHU LIMAYE: This has
priority over evervthing else. I ghall
move a motiop for suspension of that
item.

MR. DEPUTY-SPEAKER: You
may. The Constitution (Amendment)
Bill has to be passed by a special
majority; therefore notice hag to be
given to Members. That has been
done. Now before we take up the ad-
journment motio, by Shrj Vajpayee,
1 will allow the Secretary General to
pass on a message from the Rajya
Sabha.

15.59 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, 1
have to report the following messages
received from the Secretary-General
of Rajya Sabha:—

(1) “In accordance with the pro-
visions of rule 127 of the Ruleg of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am di-
rected to inform the Lok Sabha
that the Rajya Sabha, at its gitting
held on the 31st August, 1974, agre-
ed without any amendment to the
Additional Emoluments (Compul-
sory Deposit) Bill, 1874, which was
passeg by the Lok Sabha at its sit-
ting held on the 27th August, 1974"

(ii) “In accordance with the pro-
visions of Rule 127 of the Rules
of Procedure and Conduct of Busi-
ness i the Rajya Sabha, I am di-
rected to inforn? the Lok Sabha that
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the Rajya Babha, at.iis sitting held
on the 31st August, 1974, agreed
without any amendment to the
Compulsory Deposit Scheme (In-
come-Tax Payers) Bill, 1074, which
was passed by the Lok Sabha at its
sitting held on the 27t August,
1974

(iii) ‘I am directed to inform the
Lok Sabha that the Rajya Sabhs, at
its sitting held on the 2ngq Septem-
ber, 1974, has passed the enclosed
motion referring the Prevention of
Food Adulteration (Amendment)
Bill, 1974, 10 a Joint Committee of
the Houses and to request that the
concurrence of the Lok Sabhy iy the
said motion and the names of the
Members of the Lok Sabha to be
appointed to the saig Joint Com-
mutice may be communicated to this
House,'

MOTION

“That the Bil] further to amend the
Preventiop of Food Adulteration Act,
1954, be referred to a Joint Commuttee
of the Houses consisting of 60 mem-
bers, 20 members fro,n this House,
namely:—

. Shri Trilok: Singh
. Shr1 Kamalanath Jha
. 8hri R. D. Jagtap Avergaonkar
Smt Rathnabai Sreenivasa Poa
. Sari Tirath Ram Amla

6. Shrt B C Mahant:

7 Smt. Kumudben Manishanker
Joshi

8. Shri Piarelel Kurcel urf Piare-
lal Talih

9. Shri Krishan Kant

10. Shri Khursheg Alay Khan

11, Shr; Lalbuoia

12. Shri K, B. Chettri

13. Shri M. Kadarshah

14. Shri Sanat Kumar Raha

15. Shri Bhairon Singh Shekhawat
16. Dr. K. Nagappa Alva

17. Shri Rabi Ray

18. Shri S. A. Khaja Mohideen

19 Shri Showaless K. Shilla

20. Shri P. K. Kunjachen

L2 I ]

and 40 members from the Lok Sabha;
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that in order to constitute a meet- & oy Y warae fegfr i‘TE‘t t o
ing of the Joint Conmttee the .
guorum shall be one third of the oo ﬁ:ﬁh‘l mﬁ*ﬁ@fﬁqﬁ’
total number of members of the ¥ ATH A 47 W17 74 § I+ feqfa 97
Joint Comrmittee, 791 %1 €} #f i+ % a7 *7 fauq t &
that m other respects, the Rules arg i &t 1 I T TEW A &

of Procedure ot this House relating
to Select Committees shall apply
with sucgh variations and modifica-
tions as the Chairman may make,

that the Coinmittee shal] make a
report to this House hy the first day
of the Ninetieth Session of the Rajya
Sabha and

that this House tecommends to
the Lok Sabha that the Lok Sabha
do jomn 1n the saxl Jont Committee
ang communicate to this House the
names of wnembers 1o be appdinted
by the Lok Sabha to the Jaint Com-
mittee "

16 hrs

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS
OF THE HOUSE

SixteenTdH REPOLT

ot wfaw aqr  (afeai)
FicaN R § WOF wIAlA 7
aa F B35 gwa ¥ wiifai
avw @l Troiem w5t WIS
FTATE |

16,0 hrs,

MOTION FOR ADJOURNMENT-—
Contd

ALLEGED STARVATION DEATHS IN BIHAR
o &2 1 fug, € wiwqad (wifaav)

et ff, & www s g fw
HZ Y &3% wa sl # I

¥ ag ¥ e verv B & fafiw
writ %, fedrwe fgre ¥ wawt aw®

fma At gardt It 1 F1A=T FY A
wifgo ot a7 781 &, T2 1 99T qEY §
ST qTH 97 Py SR § R
W1 7E ¢ | WA NG 77 ¥ A 5% urare
3zA fao o f3aw wafsag % o =
Tnd BVH T AAAY I+ (ear 74T 1

7 qETAT 4 faRT AR A g @
qfv=R a0 7, WA A W17 IERT § A
g #1 72 & 1 fagre A feaf fomelt fare
TE 3 IRAT DT AT ATA TW GRATAC &
frrm g A a2 317 TFR

“farrraa A7 Trgrs v A O (Rfaw
aFTs7 ¥ 721 ¢ fr mwedge faolt &
A7 TR A FONGT TES TAT-
g7 ¥ weiae ¥ frew fan & =fem
W AET AT off TTH AR 26 W
1 789 Wd ¥ TAA-A FAAT AT T
T Y | gt ofear 7 feq &
TE 21 WA 9 o wgrmar
mev fag T #

T A7 Wa 7 qiftd g v
Y& & FARETT WA T THARN AT
FUET F1 A 30 WHA ¥ oA
qTEETE AT R qHAT AW T WA
= ¥ o1 & qRA fraw AW & oY
# arr fE T qret §iE 2T Ty )
g &1 fedl & war ar W17 wew
7 &1 TR w8 (AEA 17 T Wew T |
qg F17T AL T A7 A1 A IS AAT AT
wfesds 29 & w17 3% § AW
@t qrr &t

16.02 hrs

[Sert JAcANNATHRAO Josmx in the
Chasrl.
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[ofi srzer fagrdt wradadi]
wat &y ag ff Igw fear ay f Ty AT Aw ¥ on wrfirw W AW

ToE ST FJAT 7 (SHW O qEE
7T WY AW AR qwrer ¥ W g
e | ¥W g & wiv oy g fag
a1 ang § 1 WA g fe aficdfeafn
™t gw shww ¥ & gu
o ge ofcfeafer & ooefifew =y
o & P vegw Y B 1 AfeT Aw
FT FIIET WG AT ¥ W SATA-
wqor quar ot Af Wl | wewrEe
& efer ) fer IR AT aIR-ge
e Forer ot & e A 3
W AZH %1 W7 ALEIT FF A WA
¥ WS yemx & gfafoe g
AR AeT gt g fagw ¥
qaE # A ww AWA WA X AT AT
MAGAT 2| 70-80 AT A AT A9z
Aograw g 15,351 frsrder @
WAL L1 21,909 UK T B GHA
W ¥ forrer A OF wTE TP
FIATATATG | T3 AT THTR AT
FIaCE | AR @I ANAT@T §
@ IMAT WL F wqE@ F A
¥ 98 w7 |

I WIH TEAT ¥ 0% gAITTIA

apdife srar 3 wq ¥, IFA A wodT
grat ¥ 2t 97 v fer Jast oF
ww & gqev ¥ ;AX oA wgu §

“Hungry children, the faces of
many pitied with small-pox, the old
and the infirm, women in tatters,
swarmed this reporter ang begged
for food. A meagre quantity of
foodgrains was supplied tp them
once the past four days. Small
were cooking some kind
angd consuming it sparingly
it last g long as pomible”

TRE
biEs

mE g ag A e T o qw-
ow & foc $o I9m fec av §
ofwm ag ety €1 @ wysier s
war § e arg & foed At warfaer 6
gowr ¥ ow fagrd wir gw welow
gcfae wT Ak & | w7 A o
AE § wAwrtEr awAr g0 A gW TN
mufe & wax @ W@ | iy Aw
¥ O et wfe w0 wyaw
o §fx 67 7@ T qAGT AW
YWy FwmAr g xwd i 26 A
pee any § forad g4 gt § Wi i
2§ 126 $UT *) GAF, AFF WL A7-
0 gfead vz A ) g A
193 Wig &W &g A wwifad 7 §)
(et wTET X TR any g qEIN AT
{% T /T 7 AW T A7 TETIT
# gw foreeit gt g w7 & 0y woal
YT AM KW § (o vt goar
9T WY ¥F TNEMI  *T ¥ AT AT
#9q ¥ T 97 9 qe w) fAqgw A
v s Ae g 8 e Ry
TEERE BEA ®TAT § W ¥x F wrE
e . fqqaw wTgqw A T
2 w1 g  fe w8 wAwa TT@r
A AT  Afww a% Aaw F owrd
aY8 ®r-ran wdr AF S&wW & 78 Wk

g

TG GEERH AT T X0 WY v
t . ui fag g A & Fo wgi
g T gE § Iaw afcfeaia wrmgar
w77 e &2 & famdt agran (s
4Y W 3§ BLOAA1 F1 P wgw Fear wan
¢ 1 W RoRT wIT wmdA & fawr
wrarr & fodve w1 IETeTer X w0
afwr w@ & aoat ¥ quenr gy 7t
gt Seger & fan fagrd woe
w1 wgerr & P o ar wrg o fearfir &
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BN EY FOF To wIT AT H ¥ A
FRAY, WE ¥ [T EIq GrATT £
e ar 1y ¥aw  wwrT ¥ 41 )
@ % 75 Braly vz § €7 F oA f
v 25 fwudi w%;wﬁafrﬂl
wa fagre & wgy nar e W s
§TT WY TR AT w1 wiofedt & far
o | Ffwew o svar ot Al & o
fagre. ¥ a7 oY feerragd i g o=
a7y, ®r facler wel ff A #ex & w1
waan 2w e qr, w3fy wrhoww
feq¥e ad) @ W7 ¥z R g 3w Foae
¥ WHTC 9T IF qWR 9T AFAAT X
& fo ar wefy oY | %% qar § fe W€
= 3fg wamz ¥ 9w & Nfew
fqaf mawg 1 q7 T g dia @
1§ sfg ady o 7€

st g ogqwownelt (Fi7g7) wamf
s, & um &Y s ATz 0 wod
zmr g fv AR am 9 gEn
e AT F w0 FE ww
fean€ =dt agr iy 2w IR
gmraifen 9r1 A ARAWA
fadvaig & a? & qAd | 0w @
AT KA TG0 TG FHr AT WD
%o 7g & f& ag 1 7T & fAe farard
sareg IR I IR T A fard
wA qIT 1§ 7A@ |
THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY AND AGRI-
CULTURE (SHRI C, SUBRAMA-
NIAM): He has raised a specific issue
in his adjournment motion about the
failure of the Government to aupply
foodgraing to Bihar, Naturally, other
things also have to be touched. You
cannot just confine to that But you
cannot charge that the Irrigation Mi-
nister is not minding about the cala-

mity there 1 do not think such @
charge is called for.

SHRI S. M. BANERJEE: It is not
a guestion of charge.
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wa (e s : wraTw € wgf
H 9 w4t ff goRre #) WA @ WY
e @97 ¥ frg o wrd e
T s ¢ faeg weer ar afx
frarf wat o azraid

ot wew fgrdt avodeft : mavefa
oft, Pegre e A ¥ox & ag wiv
4t f&  womly Ara @ & fae wfe
"1 35,000 27 3% fRerar wifgo
afen fagre wowr 1 wgar @ i
10,000 29 WAIT T I 71 720
&

SHRI C SUBRAMANIAM: For
which months? Will you be gpecific?

106

SHRI ATAL BIHARI VAJPAYEE
It ig for the Food Minister to enlhigh-
ten us on the subject

SHRI C SUBRAMANIAM: You are
speaking opn the basis of information.
I suppose, you mean, September, Oc-
tober and November.

SHRI ATAL BIHARI VAJPAYEE:
15 1t a fact that you are supplying
only 10.000 tonnes? Let him say, yes
or no

SHRI C., SUBRAMANIAM: I will
certainly reply to your points. Let us
not have a dialogue I only wanted to
know your points so that I can reply
to them.

SHRI ATAL BIHARI VAJPAYEE:
He put a guestion and I replied. But
when I put a question, he keeps mum,

awafe o, wa wo feefr &
FAME AT TN A AT ¥ &
2 wgr wwer dur T ¥, wgEa
Wi @t ams A ¥ W
wrft qET @ KE w7 e
W IR GATK A& qgeman aan o
TWE AT N wF g7
ot S FT R T



109 Alleged SEPTEMBER 3, 1974 Deaths én 108
Starvution Bihar (Ad), M)
[sfc wrzer Fagrdy amoddt]

QT A At ey srwvaE
wror wiER ¥ fag frdara@r g
HQTT T H FAS GATH ITHEY HTA]
ERT WU WY FF F wfer 3w AT
wfr W H AT W aga ¥ S
S| RO fell & fAo i W@
AT [ QEAT |

TR & arq {1 7T F A9 GFT A
o oa ¥ fea A9 & fao o wr
TEA ARG AG A | A K HATT
T W1 FHA GET FTAT ATAATIE AR
T 1 wE AT wTRTT TN qEw {
%7 X9 F7 WY & fawre #¢ A fifen
WAOT AT WTEAC B

7 @ a7 # fa smawt & foo
AT AT TAATH | AT WWIS H ATAT
«¥ GuT 97w T AT FT HTRT
ATTT TG 7 ALV § AT TEHT IR
¥ faoreor oy safeot sager 750 qTAT |
T a1 A1 oft &t 2 fe A difen
A ¥ 7% GA17 97 HEHTI G 98T AT
FAF FIXITH 50 000 T srfis swfay
¥ gafert G % ¢ 1 w3 dmfrm
FTHAAT WE QIR | FATHAT HE
gyag @Y & w= A fifer A A
oAdT ot 1@ AdY agETl AT " Y

T8 W an § o fagr wewrT
grg @A g ITETw & fAn fearn
AT K AE F9H AT qArT B ) TE
T A q7 At AT AT HEATA T
AT T+ & 0 M SR Av ¥ 99-
WY FTH AT "I ¢ A7 e qg
WraaAd fF %97 W gaIver ngd
g N 17z g Ay mrafy qEA?

mamfa fr, 3 serarfew e
§ qorthy At AT wgar

wfwer fagre ot wraefiien qfcfeaflr
¥ gW wra At qT qd |- JO (g
W, e AT IW| Iqfeum g,
qrEr W Al ®1 v 9T o
2, o< foss & grq & wre oY AT
2 3¢ faeslr % TTa W W WO T
2 W Y awE ¥ T gt awm
A oft & 1 T Y AT & gefen
¥ T W9A 97 K7 gIAT b AW A
fer 21 weor g fin T o wdwmr
@I W94 & 3 1 ¥9 favfifgar
T qTL 4T I9 & A *7 a7 Y § 1
W & fagre & qoew aingedt wefr W
TAR 9T TET 9T, AX AV qfAx AV
T4 a1 qar ar | 77 Afag qAT™
R AT wfer TR aeanar AT
HEAYT T FHAT 4 [ AEANT ACA HTH
TE qTaT A g9 9 FAAw gy 47 R
aRT gl | AT qz AR A Am ¥
T A7 7+ f9FTT ATHT % wemy 7@
T wErA AT fa e aE
ATHIT THAFI AT HWAT of) F7 q4d7
A 3T 7Y qETAT TR FH BT 2gra
BYe Aoy wnfge | 997 fqz § fio &
THA 97 ot q4.2 IqfeqT g1 war §
IR 97 fasg aF & fAa ez %Y giger-
faw faegars frwrdTr ool 1 Frf
qg Tt sy @ o wfgas s 2
T § A 3R+ ey Sre 7B A g
¥ ar afy drm & ) ¥W qAq ¥ aT
fagq ot g a7 fagw o 2
faaras far 4T 31 MR aFz W
w81 fomw = o gy qmr B
I AT AR AN a@
IR OT TR W AT AWT TgWeT §
AT FAR AT XY TS FITA W7 AW
FOm i wraavw 31 & g § i
fer o fagre &1 Q7 vk W |
oY e 8% wgr dav §, sqwr 6 vy 87
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gft g a8 g0 faaree & | w TwlE
* vy o g dideirelry gtz ¥
fewm ara =& T Fa¥ A IR WK
o A AT H A AT S EY g
W GG § o™ 7 fuelr qwg w0
whrdl <@ fideowrfge |« 7g wgdy
oo Y R AE Arh Al e &
7g g fa P & v o7, meie &
9 fagre =7 wwed I {1 w@F
HATEG T b HTEd TR A AT foran
FL TR Y | WA FEEG AT GH WL
T e« &7 AT fagre & At i
FY AR ¥ AT [ HA § ST AT
1€ wft &\ wov fdz @ fo I o
HaZ & @AG W Ayd Tfae w7 9
¥ |

q04 q&E ¥ A WA HT{ F AR
gfa Wit @ dareg 7 qafuT &
gfir ooy wArez 77 & vw Ffves A
Y 1 IZ FAT A7 TAT T FAM
%A1 «% Gt § fo gwA wfew gt
2% w1 w3« foar & fex a8 s
W &Y & H A a1 Ffell 6 Tg
& ot sy, IH KT w1 Faeraor AE Aw T
R At & o7 Y, TRA gt AT A
WTRW SR &Y H & a1 A, T AT
Swt g7 e ® faare Ay E
¥ agraw agA w v Fareg fowre
WM HQT ™ ARG Ew £ R
Y7 faary st v o WO AT EW F9-
S¥TN a1q § Wit a7 fAg dar
2 f wT w9 SRR WY e T NI
¥ a ga et 4 e fifedt # v
TR EoFa N wurfaar aTaTal)
W WIS FETAY AT g A
g wrew F A& wrorge e |
Frar WX W guf i v gt L\
v fe & fo ool o wig )
ey A @k bl At o @
& fogrc W wdww feufer 9T WK

v
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fawa frar aft 3 @ Amtfive Wik
FHTNT AT T4 ¥ SIF A
WIS« § | B4 T ¥ 7% W97 Q7o
&t faai qmar & A7y & ag faww
QI wufvm &% 77 wm Q&) gearT
or fuiqT 24

MR CHAIRMAN: Motion moved:
“"That the House do now

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta—South), Though I
do not support the adjournment mo-
tion, the sentiment expressed by the
hon, Member from the Opposition,
Shri Ata] Bihari Vajpayee and the
actual situation prevailing at the mo-
ment m Bihar and many other places
in view of the sccent floods and other
calamities, 18 a fact. People are in
great distiess and there 1s no denying
the fact that the pourer sections of the
peop'e, thuse who are residing in the
slums, ang in the agricultural areas,
are fucing the cTisis and they are the
main victrms of the present situation.
A far as I remember. 1n Bihar, the
moment the agitation started against
the Government, even at that time,
the ecommunication system, the move-
ment of foodgrains and the common
feeling of the people to take the situa-
tion at ease wag not prevailing thero,
as a result of which, a peculiar psy-
chology among the messes, those who
are engaged in the factories, the pea-
sants in the flelds, the students in the
institutions and the teachers in theil
own profession was there that some-
thing wag poing to happen which was
not wvery peaceful and hopeful,
As a result of this, there may be some
sort of lacuna in the administrative
pait of the machinery of the Bihar
Government. It may be that in such
srituation such a thing happens alzo
in various other parts of the country,
Bui there is one thing I would like
1o submit to the hon. Mipister in the
cose of the recent floods. 1Is it not a
fect that before the flood started the
Chiet Ministers from various States

adjourn”
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repeatedly submitted their demands
for foodgraing both for the statutory
rationing areas and for the modified
rationing area? How far the hon.
Minicter of Agriculture able to meet
the demands of the Chief Ministers? I
would like to know gbout this from
the hon. Minister. So far as 1 know
not even 50 percent of the demand of
the Chief Ministers was met by the
Minister here, for not having suffi-
cient grains in stock. The reason is
very simple. ProcuTement this year
in proportion to last year is not satis-
factory I say it, because you have
to help the flood victimg and you have
to give more foodgrains to the States.
1t is entirely dependent upon the Cen-
tral stock position. The position of the
Central stock is like this. In view
of the recent procurement drive, this
also is not satisfactory. I would like to
know whether the Ministry iz now
convinced gbout the policy thoroughly
that due to change of the policy from
the last year as we are not going to
take gver the wholesale trade— re-
cently a decline is shown in the pro-
curement drive in thig year. So, this is
my question. And, if this is so, I
would also hke t0 know from the
Minister what alternative the Minis-
try can think of at the moment to
intensify procurement drive and to
'‘meet the target as envizaged. He has
to supply foodgraing to various States
This is my first point.

My second poing is this I do not
want to go into the various argu-
mentg for or against the newspaper
reports published in varlous news-
papers to the effect that there have
been starvation deathg and 30 on and
so forth, may be, they are politically
motivated or genuine I am not going
into that just now. What I like to
submit is this. It is fact that due to
malnutrition, the children, the mid-
dle aged persons, old persons, etc. have
besn dying here and there and this
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partment, the State Health agencies,
becaude they have not taken sufficient
care from the very beginning. Whe-
ther they are dying of malnutrition or
of starvation, in a few of the pilaces,
or of lack of food, it is certainly a
matter of investigation and matter
of argument. But what 1 like to sub-
mit is this, The Minister said there is
no stock now, The village people are
not getting sufficient food, On the last
occasion ] remember | made several
suggestions while I participated in the
Agricultura] Ministry's Debate I ask-
ed then: When the Government is so
keen to ensure supply of foodgrains
to urban population, why is it that
Government 18 not so keen to supply
foodgraing 40 the rural population?

Rural population iz not getting
required supply of foodgrains,
There are three categores of

‘ural population. namely, (1) the
Land lords; (2) the middle peasantry
and (3) the landless labour and the
pari-time casual labour who are the
vast majority. Category A ration-card
is for the landlords in the area. Cate-
gory B ration card is for the middle
peasantry in the rural area. And,
category C ig for the margina] farmers
in the rural areas, Category D is for
the whole population like landless
labour and otherg who never get rice
or wheat excepting milo for most of
the occasiong from the fair price shops
at reasonable rates. This is the clear
picture which has emerged. 1 do not
know what the Agriculture Minister
is thinking now. But the fact remains
that apart from the urban population
only the A, B and C category of card-
holders are getting thely ration and
the vast majority, the vast population
among the poorer sections are not get-
ting any advantage out of the situa-
tion.

I would like to know from the hon.
Minister as to the supply of foodgrains
to the various States. Whatever may
be the guota that it ensureg to the
urbap areas and the statutory ration-
ing areas, is it not also a fact that the
State Governments have (0 snsure
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this out of their own procurements?
Should they not take up the responsi-
bility to ensure that the foodgrains are
supplied also to the A, B and C ration
cardholders? Why should the rest of
the people be left to the mercy of the
course-grains to be supplied by the
Centre? If that js the situation, then
automatically malnutrition comes. If
it comeg about, the people may die.
Who is responsible for this? 1 think
the scientific approach would be the
provision and distribution of foodgrains
beginning with the urban areag and
ending with the agricultural remote
villages that will all have to be fed
immediately so that whatever little
we have as our stocks should be dis-
tributeq rationally ang the poor peo-
ple shouid get some quantity out of
it at a reasonable price,
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So far as the fluod situation is con-
cerned, I do feel that the Central Gov-
ernment is not in a posilion to give
sufficient aid to all the State Gov-
ernments. The only thing that they
can do is this that whatever quantity
you have in your stocks either with
the Centre or with the State Govern-
ments, should be distributed with the
cooperation of the political parties,

In my State, there are two districts
which were affected by floodg this time
adversely. There, along with the
State Govermments’ organisations othef
organisations also joined hands for the
fiood relie! campaign to give relief
to the people affected by fioods, But.

too are not getting the adequate
re] for giving those affected by
floods. I do not blame the Ministry
of Agriculture for it because it iz a
matter of fortune or misfortune. In
this country. every year, whenever we
face a flood situation, we make some
ad hoc grant, We never take a prag-
matic approach. As Mr, Goswamy gaid,
in Assam, there was a proposal 1o con-
trol the floods in Brahmaputra, I was
hearing it since I was a student in
Class V1. Since then I had been hear-
ing that Brahemputrg will be connect-
ed with Ganges or with the Padma 20
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that the flood situation there in Assam
would be avoided. Now it is 1974. I
do not know whether even in the next
plan it will materialise at all.
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Thig 1s the situation which we are
facing in this part of the country and
I hope all these things will be taken
into account so as to see that you do
something in this regard. I think one
point was raised by Shri Vaj-
payee Thai was regarding the agita-
tion by Shri Jayaprakash Narayan for
the dissolution of the Bihar Assem-
bly. 1 would appeal to hum to with-
draw this movement and let hum fight
the flood situation which will give re-
lief to the poor people If Shri Jaya-
prakash Narain and Shri Ata] Bihari
Vajpayee and his party are interested,
let them come forward to help the
State Government's administration
and other social organisations to see
to it that the immediate peeds and
immediate help are rushed to the poor
people affected by the floods. That is
all, I would like to submit to you,

Let the Minister answer my gquestion
whether he 15 really thinking of any
change in the overall food policy at
the moment if the procurement result
13 hot satisfactory Lastly my appeal
ts this The police officialz are only
protecting the hoarders, Those who are
indulging in hoarding are protected
but those who are doing the dehoard-
ing campaign are put in the jail by
making ali kinds of charges against
them, This has happened in Delhi
two days before when food stocks
were not available. So, the people
had to resort to dehoarding, Still,
the police did not put the hoarders
in the juils I do nmot know how this
situation can be saved. Instructions
are given by the Minister to the Chief
Ministers of the State Governments
for starting dehoarding operations to
unearth the hoarded stocks, But,
what is the role of the police in
respect of the dehoarding movement?

*SHRI KRISHNA CHANDER HAL-
DER (Ausgram): Mr. Chairman, Sir,
I rise to support thiz adjournment

ﬁhmmwndm

in Bengal
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[Shri Krishna Chander Halder}

motion of Shri Atal Bihari Vajpayee.
We feel that the Government has {failed
to take adequate and proper measures
for bringing relief 1o the thousands of
floed aflected people in fifteen districts
of Bihar badly affected by devastating
floods. From the available figures we
find that in 138 blocks in the 15 flood
affected districig of Bihar over fifty
people have died and the loss is esli-
mated at 150 crores of rupees accord-
ing to Government sources. Over 80
lakhs of people ate affected by floods
and in this difficult situation the Gov-
ernment shoulg have made united and
properly coordinated efforts to face
the musery of the pcople, But the
Government has not done that. To-
wards the eng of lagt monty ie.
August 1974, the Chief Minister of
Bihar Shri Ghafoor had said that the
main reason for the mult:ifarious pro-
blems of Bihar is that since indepen-
dence power struggle is pervading the
Bihar scene. The Congre:s is having
feuds and f{rictions in its own ranks
and there are interparly f{rictiong also
Since every body is busy with strug-
gle for power, there is very little time
ang energy in be spared for solving
the d ficultiry end muserv nf the peu-
ple, for solving the food problem or
for paying adeguate attention to time-
ly flood control measures. The flood
devastation is an annual feature but
precious little has been done to control
the fluods thereby saving the people
from this perpetual suffering. Sir, I
would likg to quote here a few lines
from the editorial appearing in the
‘Times of India’ dated 29th August,
1974. I quote, “The latest floog havoc
has added a ney urgency to the pro-
blery in Bihar where the administra-
tion ig half paralysed for want of a
firm leadership. In this situation it
i+ all the more recessary for the Cel-
tral leaders to reach some decision in
their discussions with the Chief Mini-
ster and his opponents regarding the
set up in the State and make it stick.
In theory the Congress leadership has
three choices ete.”® Sir, it is seen that
even at the present moment when
Bibar is in the grip of devastating

] .y
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floods, power struggle is going on
there. Severe power politicy is going
on to remove Mr. Ghafoor from puwer
and to replace him by some candidate
approved by Shri L. N. Mishra. Sir,
I will urge upon the Government to
forget their internal politics and inter-
party frictions at the present gritical
times and dcvote their entire energy
to ameliorate the sufferinga of the flood
affected people. They should sincerely
seck the cooperation of all. I will
furthey suggest that an all-parly Com-
mittee should be forred to fight the
menace of the floods. This is not the
time to indulge in power politics. Sir,
floods will surely be followeq by epide-
miecs. Therefore, the flood victim
should be /mmediately supphed with
food. Shelter should be provided for
them and prompt medical relief
should made available to them to save
them from the epidemics. At present
even 500 grums of foodgruing ure not
being provided to an adult in these
areas, as measure of relief,
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Thercfore these people are suffer-
ing frem malnutrition and undernour-
ishment and are sure to fall a prey to
the epidemics that will break out in
the wake of these flonds. Unless
prompt and speddy medical relief 1s
arranged, there will be many more
unfortunate deaths Sir, the other
day a Congress member stated in the
Rajya Sabha that in Assam over 400
teaths have takcp place as a result
of the floods. In the Coodh-Bihar dis-
trict of West Bengal over 6500 people
are in the grip of floods and adequate
1elief has not been arranged for them.
The Government does not appear to
he really serious about meeting the
challenge of the floods. The countiry
is today ip the stage of the 5th 5-
years Plan. But in all these years
adeguate flood control measures have
not been taken by the Government.
The few schemes of floods control have
also mnot been properly implemented.
What was needed was wide spread
and comprehensive preventivey mes-
sures like afforestation, check on fel-
ling of trees, control of soll erosian,
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desllting of rivers etc., to prevent th%
recurrence of floods. Suitable drain-
age should have been arrangeq so that
flood waters could be drained out
speedily from the affected areas. I
am sorry to say that the Government
has paid scant attention in this re-
gard. Thourgh drainage channels ex-
cess floog water in one areg cap be
carried to the drougiit affecteq areas,
and to the areas not having any irri-
gation facilities, thereby causing .m-
mense relief to people of all the places
Dams should be constructed in the
catchment areas to control the floods.
Sir, in this House during an earlier
discussion op floods, several members
haq suggesteq that we should hold
tulks with China for c(nnstiuction of
dams and reservoirs in the tatcament
area of the Bialimaputra on the Tsang
po in Tibet go that this turbulent river
may be controlled This 1dea should
be pursued. All such steps should be
takep to control the miveis of Bihar
particularly of the Northeyn area
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We find that not only Bihar but
large areas of West Bengal and Utta:
Pradesh also are in tne grip of floods
The Gangeg and other rivers are on
flood. Urgent steps should he taken
to combat them. In Asam a large
number of people are affected by
floods. I Orissy also about one third
of the population is in muserable cun-
dition due to floods and drought, Sir,
Orissa used to be a surplus State so
far as food production was concerned,
but today rice is selling there at Rs
360 per Kg. and manv starvation
deaths have been reporteq fromq there
About half the people in Gujarat are
affected by floods and famine condi-
tion is prevailing there. Speedy re-
lief should be provided to them
Maharashtra is also facing food short-
age. Therefore. I urge that preven-
tive measures for flood control should
be wurgently taken in hand, Speedy
relief should be provided to all the
flood affected people. The Centre and
the States should jointly work in this
direction. They should take speedy
and effective steps to bring relief to
the suffering people. Since there is
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a food scarcity in the country, arrange-
ment must be made for massive m-
port of foodgraing from other coun-
tries and their quick  distribution.
Otlherwise the people will not forgive
them.
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Sir, 27 years have passed since in-
dependence It is unfortunate that the
Government have not been able to
take adequate flood control measures
in this long period. In Bihar, Assam,
West Bengal, Orissa, U P. etc, people
are dying of starvation. In West
Bengal 35 lakhs of penple are facing
food scaieity, In Bankwa and Pyrulia
districts of West Bengal people are
hving 1n starvation conditions In
Midnapore there are floods in some
parts and drought , others. There
also people are in semi-famine condi-
tion  Staivation deaths have taken
place at all these places Sir, this is
not the issue of any particular party.
Tarough this motion we want to im
press that all parties should cooperate
in this :nimense task of providing re-
Lief to the lakhg of our countrymen
all over the countiy affectegq by the
flonds. Rehef operations should be
undertaken on a war footing. People
should forget theiwr petty party differ-
ences at this critical time and join to-
pether for saving these unfortunate
masses The Government shoulq seek
the cooperation of all parties in this
volossal humanitariap, task. I. on be-
half of my party assure all coopera-
tion But before that the Government
should prove its sincerity and rise
ahove its mnner party feuds ang inter-
party frictions in all the States and
come forward with a genuine desire to
save these mllions of our afflicted
counirymen from the grip of misery
and suffcring.

Y siwe TuTed g (A7) ¢ AT
qix Hr, o faag 9T waw & gw =t
q,t'.é %.Hﬁtﬁ #ﬁﬁ‘j"ﬂifmélﬂz
& o™ U HOME A TR WEM N QN E
fo T W §& o7 AW X AY WL
=t g o, 3" g4 gefv wrfem ot
# ag ~EY e ur fr wmw @ fadl
NEAAANE F{ WrAVAq AT €, afrw €W
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¥ T 21 A5AT g Araar wfgw wA-
Arfr o1 Praq = FY Af TAT Afge

arega fagre & oAy feafn am
p fagr ne Gar w7 2 wal g7 Ave
¥ farree & SUATE AT AT ITAY
3, afwT 37 % TAoE W T fagr
ax A g g & W &P & weTy
g fr agr weerarr ft § Afew i ww
q Fr7o 7@ 21 g Ay £ w97
forar g, fadrdy 27 &7 WY AvET AT
aft oy, 3R off frgre Y Ay frean
-gg s AT A1 (SWENT)
K A wg rEr g g Fre i
v & o vl & 571735 %7 AAem
o & ol ¥ | Ao g Yaedig

SEPTEMBER 3, 1974

Deathy in 120
Bihar (Adj. M)
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q T §ET A QX 3@ ¥ A3 Wi gan
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¥ Ay oF ar & 74 v fama
agram wE &1 oy A A W€ s
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faa1 a1 afqq &7 far d——agn gz
FAU AW VT ATAT ATALT | 24T
Frag § WG #00F ATHA w0 D
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77T QO ATZ 7 a7 qifsx
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€U AT | 39 A A WA
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s awm g eI ) whew
®r g &) g & Ayfes
27 UTedY a3 § ATT MU, @vr qw@ 7
7t ¥ faa & aaf .02 v o
AT T T & Aay o owreTre GTATY
st g Hzwm fod § 4 o7 a7
4 1 S areEan e A & w3 &1
TNE WA g ¥ FAE TR
%7 gafas AFa ¢ g o
WY Tg &, A7 A qT TG ) A qF
feqfa gm? g& & § | vg gwa A
GIHTT FA4T F7§ |

17 hrs
.94 g+ a7 & a3 & wataay

g % {7 /17 T TAT Fo &Y TARyT

# 1 qffd #0 T T AR S oy 7

AZAFZFRZANTF AR & | 77

ot e wrg &) farfe ok @ A AT

TR ¥ 9EE T 7 ffow @ &)

IHT 1966-67 F 9 TAT g

7ig vo fzar @7, 1967-68 ¥ wa

glqs w747 41 AT qTET AT T
T IAHAT 2 1 7T 25 Tawo faar o,
1971=-72 8 14%AT 56 A ®o faqr
g7 W7 1972-73 7 17%0¢ g0 NME
o faar a1 | Afry 77 a7 A a7 AAT
fr mar wvn # f5 3997 fagre o 20 a9t
7 74t 78y urd wlu- TEAT =5 FHy
aifgn o, 6T $4 g A4 50 TYT To

#x ®1 ¥w1 Wfge a7 | fagre 57w 20
FT§94 AT TEY & 1 ¥W AARA § fa
FEH FTH ALY A | T T 50§
wo W FY T FaT 1 fAgT FAIFT
35 000z =TT ATt WY & 29 YA
#Y und w2 #7 waf ¥ 85 wgrav fr o
1 TR WA AW ARG, AT IF AOgN
FT warar 31 g0 o fnk A wgrar -

“I may say that the actual inflow
of foodgrains to Bihar is very close
to 1 lakh tonnes. It is about
75-80,000 tonnes. 70-80,000 {onnes
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per month, including Government
allotment from the Central pool are
moving to Bihar. Therefore, it
should not be very difficult for Bihar
1o tide over the situation”

AT TAAT AFR U WA E & AT
SN & ¥ AT QR E | AN QI 5T
A7 A F ER ® A A AT L TR
¢ fwam Wc g@ 1 79 § @R
& @ ¥ 7 WA WIg FY a1 g 9
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a4 TR W 9 T}, W e wfuafran
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w¢ @ 21 IAT A7 zfawr 7R A
feafa ag 1 Twa 21 W@ A=A 2
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ag e A7 A fawI gw T 2
41 9f7 =ifF7 e 7 WA 74 7 FAE,
HETA4 F A% | /19 7 4g 97 9470 e 3gn
Frqfa 3477 & Fa TA R &4 P
T ag § afid 7 § fer of T E
SRy AT TR P AR A &
TIETT &) AMfA AT W AT T4
® AT AL AR 2 W AT 14 AT [
fardfagerwmmdraAzafer e &
ama Fizq€ o1 wHr g fyee)  mm
T HY ® QT W7 AN AT A Ry
feaft wowr # o5 Wi QT RAIT R
¥AT FIAT NG | I AL HF FF A
FwEm g 1 asAER wwAr fE s0
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AT qqT AV GT F AT AT F i)
TLAFT | 55 F AN £7 FH AR T
AT 2z et TE s A0 AHET 1 "y A
B q1 5 o v WG wew
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¥ sqrat §ifod | ot el s g ? o
WY qTa aEeT & X § ot 7€ T A gE
TEAT Wy § AT 1350 AT AT B Py
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BHADRA 12, 1808 (SAKA)

Deaths in 126
Bihar (Adj. M)

ag o frafqr =¢ & 4@t faman
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Zifwa 1 s @ 5 ot §ifsm | Raza
arg A g T19 § A4 FI9 AT
o7 7 A o &7 T AT g A
difzy TwATFT AT T |

gaTr g% 7 g7 faa ® A waq
A difzTd | |1 47 99 qAT | A T
7 ST A T X AT HE Wi 7L
TEE  T44) AR KT TANGT WA A
afrgh ¥ 2094 1T F W T AT
fr wadr ®29W ¥4 A0 & 34WT
F9TZg | A F {70 w o evddT oo
& syFeqy CIfFT | AT FT 4704 TR
ZNiY A R4 A JFT T A g
& AT 14T | W19 ¥ AT, WIS T A
FY sgasqr wA g 1 EH WE 97
g @ fam &7 ow &7 Frfge 1 g
IAGAY F, FT I AT 7 AGWA I ¢
fr st F1 AT I WIT AR FaTy
g1 ey ) ag arv3is ¢ (5 9q a6 3w
TVg 1 AOEC QA A AqT Al a3
T4 &, YT WO IACT A wAL,
¥ grden afy w74, awd g7 5
& a5y e sdr T, fen
sraeqy § gue Ady S Of, aq A% fagre
w7 fat & w4-frator & wex avady
T ATEST | T FIATFF A I 6T
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[ TraTAATT WTet]

R FE e MLITPRETF FIHT T7T
ATfeY 1 30 f7C g g %1 faer wTfagr
% gar-fifedt #1 72z ¥ fac am w7
arfeq st g9 a5y T T AW 33
qHT |

aarafy wgiam, WAt gw A fage
F a1 § agw ¥T @ § Afwq Ia @y
F q41 fodx, ofvgw g o 797 |
A A AT gE ATifea § ) A &
Ta I 7 qfeqw F F 1L AT
Txa s g fa aigper M getear
faal % wa & % =i S ae g€ 8
T RZA TG 77 & & #T od 3w
g @ 21 91 3w A #Y feafa s oft
&\ AT AHTH, IGH T AT FY AT ZAp
=rfET | Ffea F sft fagre #1 a1 2
@1 E WA 1 3% da F1 T AT
awr fey aft &fr wrey F o fagre
#Y AT Fi fewrag a 5471 wfaa
# wawar g fas oft arededy St & 9 eyt
qEAE @ F,SEFT ATIHT qT7 AT A1fE0
Fifa: fagre w7am swar &) wew @Y
FX Wl § T 7% w47 797 5497
T F AT g TR E | (swamea) .
TET F THo Go Two o1 &Y ¥ & 30
g1 %% TG FI AT w4 gAT =0f2a,
AT gg T&q 19 & | 7 a1@ a7 5o
TTAIT FY HAT 7T SAFT 418 famt eafra
T T &1 (AT I7ar1 7 Gruar
&t =rfEn

T W& 7T F 3@ 99T
T GEEGT FIaT Z |

it gk fraire feg (3741) ¢
qf ST, AKTAT A7 A AT TwAqq @ L,
IAFT TA-TIF F ®F A FE HET
=rfgn, o 3w & e 18 od e
gt =rfze ot & fagre # ot weiT
feafwraar grag 8, 39 X foram< fopar
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s wer  afdfeafa ¥ Sfrw 0z oF
HYFT & o g fagre Y it afefeafa
F wmed ¥ agi fa=r wT A §)

Tarafa &, fagm & o€ =%
T & W&l gL & g WAt @ WA
oA ¥ IO g & Ty fawl &
T AFE g g K oW Q¥ TAF
AT E TN I TG T ARG ATATAT
gar & W T AR Y oF qwr wdf
afed diadm TH ST FATH A 1@
g g Yw w1954 ®
fage & #rar a8 zTam § wawe
a1z #wr o | IFF AT IF A IATT
1% ATE 1 AT &Y gt IO fag
¥ 1954 F faady 7aidr gg o, foraar
THANT GHT 4T, AT AT T T
T °re gan 21 wufag gt 9% Taet
e afefeafa @ & & ar a9 !
R 30 A § AT § WK AT &
IT IwE H g A fam & & wgi
9% R T AR fagR a@w &
qTe IAAT AWAT TRl E M T SE *
qTH FA4 g1 § 5 98 Fen 1 aga
2 zafq mx & T @ew ¥ Wi
FIAT § W gadr waw feafa qar
Mg g, SEET Ay el W
TFR AT F9C A | WA FET
ATHTT 39 forewardr &1 =Y &dr 2,
Tt fage F9T wawe feafa dar
grit 1 waEwd @1 feafa sofr dar €1
T, T | e FF AR € qE@-
74 1 feafa ¥ fagre #y a=ma ¥ fog,
# guear g, FEA @R B fFE
F AT A A AR WL IT H T
fommart & sIifgn =T g8 @ead
§ Wit ST A ST 50 FUT TG AT
qiT &Y § N G A A WAL
faaesT A wqae & wé & foag

L
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i 2, g8 &1 ¥ agfeer & @qdw
FE@TE |

9 & 39 IR JLIT AT 7+
qEIT AT FEarAt § S qd@a w7
% % 7 =7 was< feafe & fagre & ar
FT AIM KT AIIAAT FL | FIAHA
afefeafa &1 faae & @& go, uF av
e E TR SR e L
S 7 FY 2 AT wT GIAT X Y FAL,
3§ 9CH  SATET FZAT AgF A1gAT§ |
¥ ag Fgar Agar g fF mm A A
HAEST 8, 39 &1 2@d gq famr 57
Feha e fazie w1 T @R
g HIATT & A7 CF @rg za fEaeEt
HHT OoF @rd 27 AFZAT H HIL
fagre &1 #wrw =& faar smEr g,
ar fagre & S &w &, =75 1T 9%
gfag) 79z AT @i fararT, 39 F1
q@AL § AN FEIAT 9T e44Ar 2

g AIgrzEifFag ® 29 F
g FSAT AT FTF FT AT @iF T
9T @9 HIT geE A4l F7 G809
g AT F4@T 21 A 54 F fag
q4icT  IAT 1€ @ FFET |I B4V
srfgm o

oF HIT  ATT [P ATHIAT AT A
3T FI@I WERNH FE 2 A3 T3 2
fF At # fag /1% & a7aeA0
gidr Atfge ) | fow @ & oA g,
Fgi 9€ 9T 7 WGFT g9IT g /T
STadl & @id F faq o 37 FY T41-
aTE & T77T eqqedi wal 2| gafaq
TH WL A FATA €T\ FMT AT
TG &Y 36 qead § & 72 ¥gw
@iz feamt A1 weq af@re F s
g, B2 af@ry & o faadt &, 37 /1
®id §fi ar% AT FfgT 1 I FT1 9T
Mg Fwara  HLHE g7 FL AT 732
AIFHT qgA FL, AMFA I FT KIG FT
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FEar FIAT  ATFEY AVT qTF JFIT ATY
arq ad & fag g7 # fEay 37 A
sgFearT Wl F AW ATfET |

UF ZHEYU T2 T Fr 1 A,
IH @A q1 a1g # gdr 1 qFarT 27
war afEa s @lis F T F A 30T
gAT ?, S§ FT FHL HAT HIA G377 |
zafas @ F ofas & fac o &
STEAT AT AR HIT 6 ¥ A
# gg Fgm fF ag 1T 77w F AT A
SAFEAT qaied qAMAT F AT AT AGS
ar AT |G S wAd o faar
qag F, fa=rarg & s sFeq7 o7 AT,
34 AT FE«l FAl G&@L F fag
T¥ag &l g gafwe fEemEt %
faa wiw =&or ®1 sgFTar AT AT
T 50 FL(T TAC &1 AT AT ATEET
A A Y, ST T T GREAT FE@TEF |
S FN G@ER qHET @F & ®T A,
FxE 5t 714, 9f Fgw FHF
IO a1 TeF  ATEAT & 10 3, FqfFEA
3z faadt g@wrs 2 A7 53 aF
Fg a1 adl fasmr A7 g gy oA
wfearEsd =T §ia A SEaedT
F&f guit aS 99T 9%, 94 aF & @l
qivars wa w40 21 gEar g ;T JqAT
T w1 Afwara w%a FEF g a1 w
M GCRIT S§ [ qAFEAT TG
FT g |

e | UF a1 A H TEH( 7120 |
fagre & ast agt w&} sifedt Fr Frmr
g & | I [ FAT g9y AT &, IW T
AT & | gH AT F I IF AI6T
FT ATH &7 FL 34 IS¢ TS TIAFH|
FT AearFa a8 AT 7 3@ 7 T
fFadt Sogsa gd & AT FATgAT
AR AT IF § faard F q@iami A
Fiewrgar ar g1 W@y &, a1 7 =g
f& a@IT fgwwa & a9 37 1=l
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[=f gf fFae fae)

F a7 FT T AT G A &7
g, s AmTHT 97 R WX W @y
¥ a2 &gA1 9neal § & A #7 q8n
1974-75 ¥ 7g g1 =1feo fx 3
gIAL A% qAHT  Aqdg d8 dG1Q
feze & =T =™ F fag 9@ 20
FAT a7 25 FUS B F HA FI
STEAT FL | WAL & AFET TS 9T
@ wrod ar fage ® 2% gf wify
grit | W # A FAE F HHET a1
FTdT T Afa 39 ¥ aga 497 FArT
faeR FTEAT | U & | AWTAA
g AT 58 ¥ aga  Awem gL &
Z|T 21 FN ANAAT,  GATIE S,
6, 7 & ¥ T3 H I27 g AT N¥
#iX Fodr &1 98 22 UL T &V
arsml g Afaw w0 ox 0T wwAT
fear smar & A% @ 20 @ wET
g feor snar 8 o@m A a9 aw a7
AIFAT TAdT LA | FAMGT T/ 1T
#1 sigargds o0 faar s =ifgg
forg & wiamer A ATIRGR F ot
¥ g7 @8 T & faard # gfon
31 &F AT A F 9FIT ¥ F97 &0
el
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7§ oag agar g fa s
qedy off UF AL W@F @ I 23 (%
qdr atmr s ed gf §, I8 A F;
gafT 8 1 ST A1 S I AeATA T
1fge M &R &1 53w Z&r FJifzo
fa Fr T g9 T Had & HIT 1975—
76 H ZA T XL ERT A3 AFT-
Iearew F Afee |

9 WeEl & "G K 3® OWRATE AT

(g FXAT F |
*SHRI J. MATHA GOWDER (Nil-
giris): Mr. Chairman, Sir, 1 rise to

*The original speech was delivered
in Tamil,
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Deaths in
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say a few words on the Adjournment
Motion of Shri Atal Bihari Vajpayee
about starvation deaths in the State
of Bihar. [ extend my full support to
this Adjournment Motion because it
reflects the true state of affairs in
Bihar on account of the failure of both
the Central and the State Governmentg
in meeting the needs of the people of
Bihar.

Sir, it is most unfortunate that we
shoulg discuss about starvation deaths
in Bihar 27 years after Independence,
Such starvation deaths either in the
State of Bihar or, for that matter, in
other parts of the country are not
exceptional occurrences of this year
only; they have become a recurring
feature year after year on account of
either floods or drought.

The recurring floods in Bihar are
mainly due to the gushing waters of
river Ganges. When the Britishers
ruled the country, one Sir Artur Cot-
ton formulated a plan for linking up
Ganges with the river Cauvery in the
South, with a view to averting the re-
curring floods ip the Gangetic Plain
including the State of Bihar. After
many decades, Dr. K. L. Rao, the for-
mer Minister of Irrigation and Power,
took interest in reviving this plan for
the purpose of giving protection to
the people in the Gangetic Plain from
the fury of floods. He also invited a
U.N. Team to visit India and assess
the practicability of this scheme. The
U.N. Team, after making a thorough
investigation, expressed the view that
it would be practicable to implement
this scheme. I would like to know
from the hon. Minister what concrete
steps have been taken by the Govern-
ment in the matter of formulating and
implementing this scheme of linking
Ganges with the river Cauvery. This
scheme, when implemented, would end
the problem of floods ip the Gangetic
Plain and in consequence avert the
calamity of starvation deaths in our
country.

Sir, 29 districts of Bihar thave been
afflicted by swirling waters of flood
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and 6 districts of Bihar have, at the
same time, been affected by serious
drought. I woulq like to charge both
the Central Government and the State
Government that they have not taken
adequate flood control measures in
time, though they are aware of the fact
that floods come, with a monotous
routine year after year, in a particular
period of the year. Even after roaring
floods have ravageq vast areag in the
State, the Government have not come
forth with adequate flood relief mea-
tures. It is common knowledge that
only poor people are unavoidably the
victims of floods. None in this House
would have heard of a rich map affect-
ed by the floods. I woulq like to know
what kind of relief is being given to
the flood victims in the State of Bihar.
When an air-passenger dies in an
air-crash, his family members get a
compensation of a lakh of rupees.
When a train traveller dies in a train
accident, his family members get &«
compensation of Rs. 50,000. Let us
see what is the position obtaining in
the case of flood victims. The flood
victims get as compensation a paltry
sum of Rs. 30/- or at the maximum
Rs. 100'-. Is this relief adequate
enough to survive for 5 family in dis-
tress? After this mominal assistance,
the flood victims are to fend for them-
selves. In these circumstances, what
can you expect except starvation
deaths in the flood affected areas?
From 1974-75, the Central Govern-
ment have also stoppeq the drought-
relief assistance to the States. Na-
turally, starvation deaths will be on
the increase,

Sir, I have no hesitation in saying
that the blame for starvation deaths
in the country squarely rests on the
shoulders of the ruling party. They
are primarily due to the absence of
concrete plans and constructive pro-
grammes for controlling the floods.
Even the programmes that are there
are not being implemented properly
and effectively by the Government.
Besides this, the power-hlinger of the
ruling party has also positively éon-
tributed to the increase in starvation
deaths in the country. I would like
to substantiate my contention by re-

BHADRA 12f 1896 (SAKA)

Deaths in
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ferring to the political atmosphere pre-
valent in the State of Bihar at the
time when the entire State is engulfed
in floods. The Congress Party Chief
Minister of Bihar, Shri Ghaffoor,
shuttles between Patna and Delhi in
the interest of retaining his seat of
power. He has no time to' care for
the floods affected people in his
State. Likewise, the Central Gov-
ernment are more concerned with
how to stop the moment of Shri
Jayaprakash Narayan than to protect
the people of Bihar from starvation.
Similarly, the members of the ruling
Congress Party in Bihar are more
interested in gathering signatureg for
and against the Chief Minister thap in
extending succour and solace to the
floog victims jn the State. Just like
one part of Bihar is afflicted by floods
and the other part by drought, one
section of the ruling Congress Farty
in Bihar is #gainst the Chief Minister
and keep to oust him, the other sec-
tion is working in favour of the Chief
Minister. It is clear from the above
that the entire ruling Co:» -ss Party
is engaged in the power .- aggle and
naturally it has no time to work for
ameliorating the sufferings of the peo-
ple of Bihar. Instead of playing poli-
tics with the life of the people of
Bihar, if the ruling Congress Party
takes interest in implementing the re-
‘lief measures for the benefit of the
suffering people, they will be doing a
significant service to the nation in pre-
venting starvation deaths.
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Before I conc ude, I woulg like to
«urge upon the Government that they
,must do everything in their power to
. avert starvation deaths in our country.
:The Government must formulate a
,time-bound plan for controlling the
recurring floods. In fact, the Gov-
ernment must formulate a National
‘ater Policy which alone can reduce
"'the impact of floods in our country.
Fhe Government of India must rush
foodgrains to the State of Bihar and
avoig further starvatio, deaths in the
State.

=t owo vwaatw Tgr (Fem-
az) - gamfa &Y, ...

-

2 —

-
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ot wew fagrdl Al : gAwr ¥ 378 famdY #ear g fr d g aeara &Y
fagre & v wawa § ? aI9d ¥ &, FWIF AT 3T 7 gg AT

ot gRo TmMAtw TgY: faaar
HIOT FIATATATFTE  ITATETIATE |

it wgaa : e fagrdr iy ay
ara & &Y fagry 3

ot wzw fagrdy aw=ddy @ g ar
et fagrdr g

Y ggo TIwmaTa T : 7 aroray
ST FY € AT g-—2F AT AA F 3
FH V&1 33477 15 2, afes g7 far
Fagqarg fFa RfaGar .« % Jar
g g 1gasa AT 3T @ Efw
AT AY Ty St FFa £, AT A9
¥ facz g1 a1 w3z FHafaez &), ea9a
Tref, |y orfent 3Ty BT & F
RN % 9XTT 107 18 99 F FTART
F1 AT FT % g7 arfzg, QL FEE T
q @ frar) 27 9 7 7997
FAR @A FT F77 AT g, A4 (qaA
gaY AFT & FF TAF BiAHE 2 1

gamfa &1, fagre #v ofdfegfr
agd wedqiT qfzfeafs 31 7v7 299
g9 &) uF FTq FT ST TEAT ITiFQ
f& arq &1 ggae a3 Fwar anfeg,
€ #1 qdq A8T FaT77 ATfZ0, BETBEY
9Y9T F7 73T FIT I FT AE fRamm
a1fgn | 341fF 17 W A8F ¥ g9 74
& Ay za%T wawy 7g A8 g fF gmarw
¥ ard ax @ & afer ary gfaar &
T gy atd STEy E 1w aEt g
FE AT AW (G AT ] g, Wl
oo § agragE) &, wfwa gfaar & waard
# BT B weaed § @7 A 97 9%
@ 31 37 frew Y frme @ gfFan
FTIATHEET ATT ARG |

[SHRT DINESH
in the chair.]"

Cuanbra Goswaml

FY 79T F firr a7 sy=wr w17 AEY 8,
7 Wl s s A 21w A
gATR AT ST &Y 9 F gLy @)
FIAT FMMq, FF a8 F3 § 5 g759
afrr Y fremdY @ s ag #r and
Fg FA AW F AT F1 (AT § Foarrdy
Fr o FTRE | gafad Ag<amAy
s T fFeAFTAM sTagTH 93
g 3% 2 fF IR AT, gArmar g
# qear g——sdar asr A 2, fEw
¥ F A3 a1 AT AEN AT FHAA
ST 9 J13 AT i3 FI A8f a1 21
fam™ 27 Al & H199 39 37 & T
FTWEIE afFT Rk sforargwaw &
g @Al & H19E £ gW |
gTAL 37 afeal 71 25 @191 § 0F T4
Fear & ARfET agl &1 afEA
afspd S IFT /I SATAC 2 037 2

i

w7 gaTe fadr g9 & Aar ami ¥ 3

F1ATT FTIET 31 &1 AT FHE

agl 9% wgF & fafasy -
=Y WY 31 gFar g A U €7 QY
aFdl & ) 3a fafaegy w1 fasra 33 5
a9 #rar aaET 98y ¢ 06 agr 39%
fawre A-FFER AT [T F
afadr | 7w sarar gear Iaa faars
STt A1 AGRT JIZT AT AT AT
g W@ | Q| r A4 &R TEEr SEf
zal &' F@r 7 F31 & #fAq
FLAT 3F A3T 3

OF AT F FAT ARATE-TE q3A
FEY AEET ATE AT SAFRI AHAT AT
Fai 7a dfwd, afer drar-ad) arFz
Yo, st 3741 Z1Aq gATTHATR |

st copagry<iag (faaY) - qumafa
Y, fazre 93w NI AA & FOLC
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& 77 1 e § W e Y W wrey
amrfos O & T ¥§ o qvEA €
@ ¥ weges w2 gt @Amrfas £
wgt 9T Y@ WIC AT A A A g
wfwr 3% |19 A9 AY WA FwEAR
saw @Y 0§ § 3T faoww 77
gon frare wor &) wanfa o,
wit g ot wwigf & swE a1 Faw
&A1 g faorsen amwy wrar § fe 59
Qw17 FNT WIAT JFT ¥ FAqT AT,
$® { * T A F G A7 AR
oaT Ay w1 2T d fE s e A W
¥ 771 W awEw &1 fAowTn qvay
amr

# adq ¥ ag fraz FT1 TgaT g—
AE XY AT FA A AT H@ K AALT
8 &) @ N awer qy w o
feafaa F axdy QYT edT gt ==Y @)
aET WA UE T AT FHA7 § 6 avaraw
az1 Y swEa 9gfy g8 997 22 Ay
21 € & 1 <@ AZT F1 weS A A AAH
2 fe ¥ wwm 2@t 9T OF TR
F99-79% WY A0 & | &7 6 AW
ua Y WM AT AT AR
w9ar $8 dYor g7 27 & g7 A AN
®1 7% ¥ FT & qreT A dwAr
d® AR ¥ ¥qw ATA sy e
AT ZAR AW 7 JATHT ¥ WY QF A
wrét wae § Wik Y fredt are v g
WY ¥ 8 g ¥ e & ST ARl N
ot aY N a7 gAX ¥ W fr e O3
v g & fe g ¥ oY faere v w1
Tt qMY AT | ¥ T A WY FeaTa
B & o § e wrr feerec S
ar % W Iy & 9 wee faed
wrelt Yt & N wre frwk T AR
wifas gwe §, afy QaY o) s Ay
wg waw Ay af €, ari arR aEy sy
%, wgt v HY et wT § e et
9 Ol ¥ e A & g wrue e

BHADRA 12, 1886 (SAKA)

Deaths 1n
Bihar (Ad) M)
aEAT & 39 T & WY WOAT g W)
aar w1 Jv faeer fadaa § s o
ET 9 ¥ qifeay ® yfa wwaedy
qETaar A Y AT w9 wfgwww.
¥ #T AR @ 07 G941 wrF wafE
=1 oF A1 A § faad gqoe W
STTEeT Y § W ag aram e At
& 17 afear & fg 3-4 7@ &
ITAET F AT |
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& at fF 777 97 AT ez g
e fag A quT wa o ¥ v
—aar et & yafon £ @ g wa9ife
g aven #fa marm Wit fead
AATAT T PA & IRTE 79 § wfog
Fq aF T JAT ZHS AL F faviq ww
¥ eq1A 7Er A Ages FeAY WY agraar
¥7 & fagrT w99 T g ol
& frer o @Y 81 ST A &
fr agr & fecd) sowed r G qrit
fasquas ® W FW & v
[ TEr7 7 4 3 Tt O § xafag qw &y
FUT 37T I ¥ 77 w1 oW A
QAT | 9T T q@ A A AW w QA
¥ s fargr? & w1 §) <1 & vg 3w S
qar gt awear @ e fae wc e &
v g1 ww ar 51§ 69 wW w ¥
TR AT | g FEAT R AAXETE A Ry ANy
w § ag FHE 39 ¥ faa am
WYX FTRA 29 T A 7Y 3, A} WA ¥
wd IR T AL W
afz aweT ST e weB 3T & frawow
AT Z A AAmFW A w5 faeay
FAFT A FAT A IFX w9l WX
AT T I A THAMRT FRETT TOW
g 7 &, 7% sawT Frcrew gar an,
WY 2 AT FIIC 2ITT AY ¥ AZT AN
qifeat ®r g9 sifvr e & a¥any

SHRI R N BARMAN (Salurghat):
We are discusging the flood and
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drought situation in the country. The
monsoon in India is preceded by
droughts and followed by floods. This
has been the general pattern of the
weather behaviour , Unfortunately
this year both drought and flood are
running parallel in the country. While
the States of U.P., Bihar, Assam,
Arunachal, West Bengal, Orissa,
Kerala and parts of Madhya Pradesh
are suffering from fluods, Gujarat and
Rajasthan and some parts of Madhya
Pradesh are suffering from drought
conditions. The common factor in
both cases is the acute suffering of
ihe people either because of exces-
sive water or the lack of it.

IT9

While total immunity from floods s
an impossibility what we are trying to
do today through discussion is to
locate the areas and use our limited
financial resources. We would be
able to mitigate the sufferings of the
people and lessen the colossal drain on
national economy that floods cause
every year, According to official esti-
mntes floods cause an annual loss of
146 crores, during the period 1953 to
1973. This however does not take in-
to account the loss due to remission
of land revenue, water rates, repair
of roads, industrial losses or break-
down in trangport, According to a
unofficial estimate published by the
Financial Express, a responsible eco-
nomie daily, in its 1ssue of 4 August,
1074, Floods take an annual toll of 730
human lives, 43.000 cattle heads and
we lose one million tonnes of food-
graing every vear If we take these
alsn inta urcount, the real loss comes
upto 430 crores » year

If we aitempt to find out how
this miserv 1, distributed among
the States, we shall find that

during 1953--1968, according to the
Atlas on floods the maximum loss was
in Werl Bengal, followed by UP,
Punjab, Bihar, Orissa and Andhra
Pradesh, Areawise breakup of flovds
during the same period would place
UP on top, followed by Punjab, Bihar
énd Orissa,

SEPTEMBER 3, 1074
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Even though the Atlas is now five
years old and it is time to revise it,
the general pattern of flood behaviour
hag remained the same and the States
which face the calamity regularly from
East to West are; Assam, West Bengal,
Orissa, Bihar, U.P. and Punjab and in
the South, Narmada takeg a huavy
toll every year. Let us see how we
have faced it during the last twenty
years, since 1954 when the national
flood policy was adopted and a Central
flood control board was get up for
preparing and co-ordinating flood con-
trol programmes for the entire coun-
tiy. Till the end of March 1974, more
than 10,000 kms of embankments and
11,134 kms of drainage channels have
been built, the level of 46,000 villages
had been raised and about 200 towns
had been brought under the flood pro-
tection scheme Four river commis-
sions have been set up, Brahmaputra
Ganga, rivers of North Western India
and rivers of Central India This is not
much because we have been able lo
provide flood protection only to fAfty
per cent of the flood affected arcas,
and it will take at least another 25
yearg to achieve our target. If pro-
gress 1, slow, the reasons are not far
to seck  In all, till the end of the
Fourth Plan we have spent about
Rs, 330 crores to provide flood protec-
tion  This investment in comparieon
to National calamity causeq by floods
ig tou meagre rather insignificant.

1 will now deal with the prevailing
flood wituation in West Bengal. I had
enough time to deal with other States
alsn  The whole of North Bengal is
in the grip of devastating floods The
situation is particularly worst m
Cooch-Behar, Jalpaiguri and Malda
(Weasl Dinajpur). In West Dinajpur
the flood water level is higher by two
feet this year than the highest record-
ed in 1968-89. In my Aistrict of Wes!
Dinajpur, Itahar, Balurghat, Tapan.
Gagarampur. Lalampur and Raiganj
have been affected by flooda. In Tthar
an area of 1889 sq. miles between the
rivers Sul and Mohanands has turned
iteelf into a vast pool of water and the
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National Highway No. SA {s under
water. More than 1.5 lakhs of persons
have been affected. 7000 houses have
collapsed and as many as 565 villages
are now under water. In Cooch-
Behar 48,000 acres of land inclyding a
thousand acres of crop growing are is
under water and the number of affect-
ed people is nearly two lakhs. The
entire region of Jalpaiguri hag suffer-
ed two waves of floods involving 400
&£q. miles and more than 1.5 lakhs of
people have been uprooted. The dis-
trict of Malda had been affected be-
cause of the breach of the bundh on
Mohananda in Bihar.
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The miseries of the people have been
further aggravated by publication of a
newg ilem in one of the leading Ben-
gali daily Jugantar, The paper inits
issue dated 8-8-74 has published a
news item on the front page that
while the whole of North Bengal
1« facing the second wave of
flondg and there are two more
months left before the flood
scason will be over, the Govern-
ment's funds earmarked for reliel
work are exhausted The Central
Government have withdrawn the
assistance gven for rehief work and
drought oftected arcas The Central
Government had advised the State
Gouvernment tu set up a special fund
to meet the  natural  disasters like
diough'> ang floods and  keep  that
money in the Reserve Bank of India.
But the State Government have not
been able to set up this fund yet und
due to stoppage of overdralt and in-
c1ease in prices. adequate relief could
not be given to the flood affecled
people Jugantar 1s a widely read
paper and a sense of panic has grip-
ped the people with the publication
of this news item.

1 would,th erefore, urge upon the
hon. Mimster to kindly clarify the
whole position and help the State
Governments in this time of need so
ihat the people should not suffer due
to lack of funds, I would like to
know the demand of the State Gov-
¢tnment and how much hag been
. Biven.

.

1808 (SAKA) Deaths in
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The coastal areas of West Bengal
suffer from cyclones and tidal floods.
Recently the whole district of Midna-
pore was affected by cyclones. More
than 15 persong were killed. A Dutch
expert was invited to India to sug-
gest some  measures to deal with
coastal cyclone: and floods. 1 would
like to know whether the expert's
report i1s ready, and if so, what has
been the Government’s reaction to
the suggestions made by the Dutch
expert. I would also demand that a
Cyclone Distress Mitigation Commit-
tee should be formed, as 1t has been
formed 1n other States,

Now 1 give my suggestions for con-
sideration. 1 A special fund should
be crecated for rasing“irrigation rates
for exclusive flood protection. States
should be requested to initiate steps
in this direction. 2. We are getting
loans from World Bank for many irri-
gation works. We have to find out if
such funds could be received for cons-
tructing reservoirs and bunds; which
are being postponed every year be-
cause of huge investment and rise in
the cost of construction, particularly
for Brahmaputra, 3, Indiscriminate
cutting of trees on the hills hag to be
stopped Forest on hills should be
protected  Afforestation should be
take. up on a priority basis. Let us
stop sanamahotsave in the cities and
perfurm it only on river banks 4. We
should draw a river-wise master
plan which should be grafted into a
national plan. 85 A national five
year 1lan should be  drawn up. 6.
Within each State the frasibility of
diverting and canalising flood waters
to drought areas should be consider-
ed. 7 Wg have neglected Brahmapu-
tra fur the last 25 years, The Board
should be asked to draw up a blue
print of action and a time-limit for
this should be fixed Some experts
have given the view that Brahmapu-
tra, Teesta and Ganga link ig a prac-
tical possibility. In the end, I request
the Goverhment to consider these
points seriously and take mmmediate
steps to implemen} the above sugges-
tions
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The West Bengal Government have
requesteg the Centre to supply 50,000
tonnes of rice per month for Septem-
ber and October, 1874 The West
Bengal Government has complained
to the Centre about the inadequacy
of flood relief, in the State. Even
though some foreign agencies wanted
to help the flood-affected people of
West Bengal, the foreign assistance
is being diverted to other areas. I
would like to know what is the pre-
cise position and why the State Gov-
ernment is denied foreign assistance
and what food  assistance will be
given to West Bengal,
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SHRI TARUN GOGOI (Jorhat):
Sir, this year the country has suffer-
ed unprecedented national calamities,
Most parts of the country have been
ravaged by floods, drought and ero-
sion. I can well realise the suffering
of the people of Bihar. This is net
the first time we are having floods.
Every year we are having floods, but
in my State worst types of floods have
occurred this year. The assistance
Provided by the Centre to Bihar and
to Assam and other States is very
inadequate, Whenever we approach
the Central Government, they refer
to the sixth Finance Commission’s re-
commendations. These recommenda-
tions should not be allowed to stand in
the way. We should give top priority
to protect the lives of the millions
of the people who have been affected
either by floods or drought or erosion.

Then I would like to come to my
State. These days it has become tne
ecene of unprecedented floods due to
the Brahmaputra and its tributaries.
About half a million people have been
affected and 6,000 cattle have perish-
ed, About 14,000 buildingg and 5,000
educational institutions were either
demaged or destroyed and 4 lakh acres
of standing crops were badly damag-
ed. One cannot realise the sufferings
and hardship of the people uniegs one
gees them with one’s own eyes.
Thousands ang thousands of people
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have been undergoing grest suffering.
They are without food days after and
near famine conditions prevail. If the
Centre does not provide adequate
food and substantial financial assis-
tance, there will be famine in my
part of the country also,

Coming to my own constituency, &
tew days back 1 visited in my consti-
tuency an area known as Majuli.
That is the biggest riverine islang 1n
the world and it is also the centre of
Vaishnavite culture, having about 415
monasteries, covering three-fourths of
the total area of 424 sQ. miles. Out of
210 wvillages about 174 villages have
been affected and about 80,000 people
were badly affected. The whole of
Majuli is threatened to be wiped out
by the Brahmaputra in the very near

'future unless the Centre takes some

flood control works at an early date.

Coming to Brahmaputra Flood Con-
trol, though measures hove been taken
from 1954 during the last {wenty
years, no substantial progress has
been made. So, there has been no
mitigation of the suffering of the
people from floods and erosion. I
would submit that the Centre should
pay serious att ention to this problem
and provide adequate finance.

During the Fouth Plan 1t was pro-
posed to spend about Rs 45 crores.
Instead of that, only Rs. 19.89 crores
were spent. For the year 1974-75 the
allocation is only Rs. 4.3 crorea as
against the recommendation of Rs. 7.4
crores. This shows the importance
which the Centre is giving to flood
control measures, Though the Flood
Control Commission was set up as a
sequel to the suggestion of the Prime
Minister, it wasg not provided with
adequate finance with the result that
the Commission has not been able to
take adequate measures.

We have been demanding for many
years that the Centre should take up
the responsibility of controlling the
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Brahmaputra and its tributaries. An
asgurance to thia effect was given, a
Bill was drafted and approved by the
Finance Minister, the Cabinet and the
Planning Commussion and it also was
notifiled that it will be introduced in
the autumn session of 1974. Yet, 1t
has never been introduced and they
are delaying it. I would say that the
Centre should realise the gravity of
the situation and come forward to
help my State.

. BHADRA 12,

As regards the situation 1in the
whole country, it is a national pro-
blem. 1t is not a party affairs. So far
as the Congress Party is concerned, as
decided by the AICC, a group of MPs
visiteq my State. I hope the other
parties would also take equal interest
and will join together in seeing how
to mitigate the sufferings of the peo-
ple. May 1 suggest that there should
be a National Committee for Relief
during Calamities so that the resour-
ces of the whole country could be

mobilised and help could be provided
io the States?

Regarding food supply to my State
a lot of controversy has arisen out of
the statement given by Shri Shinde.
I do not like to enter into that con-
troversy. I am only interested in see-
ing that adeguate supply of food is
given to the State so that millions of
people could be saved from suffering.

I hope, the hon. Minister will take
note of it. Otherwise, many of the
People, not many but thousands and

thousands of people, will die due to
shortage of food.

With these words, I hope, the
Ministry will take note of the gravity
of the situation.

MR, CHAIRMAN: Before I call the
next speaker, Mr. Madhu Limaye, I
am confronted with a problem, As
you know, the debate is to conclude
at 630 P.M. I know, the hon, Minis-
ter will take about 20 minutes and
Mr. Vajpayee also will take  some
time,

1896 (SAKA) Deaths 1n
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I have got a list of nine Members
from the Congress party and four
Members from the Opposition, exclud.
ing Mr, Limaye. There are 14 Mem-
bers on the list. I would like to know
from the Minister of Parliamentary

Affairs as to how he wants me to deal
with the situation,

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICULTURE
(SHRI C. SUBRAMANIAM): The
general debate on drought and floods
is still continuing in this House. This
is with reference to a particular situa-
tion. Therefore, I would suggest the
hon Members to make points. The
points have been made there also. I
do share the concern expressed by
the hon. Minister with regard to the
situation. But stil] if we are only
repeating what has already been done
to a certain extent, let them be brief.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI K.
RAGHU RAMAIAH): We are entirely
in your hands. 1 would like every-
body to get a chance and [ would

also like the Chair to take note of the
time.

MR. CHAIRMAN: He is passing the
burden on me. I will try to accom-
modate as many Members as possible.
But my request to hon. Members will

be to confine their speeches to five
minutes each,

&Y WA RWT grEy (wizEw):
w9 7 g4 F1 51 faae fem §
gq o sqrer T WU W grew
T aw A4 | 5 faaz sr g’ &

Wiy famd @ A€ @E wF, AY
wR7 a3 Sifwg

MR. CHAIRMAN: Mr. Limaye, the
difficulty is this. Supposing you speak
for 15 minutes, it will be very diffi-
cult for me to ask the next speaker
to conclude in 10 minutes. So, let us
fix some time limit also. 1 will give
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[MR. CHAIRMAN]

7 minutes each. I think, the consen-

sus is for 7 minutes each.
Shri Limaye.

st g fowd (aiwr) ¢ @anala
wgrea, forr fa aig w @ 9 T
g @ M, v e srew A A 4G
T & 41 B avE AT ga A falfa
AT &1 GEraar 3 F IR F A ;IR
FY I 337 AT &,  FI7 IF W HFER
gafga O AT AT S g fF
T g7 A AT AT I IEQ AT
e g@ & wEar A 18 FgR F 3,
TId ¥ g, " ¥ Z, IAT AT H
grarTue & gl ag gA g At A g

gl wge, T FRA AR F
qEFR ¥ B2 BN FATAT F1 (GH-
feai #1 ®F foar 81 994 3T
1956-57 & A% 1971-72 TF AT
aF AT @ 7% fafra At &
azggar &Y 15 4 3960 qEg fFEe
w0 w23 a1 Berr o B oAt
gaz ¥ gasr Tifpaa Av =iz
qot I T FFiA 98 Fg 2 BF weT
gowZl FT AT a1 9T TF FATN BN
g7 T F ¢ gt =R e 7AW
Zy AT g8 TaF O w7 Az A
z; qar 31, a g3 TRIA0 F FAlE
& a1 9% faw wyr @¥ w1,
o1 5 waw i & i g w5 A
3a8 7 & | AFFT ga¥ agq qudr faavd
g7 @A AT 3 Afad
fag < & a5daT oF AT 707 7 949
FZTET & AR UL T4 A1faT e a3y
F wrd #ra adr § IY B Iz Awar
&, F1A AT 4 TEE FT i, A7 AN

N &, 98 A §9 /I F TF T
€32 AT Aix AiAY i 708 w18 27
qiWE, TV 37 DIACFT 701 F3 F A7
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st ! # fagd & Al 9X wEaAr g
fsag am aft & fr dfae feits &
AW 9T g1 97e foefiw & 79 9 94T
1 gate frar ST 31 358 A7 99T
74" & AT 93¥ F w9 Qv FAET
AR a8 g @ WE ar gav g4,
ql 39 FISTAT B 70T AT KA X A0FT ?
7 gA9 9 A g § 5o ar
BRI FOAT 7 TARQdF  fHER
faar & 7 7 & g 7 97 fawrfeat
F1 TIHC T TAG IT T IHIEAGIF
fgarx frar &)1 salfag & @@ @
Fa4 92X Fgur (5 ovy ¥ fqarz ¥
# GAQAA IT ad B GEC TG
#X 5 g@ &1 AR g F7 S JUArIgE
g, SO @A 3¢ T IF AT W fae
gATg FOT 1 4 QF ag & o &
0T F F3A40 A} |

gad 7 & 7g Fgwr AW g
wT @3 ¥ 18 WH I VEIHE gaAr
TN, 9 TR T4 9X T91 47 {I] IH
F9t F FGA SH 997 F @I 74T A
AL A7 & IAT F T9H AiwS (@7 (¥
fafra el &1 IR fraar war
AR (F90 | IT qA3 4 qq.F (qAT
a1 {6 Sigh #<T ®T AN F 75 BrAEr
g% (s @4 @, 9iv=w g F) wiw &
74 Siqaa g% (i e g, g3 @9 9%
§ QT &Y AT & FgT 23, 24 THUS
g qu f5a0 90 @ 977 GgT A
ST FATARA; F, SEHT IGT g AR
FI 9% F I A 74T 95157 37 FA
W@ 8 ) FA W AT AEAI fegiq FY
AT X ZC AT THA 9T qrIAeT
A qEIAET d F T F oo
T FCF AT 740 FT SAAT AT
®HT (XA F7 AT GA5T AT F TF &,
IAF AT TS A7 TIETA & FTH AT
FL0? gwc & Wiq & A Agar

_—

el



149 Alleged
Starvation

g | gat wgreE &1 43 g F 1966 &
59 g@ ¥ qEud ¥ S3T g T AT
faare gr a1 AT S| a77 74T 9ERE A
T8 Hyeqr fafesa #t 9t 5 v«
7R 25 § 50 Nfawa wdr seE,
ar Tgr st OF sw aa w1 gn CEea
fad™ w1 g7 Sifgg FW A TR
75 IfTqT FHA AT SO AT SH HT
gFe-TI{eq &7d 9= sgar | |
7 g faoa Jac B9 T a1 &
Sy Agarg I aa A qeF °
arg A ga@ ' feafq g, #&r ow &
Fra St fagiea agr ax wgifaa B
TEL A7, 3N 9T ;T AAT | FH HI
i & 74T wIew q AT woT GATHI
FEAT g 1 A@Ad F1 g a2
S 3T B AL T FA AT AT & |

garafa wgka, o &1 gfw
Fifra &7 Q0 HEAT SG7 8, 99 A F¢
FET 8, TF F7 OF 797 § 9g47 G713 |
ag ¥ (fgrgeam e &) 3@ § -

“New York, September 1: Tens
of millions of people might die this
year throughout the world due to
food shortages coused by climatic
condition, coupled with fertiliser

~ shortage brought on by the energy
crisis.”

ag ghea #rim =0 Far, gamla
uLeE, g @i & % 29 s fafer
AT T T 4G ¥ AT qES § AR
=F Z1A ¥ A4 Prar 97 gFaT F
qff rea #, 38 ¥ & qdf Ia< 93w F
W A @ g, st qddr srEr g,
T F TS0 A AW, sar §, Fa
#, afeqw gy § #9930
H, 73 AT A AT E T§ AErAEE—
weoful tales of the starving people
in gueve.
T3 AT F T &7 E AT H AFAA—-

300 die - of starvation in Dhubri
sub-division,
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53 w7 IgAr § 7 Sw ga-fediga ®
Si WA foolts FREr g di—
sub-division Famine Relief Committee
headed by the Deputy Commissioner,
ST & uF @zer w1 FgAr & F 300
qMTIE A A | fagR F AR A
N WA R W@ R &) oF
3t fafesmat <= & ar gar a5 g
Farwré 1 Fo fafzar am g2=
AE § wr @ § a7 ¥ m aw
AT BT AT BIAC R 1

18 hrs.

T FAT AT ZA TR JZT AT @AY
» g€ AT F ary § @ara Ie@  ar
T HIS T HIS HOT FTqAr 3¢ §—
2 & " ar =7 w7 S 9 ¥ 7O |
s @ wt agl e ar wwa § faw
H1 I A JAA W WA W AR
T FgAT 3T A AT Y
aFaw & 1 ¥ oy 9y anr q@md
F oRMT 9T E IA & ¥ mas qT
IFIE HT JOHRA FFAOH FL )

g W OF aid % HJAT JEAT
~—TT ¥ Fgr g fw TAwe & fA
4 UL 55 @rg FT TG99 R,
fazx & % 4 FqT 61 aUG FT, I
F ¥ 6 AT 61 @@ F AR
e & far 10 QT 19
A& FT FAEA grU——3 g% ¥
@ FAW ) AT F A A AL
fadt & fF 70 & 7 50 FAT TN
&7 @49l g . L .

4

4

=Y ®o gio =IAQ (T72T): 80
FAT w7 AMRA )

ot 7 fad : ¥® wE 50 FAUI
10 @9 FET TWOU L (FgR Al
a@ =T gar MY & AE & § AT
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¥ UE YT o fagr or W A
¢ 1 g W A e § 9w ¥ ant
¥ Ty W wfesar’ ¥ @ e gerfoe
DA § 1wy e fadefy qw WY
X HAATAT WA AG) §, O wrady
ve ® sl § 1 9 Rl X el
wr ¢ fe fage & 31 foet & gfew
feqrddee & wemar g w1 fawm
w7 oA e ¢ it wow, O
A ot 9T =T W T g 7

st Eew W gwra (fporr )
og Frewar 1 wm A 91 )

stoaw fwad & @ amw Fag ®Y
Y FwET | W9 ¥ 9T & A A
wreea e oft fader § S5 &) s
g | T %g @ o fx ¥ gfew feare-
%z ¥ 7 v g § ) T gEE A W O
&% i ag & yew E W o ay &
wrel S qar g §—37 W oW
feafa grit o0 =g WA= w7 AR
@ fa2 & wrs oo o g oo
EREATT WEA WA FH HY
famrfeuit w1 wEvwre ad g wiqur F T
fow fois & 31t % g Awr wodr
Aifs aT qRfaane &0 )

war warfer §, gorr<t wx ag W W
sgrar® § 1 v Y 9l 20 fer oy
g wt N fegfr ff, wa 7 W
for & foc wll feafr dmr Yk &

s, & we ae o faax wor
g fomr & ww #1 agy ) weiie feafar
¥ W Y q% | ww fed—ag
faar =zfan auw & T o™ %1 §
Ik LT A AW FT A g AT
7= fom g & wiw w1 onw qmaige
& arfearT 9 & g 8 WS wmr
g §—= At w1 W, wfa wav
ot o FaT & a4 AT AT A
At Famr # amegT f5¥ ¥ s=mige
wvae 1 19 R—sgr warag feafa
form I s faadamaw 3 &
FRATUYT W7 ZT7AM & Ny # J7 7w
28 § AT & 223 A N warag feafr
dar g€ ¥ I A A7 Ww ¥ @7
=T T E |

wia § w9 & weeww § gfg a4t o
F &F FRME 997 d7 fom &
fo & g7 ®7 qur g, W AR A I
SEACE | 29 WX w1 &rrway fory &
wasT WY fR, OF % WiNT 0% O
WX &1 2Y feat w1 qr fo® & ®r
g0 e T g 7€ | wwT Avw §

%3 ofY fore g @rgw w1 sarw Awag oy
N 9 #rwr 91 W 37 7R TR
R fawre feomr a1 fe frae whrs

MR. CHAIRMAN: It seems that slips
are continuously coming to me. This
last one was from Shri A P. Sharma.
I have accepted it. I will not accept

any further slip. iimﬂmw{fwnmmhﬁt
) % SAATFA w01 W Ay iy €

ot MR KT graw (FwEfy) uw ¥ ot gwor geft 9w o g
qareler o, & W & weww X gfe w67 Afow R gud ww wgaroem d
st Ao g M e s oo fis foed g & ok 3 awrey far o,
g fqriwaddfag et Wfer o o o ¥ olv ot #
gRod 24wl oftafi o @@ afypo ! ey o), Y vt At R,
syl g N rdw qr w0 v ag, dfer g wfY F iR e
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% OT® WA A4 NAT, G ¥ ¥Aw
u% A< ferze W arnsgy Ko war |

warafy 9T, 7% 7€) ga% A
¢ 1 w7 & g7 sfg 94t o o e
qEa AT 1 SAT WIFET FAT AXA
g fr wre frawdl 1 906 arer e
g 1 & sz g T e Awimdy a3 wr
e @ e fagre # 7 warag
feafr g Im A A T F7 A

st fogre AgA (wrEATT)
e EEE RELE JECMI (et e
AEEwmT AL &)

=} ATGY WATT ATAX  TIAMT AR
FT 771 %1 FralT #1837 77 gy 357
&1 exgeqr 7 79 ET var v oA
TR ETATH £ 1A IS TG AT
feqft & 35 71 aNF faex weat 7 F7a0
qEA RN

EETIT A ¥ OATIT 53 14
A(q 5\ FT A(F 7 ST | 5 T 0F
o ITIAC A JAT W AaTr oFAc
RTFRT EWT ORUAT 0 A TG
faa ¥ 37 7722 %45 F A7 977
AR eEg A (T IR T AT A A
FYT MIT ANF AT FT ATEA
AT, WIATN 57 FY A0 A
maAgt 780 70 WAAT 33 8 TfeT
1AL § | 4% FF7 T@E] H qATA
TS &T wiT 4 gAY W fadfr g
fa& wT ¥ g *T ¥2AT A, & 7o
& f&7 W d79¥ faargs, fravige |ty
AATIA 73 FIWITT 7 T7 FQET
1 WHFIC TAGT a@ ¥ qAT &
fecrgd § 123 afr swor 2 &
FIA Arw TET 1 FAFT F qATAT
TR AR AT GEATE 4 4T X
fad * wdamgeq & gaarp &7
fear § 1
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frrdy ford & anuwr Sat F
g vt & oY vF 7 O sz
favar ot § forg wAT T wEzA A &
e ) fody Srafewa g omar ysmg
aqEsrATTH T e i wy v
FHER A A X T IR AT HAT F
Felts & &7 & fas garfgal & 02
feY dig a1 o faar mar & 1 fafew
R@T F W FHW A 97902 79 qrarew
s7aT X fowraa #Y fe 7o g A
Y AT FY ITATFT AT R AV AY
ag gy arewr # s damdy w0 fody
& &Af A7 ¥ f2a7 w7 97 wravaw

g 377eq @Y FIE A TET

Armdr & faar afasrd sy nrfex
TETE QIFET ~ OF NI § FAFIT
forar fr farsr & s 7 w6t ¥
fo=r swras & 197 FvFe ¥ frafy
FY TPAITAT FT 647 § 73T 7 ACHIA
AFA TE FY FTAL T HATH £ WTIAE
A ¥ fAa 18 7Tz wATH ¥ AT
#1 2 s forat amimg oty & w3z
A R RAAT FT T4

¥ 3fq /4y 97 1 o177 ArAITAY-
F7RAT, ARFATIT qforgr—-ag A1 91X
farer § gav f3zre & AifF qarzam
g garfad & g6 AT FzAvar [mgan
g | g1 & faa GvarT AT A ¥ gy
A TH O TN 0F 97F §Q &
et gAY Afge | e & arq oF
ara z 9fa 7z % fgam & W &Y
ararqr az1 & faq gAY aifge fawd
frwe wfren ¥ qucfagr & 6 fa
aYr zfadlt fagre oY g@ & awfea
¢ Fgr ot rarfadla oW g A%
g7 fase wiger & a1 9 g A
g & AW
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ot wrwre fewy (gAY < st
Y, a3 ¥ fagre 9%, amwT I
fagre o g @1 fear & 1 owr WA
T @Y Fewrrd| ®Y ava w fear &)
e atE A 2o A A drnle
| T W & FIOr 29 W w1 v4f
w faeaigemar | fe wrd wawr afafy
¥ 43% ¥ ¥ F 7 9 ffow o
W g9 ¥ a1 & 39w fewfr 7 awf
8 1 A Ay Y grard ar g€
“TEH ® ¥ wiaw 58 fang g7 ==t
ST AY §YT Fraddy A Ia fam wr
uy g | 9 W g, Taf g @ alx
R i & a0 R

¥ RRT A F HTIN FEAT g7
Fa@ FI—a97 T4 30 T9AT Rrefrw
JTATE W FT T 2 ) q qgE
sieamadmwrarfkwd 53
wodY sy & F@r 8, 99§ weyeingy
qgT Al ATE F FTIT RIATTHA a2 4T,
fedY av@ &eF BIFT F SrA ;AT Ar
wgr &g F 2t af g7 raraw
& 9 ¢, &t §8 srerfaT 3, o
dar 3w IfeqT 7 0w W
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% 15 fem) & fa wafs @@ 2700
ww frwr & o gl et ¥ awray
waf B & g 20 o & W 0

BHADRA 12, 1886 (SAKA)

Deaths in 158
Bihar (Adj. M)
a3 W wve §) frerr & 1 A ag feafir
§ gor & famd arelY g €Y
T AT W9 aNY & g| 6 6¥ 33
T wwd § 1 gw Wi a1 wAw w7
At ot 57 43 arAR o T ey
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: ten million; that is ‘view. The

Iy & wTON 46 Wy ACAT ¥ mwadmmu-::m-islm:

37 % gfare & forly a17 oq1 & @ and this time the floods had been of

W@ E? 7 I g fe foa ofai &
snadt 7T mar § afear<d &) guraan
fa¥r W< a19 §) a9 arenE HaT §
AT WIS &1 QT ST £ B AR AT
# wrwn %7 g f& sfe a6 ww @y
a1al 9T WANT QI A |

SHR} SHYAMNANDAN MISHRA
(Begusarai): First, I shall put some
simple, straightforward questions.
Have Government made any assess-
ment of the extent of damage caused
to B & in various ways by the visita-
tion of recent floods” If so, what is
it? 1 fear that probably they have
no assessment jn this respect because
now the whole system of assistance
has been completely changed. Earlier
the Central Government used to send
teams to assess the extent of damages
but they have probably discontinued
that system now,

Even so, two teams were scnt out
recently, not exactly for assessing the
exempt of damages but probably from
the departmental point of view, One
such team was headed by Shri Goel of
the CWPC and the other by Dr.
Karakar. Agricultural Commissioner.
Both teams have visited Bibar. There
has been a recurrence of floods even
after their visits. So even their asses-
sment may not be complete and satis-
factory.

I would therefore |like to know
what exactly is the assessment of the
damage they are trying to cover with
the limited resources they have at
their disposal. I must say that I do
not agree with the assessment that has
been given by the State Government
that only seven million persons had
been affected.

SHRI C. SUBRAMANIAM: What
iz your estimate.

SHR] SHYAMNANDAN MISHRA!
In any case it should not be less than

an unprécedented .intensity and in
coverage. In the estimate of damages
caused in wvarious districts, I do not
find some areas which belongs to my
constituency; I really do not know
why those areas had been left out of
the estimates of the Government of
Bihar. One Assembly constituency
in Begusarai, Bachwara had been
completely left out, My hon. friend
Mr. Bhagat visited that area and he
wag telling me the tales of woe of a
Iarge number of persons who are
suffering there; yet I do not find any
mention of this in the pamphlet....
(Interruptions). There are some other
areas alsn like Dalong Sarai, 1 am
only giving some instances only to
illusirate how the State Government
has not been assessing the damage.

What is the provision in the State
budget for this? Only 4.61 crores—
not only for flond; it may well be for
sll  kinds of assistance including
drought and so on. Of course, this
pamphiet seem: to indicate that it
might be only for fluods.

On the hasis of the Finance Com-
mission’s report this time ike Central
Government has decided that if any
assistance is to be given to the State
Governmeni above the amount pro-
vided by it, then the assistance will
come from the allocations for deve-
lopment. If so, it would be highly
disastrous. 1 do not guite appreciate
the busis on which the Central Go_\‘~
ernment would be giving them assi-
tance by saving from the development
jtems and diverting them to work of
relief. Then again although the food
requirement per month is of the order
of 35,000 tonnes from August to Octo-
ber, the Central Government had
made an allotment of only 10,000 ton-
nes by way of assistance to the fiood
affected areas. This is the flgure
which 1 find in the publication and 1
should like to know on what
the Central Government has been
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pleased to grant only this meagre
quantity for the entire flood affected
aren.

Great damage has been caused to
embankments and this is causing us
great anxiety. If the embankments
have been imperilled or weakened the
first priority for the Central Govern-
ment should be to provide assistance
for strengthening these embankments,
Otherwise, in the future we might be
visited with more serious floods. From
the State Government's publication,
I find that the damage to the embank-
ments is of the order of Rs. 3 crores.
Is the Central Government prepared
to give this assistance immediately?
If this assistance is provided in the
flood affected areas, people would get
sizeable employment opportunities.

During the course of the last 7
years, only Rs. 20 crores had been
given by way of grants by the Centre
to Bihar and by way of loan an
amount of Rs. 66 crores. That does
not seem to be the rule operating in
other areas. In other areas, when
assistance was provided, the grant ele.
ment was of a much higher order. But
mn Bihar it has been of the order of
only one-third and the loan element
has been two-thirds. Why this step-
motherly treatment to Bihar, I cannot
understand.

Apart from food, so many other
things are required for giving proper
and adequate assistance to the flood
affected areas like kerosene, salt,
house-building materials, medicines,
ete, I would like to know whether
the Central Government have got any
cell at the central level for co-ordina-
ted assistance to these areas.

It seems to me that Bihar is in a
specia] kind of prodicament at the
moment, because the State Govern-
ment does not seem to be functioning
at all. No minister there is in a posi-
tion to stir out of his bungalow in
Patna and visit the district headquar-
ters, much less the flood affected
aregs,

BHADRA 12, 1896 (SAKA)

Deaths in 163
Bihar (Adj. M)

SHR] C. SUBRAMANIAM: What
is the reason?

SHRI SHYAMNANDAN MISHRA:
The reason is that you have gone down
so much in the estimation of the peo-
ple that you dare not appear amongst
the people.

Then, Bihar seems to have accumu-
lated the largest amount of overdraft
Rs. 58 crores. ]f this does not consti-
tute financial emergency, I would like
to know what else does. It seems to
me that Bihar is ripe for take-over
under article 360, which provides for
financial emergency. Otherwise, if you
leave Bihar to the Bihar Government,
the Bihar people are bound to suffer
more and more and nobody would be
able to provide them the relief they
require.

18.33 hrs. '

(SHRI VASANT SATHE in the Chair.)

ﬂ"\Qo o  swi: (a#Y)
mamfy oY, @ 9T FEY Tt gf &,
gafae § #&T F7 ST T9Y TG ¥
ARATE | ¥ X A F 53 T wgav
wrgaT gt UF Y 3% & fF qEaEee
WYWA WY § & JIAA QTAT ], TG WL
T & o077 &) AR fRT 5 & fag
qray & AY7 2w ¥ AT 17 /T gar o2
oot samargfs @
& gw wdt Ay 5 o3 oF Fr¢ afer
foat & f 3@ €Y TT6 T T 7717
ursfay &3 ¥fes 70 a7 QEaMdE
A gfewae & & & s §, ar
& ag %A1 g g e e A
& qgd gaTe Aty oY AR gEl
feral %Y ag arwaT gt fw ag amg ar
Far $If T A A § dav A 5
L E SR IR GE G L8 |
s fF st gur A wdrag
wYc dar WY grar § dards g wmy
figre oww & gut & fe wo el &
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[ Wrgo o ot ]
T3 §A %9 F gar) wgayngfaw
T8 § WY ¥ g® a1 a1 Rw
Ta &

1A AY¥ 0T § U fAA T w37 AgA
g fr ang faam & feg X A7 &,
gATR fid N A AT & F9T0F gy
T A A1 AT T @ & 3@ W
oY &) 9T T FE@T Afgw 1w
AT QT Y STYAT, qY AR ¥ wrwmas
av @t gEAfew 34 § )% ogr o%
TE ¥ TUIT AFTT AT ¥@T € WY
amt & foare #F S A a1y w5 99
¥ wrd} 8, 781 97 @ a4 HT & sarer dar-
1T 7A€ o7 FFdY § 1 foedt a 9F
o TAEHWH WRARE ¥, T IR
fagre & =T #Y FT9} 72w g & A
FTrdre AR A g framakk o7
A Ha § Y ZTIFH IFIA Ao
AT FT AR T F T4 1Y Frfow
N NWITFARITTT ITH
ag fraza wam fw a & difer st
1 wfus & wlow sgrar ¥ Wik M
QYorTY TR 9T IW G @ IT F1 g4
w | 9 ¥ g fage sy ¥ A
A wHd F A Y § Iw o) T
welY fors foar war f§ 35 gt 2
¥Y I FI 7T 4Y QT A IT FT AAA
F2T 2 | W& wATAT 20 FUT A
72T ¥ %7 7 417 A0 Y Y R AT
N ¢ | T I I B N 97 A
g &, At ag # deare wfas @7 &
wre fomr a¥Y ) g7 AW 1 QU A
1 w9 srfw 3

wwmfa oY, 7 gw A& 9T oF A
WY SEATAZATR | F X HEAT ATEAT

SEFTEMBER 3, 1074

Deaths in 164
Bihar (Adj. M)

SraaT & feart o d, sw W aga gwarw
gt g 1 ¥ e @ e R TR
T JYIATAY B IIT F< Y WX Fen
#t wodt axg & swaeqr @Y sy, A
¥ ¥ 39 awa A =) gugEww oY w0
Famar qr f& qe fagre & sy ot
Ei-a &7 IEfIT fow a8, qa Y
g fas worge g & qu FT g9d
§ 1 wfm & sofg s g Wik W@
#YH T BIAAT IBT HT qg HgAT ATFAT
g fr w19 g7 da & &) oY nax ¥ T
AT AT i ot wreRa A a A
g1 i g oo 577 ¢ fr o3 g
agT 12 AEY AOAT WX gH AW A1
qRUTHY TEY gAfY, WL gw T v g
fe v a9 w89 wwer gRt gw
TR G & 5 @ B AT weht
M- 7T Y JRETHT F T 9
] S/ &1 qAAEz FY a7 &7 for
gt # s, &, § 39 W
BNY g uF axw ar  famar
e & AR 0 ATE gar g o
safeg & S g 6 aweTe agw
AT FT FTE HIZ T QT 3T I AT
&1 7 %7 o fra €2 & fraan afas
21 2 | afaw & ofas 38 1 20
arfgy ¥ gn am A arenfeaT am-
agEiv & aftr & S & Fe2t w0
7 £ #) wifuw $2 ) oA )

! fayfe  faw (Rt erdh)
w3 fad & @AW &1 wwAl a|
Fga w1 AT ]

wwafe wER ;w9 qrw faae ¥
# wew w3, oY aa oy AT faw gaT )

SHR] SHAKTI KUMAR SARKAR

g fr @ 9\ q& w1 o 7g 9w ¢,
ag Taws T e § iR aw Al
& fum &0 ¥ o wrar g, Wrorge foerr

(Joynagar)® Mr, Chairman, 8ir, the
hon Member, Sri Vajpayee, has given
us un opportunity to discuss the flood
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problem angd starvation deaths, parti-
cularly in Bihar. But I want to high-~
light the problems of food of my
poor State of West Bengal, where also
gimilar incidents have taken place.
It is reported in the Statesman that
five persons have died because of
starvation. So, I want to draw the
attention of the hon. Minister to the
food position in the State of West
Bengal.

In West Bengal, what we see today
is that hundreds of people, thousands
of people, are coming from the
village sites and taking shelter on the
footpaths of the ciy. This problem
cannot be removed only by the food
poltry that we are following now.
As regards the food policy, I want
to say something quile different
about the food policy that we are
following at present. I want to know
when we will get redress for the
poverty and misery of the people
m West Bengal.

In my State, I see that the require-
ment of foodgrain is about 60 lakh
tonnes. We have produced about
60 lakh tonnes in our State. More-
over, there is a supply from the
Central pool to the extent of about
15 lakh tonnes. It comeg to about 75
lakh tonnes. Out of that. if we de-
duct 10 per cent of he food produc-
tion for seeds and other purposes, it
comes to about 69 lakh tonnes The
lota] population of West Bengal. at
present, is 4.55 crores...

SHRI C. SUBRAMANIAM: We
are discussing the situation in
Bihar,

SHRI SHAKTI KUMAR SARKAR:
1 know that.

I want to say that this is the posi-
tion in West Bengal. As regards
what we are producing in West
Bengal, there is a surplus but always
there ig a chronic deficit. Every year,
we have to go to the Food Minister
2s a begger for allotment of more

. So, I want to say that if
We want to get rid of this problem,
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Deaths in
Bihar (Adj. M)
certainly, we have to look into the
affairs from another aspect. We have
to loock into the food policy from
another angle. That is why I say
that starvation deaths cannot be
prevented by this food policy. In
West Bengal, we see that starvation
deathg are taking place....
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MR. CHAIRMAN: This is a dis-
cussion on Bihar situation. You tan
bring West Bengal to the help of
Bihar. That is all right. But don't
take this opportunity to say some=-
thing about West Bengal For that,
you may gef other opportunity.
Please conclude now.

SHRI SHAKTI KUMAR SARKAR:
I would only request the hon.
Minister to do something about it.
Ag regards starvation deaths, 1 think,
something should be done seriously
and more supplies should be given
to the State of West Bengal.

st fvarsiwe wene avew (Ffaar)
awtafe mgYed, 7 gF TaaT ST ETAART
for A arg ¥ difer 0 F o g
% amd g e rogR T d s
70 dra @vrogw X wwfsw &
afem & fomw @ & Wi § — @W-
far @ ¥—3@i 6 wATA) FrE-
Fr=ftw ¢ T S WA 10 AW
F s &1 AAg ¥ @ 10 W
sifer s & wwfew & A ¥ i =
a1 @A F magr § AN A AW W
waeqr ¢ Fg fog & feal qm §
smyEr arg Agr sé o, Afew ST e
1 afzai ¥ o ag mE. A @
20 ast ¥ wft 7gr wmi ) foed
wEW ®Y Fo 25 WX 26 ® way F
SO I CR o SR
q St ¥ wpea °r, A ww
oY gat wEAr) & € SAF wE
am  ag w1 A @fgEgE 9
Qi FmTT & drw e A 9
ot war &, wa® ww far § e W
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I Alleged
Starvation

[ o= W qraava)
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SEPTEMEER 3, 1074

Degths in 173
Bihar (Adj. M)

¥ Ay ¥ yew § 9 2wl aw PRy
TH KT wgw freft @ X A A
d%F 9T A At & fore frcarer &Y
sggeqT & W1 7 3 fmfa & ol
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& a=r AN E e e,
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adr arfgr | A3 100w ey & qar-
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97 g FEmAAE A1 ) fefaar ®
w1 g gaA NAtE A & A
T IAF AMY WA P Y MT A A
qfEaTa 3w TN TGl AT miE
aw 78 v f997 2T 947 7 74T
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oz T  fF At aEdt a7 dife
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% frasr XI@AAT gAT WRAT 2
f az1 97 WawH F1 A9G 9T @Y 7 )
UT NGUT § WY g SeraT geaT B
ot & qgwT grrn A0FAT g

“Magomal Dhanna died Scveral
hundred serious in want of food
within Kos:1 embankment Villoge
Badnpur Laxmipur Kosh: Panchayat
under Ghanshyampur block No
Government relief.,”

S SFIT § W T agy § A
o ® ¥ A W T gen
sTrr A i § @ wgt & o
geowes §Y W o

qroy
HTHIL
L



Alleged
3 Starvation
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& s ag 37 70T @ ST goT Al
SEC A AEEAA GGAA A e
Ladl!
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T AT T X T AW oqaw
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e s ap 2
ferer fgre & 6 forit ¥ W g £,

BHADRA 13, 1808 (SAKA)

Deaths in
Bihar (Adj. M)

A 1 Wﬁ I, m, qrqTe
TOMAT, FaTeT T A Wi ™ g8
¥ ower § 1 A R W oA ®
qgaTd T W dEEA
TYHATE AATAY AT | ASETHA FYAAT
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AGFIATA TIAATHI F 3177 T7H717 1 T
Fra1 wrfzd fa faq =wfzmy & ar Y
FE TEM AZT W FT OEY qgEmET
AT | AT N Afcar swE qeAdr }
/7 A # 0F AR g = s B,
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g7 TR F1 fAE HTEI AT A
s el o w7 wEA wg AT &
o ag w7 I 57 F fad ot fEa
g fr o fagc gLFIC & g0 AWLA
FA | AT o1 TS QAT FeAT
AT FrIdr A I A § H gt
gfs sy o7 ® A & fag anw
W wgh fv @@ W N TTAFaT 0w



s AReged
Starvation

fafwdnisr@ESTRANT M &7
wqr mfsw w7 & a2
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0w & owr e ¢ A §
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QAT AT FIIIIR AW 47 -
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SEPTEMBER 3, 1074

Deaths in 176
Bihar (Adj. M)

fam€ #) swaeqr off g% 1 fad BF
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& s g T o Y O ol Y R
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# T fger @ sgr 90 sfawmw
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1 Alleged
77 Stervation
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BHADRA 12, 1896 (SAKA)

Deaths in 178
Bihar (Adj. M)

XE WA § 9% FEAT QAT
fo gardl meetw & oF W wror
ATHAT A1 B T AAE WY g7 @ A
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a Alleged
e Starvation
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SEPTEMBER 3, 1974

Deaths in 180
Bihar (Adj, M)
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181

gafrg ag T I A garg &, S9
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Alleged BHADRA 12, 1888 (SAKA)
Starvation

Deaths in
Bihar (Adj. M)
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Alleged
83 - I
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SEPTEMBER 3, 1974

Deaths in
Bihar (Adj. M) i
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88 Alleged  BHADRA 12, 1806 (SAKA)

Srarvation
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SHRI P G. MAVALANKAR
(Ahmedabad)* Mr Chairman, Sir, 1
support the adjournment motion of my
esteemed friend, Shri Atal Bihar1 Va)-
payee, and I hope, that those hon.
Members of the ruling party who have
supported the main contents of the
motion will also have now the courage
of their conscience to support it when
the voting takes place At least, I
hope, they will thank Shri Va)payee
that he brought this motion and gave
them the opportunity to speak on this
subject

This adjournment motion may not
have come 1if during these last few
days of the session we were not demed
the opportunity of notices under Rule
377, Half-An-Hour discussions, Short
Notice Questions, ete. ] am sure, the
Government would have saved time
and we would have been able to pm-
point the attention of the Government
on various urgent matters of publie
importance I know that this motion
refers only to Bihar Although the
canvag and scope could be extended, I
woud not do it. But, surely, the coun-
try knows, the House knows, that what
has been happening in Bihar in terms
of flood drought and scaraty, is al-
ready heppening in Orissa, Assam,
Meghalaya, West Bengsl, Gujarat
Maharashtra, Rajusthan, Kerala, etc.
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this 18 not the occasion to go into
thase questions. I want to suggest,
very briefly, only a few points,
First of all, in Bihar, with this

great tragedy of countless people ly-
ing on footpeths and elsewhere under
the sky on account of floods, people
who have been rendered shelterless,
homeless, without food, without any
agsistance, I should have thought that
at least the Government of Bihar or
the Government of Ind:a would go to
the rescue of the unfortunate teemmng
millions, setting aside all political
cpnkidertions. The ruling party
members are saying that Mr. Jaya-
prakash Narayan is responsible.
Leaving aside Mr. Javaprakash
Narayan for the time being, leaving
aside his movement for the time be-
g I realise though that Jayaprakash.
j1 and his movement cannot be so
easily set aside, I would ask this House
and particularly the members of the
ruling Party whether they have at
least resolved their own internal bic-
kerings. In the last couple of days
while reports sbout flood and scar-
city are coming every day, we are
also getting reports that some sec-
tions of MLAs are supporting Chief
Minister Ghafoor and some sections
are opposing Mr. Ghafoor. That
means, they are not interested in the
amelioration of the conditions of the
poor people of Bihar, they are only
concerned about politicking and about
Power politics, not about the problems
of the State of Bihar. Thig is my
charge.

Sir, it is gaid that when Rome was
burning, Nero was fiddling ! I would
say that, when Bihar is burning, the
politicians, particularly the Congress
MLAs, are still wandering and going
about politicking!

When we have floods and  other
problems glmost every year, why are
Government not thinking of having
Some kind of a permsnent arrange-
ment? I can understand some ad-
hoc arrangement to lift the people
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out of their immediate difficulties.
But we should also think of some kind
of a permanent arrangement. Floods
and droughts occur every year in this
or that part of the country. When
this is the position, why is it that the
Government of India are not having
some kind of a permanent arrange-
ment?

Lastly, I come to the question of
Central financial assistance. It is not
right morally, constitutionzlly, legally
and even from the point of view of
humanitarianism, for the Centre to
say that they would take shelter
under the recommendationy of the
Sixth Finance Commission, If the
States which are hit by drought,
scaricity and floods were to be treated
by the latest recommendaiivn of the
Finance Commission, I assure you,
Sir, that it would only mean that the
Centre wants the distressed Statesto
go to dogs! Where will the States go?
They have no resources of their own.
They will naturally have to come to-
the Centre. Therefore, the Centre,
without taking shelter under the
recommendation of the Finance Com-
mission, should, directly or indirect-
ly, by some means, provide money to
these States; 1t may be by way of
overdraft or some other means; but
they will have to provide money to
these States.

In conclusion, I would once again
say this. Let the Government of
India not take an easy shelter under
the recommendations of the Sixth
Finance Commisgion, This is not the
occasion to go into the details of the
Commission's recommendations. If
flood contral ig to be effectively carri-
ed out, in addition to ad hoc arrange-
ments, we should have som e kind of
& permanent arrangement Financiau
assistance must be made available to
all such States, whether it i& Bihar
or Orissa or Gujarat or whichever
State it may be, because this is &
humanitarian problem and not mere-
ly an administrative problem and
much less a political problem.
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ot a9 Sare Hww (wredye)
awfr wEET, § "oy s qrdy
& weara o frQty weaT g ) 1R faare
% gu vy faufe ¥ odt ¥ ag v &
Wi & &Y qur wivwd wfew @ 14T
dar for § & v w57 91 W fagre
fore fawfer & 7o g & 9997 sfe
arelY & 1 fawd &Y a6l & o H9 qaY
faafa @y wrf 4 fsz WY gamt fgr
|rdY ¥ 79T 9T QF A4 FrE IS A
7 T 9% fady Fear g o fagre @
T VaTsEY A %% gAY fawfr oY A
wi § | agr 9 graw s & fag
araresgr mr g ) fod arEw A wy
fE 80 garTze ¥ AR fagrewY | pwy
e 30 Yar§ # gf O
AT I & GTY-ATY 9T A G HFCH AW
T | g Wit o fedt fafee
N sar ey w1 7 A
& So7 GARTY ¥ WIT 9IT I T
fawrar g 1 arg ot ot fagrT wex
oY afaror waa gl o aa Nt ad
W Ra@ qat & W g W A fadae
fear & f 7 % aw ferar =rfgd
gra #Y a3 Y <Aty feafa & 1 faare
AT G T 9T qr HWE 197 AFAT
97 9T 747 & w41 5 agr § egvaAr Ay
feafr & ®1€ gure ft At grar wr i
gy faa & v fomy w7 gy o
2 1 Frary a1 S T @ W
XENT a1y A AE) fowar war o wry Ify
feafr 100 a9 # oY g€ qv 1 2w
oI W Y argT gz ok ) gy R
FARRTT T R/IT ARG § TN AY
mgTaRg ot | AT HETIHI AT
FARTATEE ® oo ¥/ ang Faew
FLLRT & o A ot 10 AYE oY
o7 1 for @ 1971 ¥ arg ® wrw
A9 qorw w3, A o qy et oAy
#¥ fagi< ¥ Afea) #Y an = &P

Deaths in 19
Bihar (Adf. })

w0 ¥ fordt xw g w1 wtoy qATd
15 T T At w19 & fear v qwE
w31 & ford 3@ & g v Y fvar )
wTAAT 9q A & q@t agiy frand
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNOLOGY AND AGRICUL-
TURE (SHRI C SUBRAMANIAM)
There 1s no doubt thst the people of
North Bthar are facing a very critical
situation caused by Very  serious
floods and, unfortunately, 1t has not
yet abated The hon Member who
moved the motion, having wisited
Bihar only recently, naturally spoke
in anguish about the situation there
and I want to tell the hon Member
that I, along with the nther hon Mem-
bers of this House, shaie his feelings
Considering the serious nature of the
subject I am not surprised that the
discussion went far beyond the scope
or the adjournment motion, which
was expected

1 would like to deal w:th the gub-
ject mn two parts

(1) with reference to the flood and
flood relief and (2) with reference
to the food situation in Bihar about
which specific reference has been
made in the adjournment motion
Floods are almost an annuul occur-
rence not only in Bihar but in many
other parts of the country. It is un-
fortunate that it has not been possi-
ble for us still to find permanent solu-
tions to prevent floods My own feel-
ing is that we have been attempting
prevention of floods mn en ad ho¢
manner and, perhaps, by that process,
even accentusting the trouble We
arg putting up bunds at various
points
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When there are floods the waters
come in fury and it Lreaks at some
points and because of :his break at
one point, with great force, it enters
the area interland and causes much
greater damage than otheiwlse it
would have caused if 1t 1 left to its
own natural courge, Therefore I do
not know whether we are going to
preveni flood by putting bunds on
either side be it the Brahmaputra.
the Kosi or some other river. My own
impression is perhaps this iz not the
method to deal with the floods. There
is another difficulty also. Once the
flood cuts acrosg the bunds then the
drainage also becomes difficult and
water continues to stagnate for a
longer period t1han what it would
have been had it been aliowed to run
its natural course. My colleague the
Irrigation Minister is not here. This
is a scrious matter which will have
tu be considered at an exmert level
and some decision taken with regard
ip our approach to the pievention
of flood This is one aspect which I
would hike to mention and then I will
pass on to the next immediate relief
measures.

I find that a comprehensive report
1s made by the Bihar Government,
Review of flood and Relief Measurers
in Bihar, 1974 and the hon Members
even from the other side made refe-
rences to this document. They have
made an assessment of the damages
caused and families affected 'y the
flood. Some more damages might
have caused by recent floods also.
The Government of India officers from
the Irrigation and Power Ministry
with Mr. Goyal, a Member of the
CWPC as head of the team  visited
during 14th to 17th August an’ made
an assessment of the situation. More
recently a team under chairman-
ship of Dr. Kalkat from the Agri-
culture Ministry was sent there, when
this flood was there to see what sort
of reliet measures could be given,
what gort of organisation can be un-
dertaken so ag to give immediate re-
hef to the people affected. As far as

I could see, we have been trying to
mobilse all the resources possible for
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the purpose of reaching aflected peo-
ple, marooned people, by hiring boats,
by hiring helicopters to drop  food-
graing and other foodstuffs to the
affected people, particuiarly when the
flood was of such a serioug nature. In
gpite of that I have no doubt in my
mind thousands of people would not
have got relief which they required
at the proper time. Jn spite of the
efforts which we have put in, there
might have been great deal of human
suffering because of the very rerious
nature of the flood, and unfostunately
this cannot be avo'ded whatever
might be the measure and the pre-
parations we might make. There
is bound to be some suffering parti-
cularly in a case of this nature. This
is the first thing which I wevld here
like to emphasise,

And therefore, it is not as if we
take a callous view of it On the
other hand we are finding out all pos-
gible measures to sce tiwt these
things do not happen aud &'so we
have to think of the mnst officient way
of tackling it especially if it is an
annual occurrence, 1 think we
should have a strategy with regard
to the relief measures which we have
got to underteke under these cir-
cumstances.

There are three aspects here which
we will have to take inlo account.
First of all, when the flnds are there,
we have to quickly drain out the
water there and rush relief to the
people; secondly, we have t0  look
into the other aspects also, namely,
when the damage has been caused,
apart from repairing the demsge to
the roads, culverts etc., wha* is more
important is to save as much crops
as possible because that gives greater
human misery to the people later on
if the crops are fully affected. There-
fore, this was the immediate purpose
of the agricultural teams visiting the
area with a view to findng out how
to save the existing erops #2 much
as possible. These measures have
been indicated to the Bihar Adminis-
tration. I am sure they wi'l alsg be
taking various other » meusures.
Where the crops have heen destroyed
we have also tried to make an assegse
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ment and we immediately try to find
out what new crops could be raised,
wherever possible, by providir.g pad-
dy seedlings. Perhaps. in  cerfain
areas, still the flood water ig there
and therefore there may nct be time
for raising additional long-ierm crops.
Therefore we have to think of raising
short term crops. Even though the
flood causes so much damage, it also
brings some benefits by way of
silt or by way of provid-
ing moistures, We should take full
advantage to have greater production.
So, we are trying to &ee that even
during the Kharif season, we could
improve the production es much as
possible. For that purpcse, we are
also distributing fertilisers #t a con-
cessional basis for tha purpose  of
meeting this situation.

195

SHRI BHOGENDRA JHA: Wil
you send these things from here?

SHRI . SUBRAMANIAM:
I know that it cannot go from the
Centre. It has to be raised there. 1
know something of agriculture. Ple-
ase sit down.

SHRI BHOGENDRA JiHA: It

should be sent from here. It cannot
be transplanted.
SHRI c. SUBRAMANIAM:

I wish you were put in charge of the
Agriculture Ministry by the Prime
Minister so that you may raise the
seedlings and send the same from
here. (Interruptions) I am dealing
with the situation in my owm way.

However, I am thankiul to the hon.
Member for the suggestion he is mak-
ing. We are trying to tackle the situ-
ation in our own way. We are
trying to raise seedlings. It may be
10 or 20 miles away from there. Cer-
tainly, it cannot be dono at the cen-
tral level. This is a muiter which
will have to be done zi flie ground
level—not even by the State Gov-
ernment but it has to be done by the
farmers. We can only assist them to
raise the crops.
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MR, CHAIRMAN: Nearabout it
can be done by the agencies. It can-
not be done by the Centre from here.
This is what the Minister says.

SHRI BHOGENDRA JHA:
possible to do it from here,

It is not

MR. CHAIRMAN: e has under-
stood your point and he hes replied
it

SHRI C. SUBRAMANIAM:
The first attempt is to improve the
agricultural production piogramme
by taking advantage of the floods
ta a certain extent during the short
period. Movre important than this is
the preparation for the wabi crops
hecause, T am sure, the water would
be drained away and better moisture
would be available therefor the rabi
crops. What is more imporfant is to
take measuces to find oui what are
the seedg available for the purpose
of raising the rabi crops and what
sort of material inputs that would be
raquired for the purpose. This is the
sort of exercise which we are making
<o that the rabi crop may be a bum-
per cron. That alone will change the
situation. This is how we are {rying
tg teckle the problem. In addition
to that, this raises the problem of
health also; medical relief ete. This
document ‘Review of Flood and
Relief Measurers in Bihar® gives an
accouni of the measures taken bty the
Bihar Government for the purpose of
meeting the situation. In al-dition to

that, recently, my colleagve, the
Health Minister has taken certain
measures. From the {(Fovernment

of India and with the asgizlance of
WHO, we have sent a team of 40
specialists, what you call epidemio-
legists, for the purpose of controlling
epidemics, for the purpose of inocula-
tion ete. Forty persong have been
sont there. In addition to that, 30
doctors from Andhra Pradesh have
been mobilised and anothey 30 para
medical assistants have heen sent for
this purpose to Bihar. I am sure
other neighbouring States wculd alsa
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organise these medical squads and
para medical squads and would send
them to Bihar so that there
may not be an outbreak of
either Cholera or Small-pox or some
other epidemics. We have a'so taken
care of this. We are alsc trying to
see that the drinking water is chlori-
nated so that it may not cause another
health problem due to drinking insani-
tary water. These are the various
measures which we have taken for
the purpcse of seeing that there is
no outbreak of epidemics there and
1 hope this would be under complete
control. So, to the extent possible,
we are trying to take these various
measures. | am sorry Mr. Madhu
Limaye is not here. He reised the
question with regard to assistance—I
think Mr. {$hyamnandan Mishrg also
raised this question; various other
Members :so raised this question—
which has to be given from the Cen-
tre. Sir, rghtly or wrongly, the
Sixth Finance Commission went into
this aspect and for tha; purpcse, they
went into the entire resources avail-
able. In order that the State Gov-
ernments may not coniinuously de-
pend upon charity from: the Centre,
they thought that there :chould be a
transfer of resources to the State Gov-
ernments so that they would be able
to stand on their own legs to meet
some of these situations, It is on that
basis the recommendal:ocns  were
made and we have accepled the re-
commendations, as it has been the
policy with regard to the recommen-
dationg of all the Finance Commis-
sions, Without any rescivation, we
have accepted all the rewcmmenda-
tions. But, I do agree that when
people are in distress, we cannct show
the Finance Commissicn’s Report and
say ‘this Is the report’. When real
distress coines, and when there
is an emergency, certainly. we have

to take note of the situation, whether .

there is a Commission report or mot,
and we should try to evolve measures
by adopting a realistic appronach. 1
do agree there.. But, certainly, I
cannot immediately make policy pro-
nouncements here. I have pasced on
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this to my colleague, the Finance
Minister, who was here. He will
have to consider it; the whole Gov-
ernment will have to consider it be-
cause it would be a Cabinet decision.

‘T am sure in a matter of emergency

and crisis like this, Government
would take decisions which would be
appropriate to the occasion. not merely
bound by whatever may be the recom-
mendations of any weighty Commis-
sion, with regard to this. I hope this
wil] be taken into consideration.

Now, I come to the question of
food relief to Bihar, I havpen fto
kold thisz portfolio once. It was at
a very critical time, when Bihar par-
ticularly passed through one of the
worst erisis. At that time, in 1965-
66, the production level went down
to 41 lakh tonnes; the lowest level.
At that time, we had to face that
situation and I do remember the de-
elaration I made here at that time
that we would not allow even ome
person to die of starvaticn. I do
take credit to-day that in spite of the
eritical situation, we kept
aur wnrd at that time. In gpite of the
law Jevel of production of 41 lakhs
tonnes there, we were able to orga-
nise a public distribution system
covering almost the entire Bihar and
we were able to face the situation.
Later on, an assessment wes made
with regard to the measures that have
been taken and the assessment was,
during the crisis, particularly Bihar
children got much greater benefit
than at any other time. They were
able to get the various welfare mea-
sures which were not available to
them before,

20 hrs.

SHRI BHOGENDRA JHA: Because
of a non-Congress Government there;
because you were not there, -this was
arranged. :

-

SHRI C. SUBRAMANIAM: It was
Congress Governiment there.
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SHRI A. P. SHARMA: It was Con-
gress Government; it wag Central
Government.

SHRI C. SUBRAMANIAM; What-
ever might be the difference on this,
the question might be put to Shyam-
nandan Babu, It was managed that
way. (Interruptions).

Now fortunately even in Bihar the
production level hag gone up suffi-
ciently high. In 1972-73, it was 92
lakh tonnes. In 1973-74 (upto June)
the rough estimate is 85 lakh tonnes.
Therefore, it is not as if there is im-
mediate ghortage of foodgrains. But
I do agree that because of difficulty
of communication and various other
things, breakdown etc., there is bound
to distress. Therefore, immediately
these people should be reached. I am
quite aware of it. But I am talking
about the general food situation; it is
not as bad as 1t was in 1965-66. As
against 41 lakh tonnes, we had a pro-
duction of 92 lakh tonneg last year
and now upto June this year 85 lakh
tonnes. The next season, kharif
season, has just now begun, from
July 1st onwards. If the production
gets affected during the kharif season.
that will get reflected a Little later on.
Therefore, in my view, Bihar may
have to face a more critical situa-
tion not immediately but a little later.

As far as 1 am concerned, I am not
only concerned with the Bihar situa-
tion; 1 am also concerned with
drought in various parts of the coun-
try and floods also in other parts of
the country. Therefore, I have to
husband the resources, whatever re-
sourceg are available with me, not
only for the next two months but
later. Particularly as far as wheat is
concerned, it has to be managed till
the next crop comes, that is, the rabi
crop. Therefore, I have to have not
only a short-term view with regard
to it, but a long term with also. It
is only on that basis that I have to
make disttibution, not under pressure
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have nothing; I cannot do anything’,
even when we may have to face a
more serioug crisis.

It is in this context that I would
like to appeal to hon, members to ap-
preciate whether we are not doing our
best under the circumstances. May
be it could be better, but under the
circumstances with regard to the re-
serveg available at the central level
and taking into account the demands
from the various States, we are doing
our best.

Thig Jis the position with regard to
the Bihar situation. In spite of the
high level of production, 1n January
we gave them 25,000 tonncs (20,000
tonnes wheat and 5,000 tonnes coarse
grain), in Februaly we increased it
by another 5,000 tonnes, that is 25,000
tonnes plus 5,000 tonnes; in Maich 1t
went up to 35,000 tonnes, in April it
was 35,000 plus 5,000 '‘making 40,000
tonnes; 1n May 1t was 35,000 plus 5,000
making 40,000 tonnes; in June it was
35,000 plus 5.000 equal to 40,000 ton-
nes; in July it was again 85,000 plus
§5,000. In August there was a serious
situation So the allutment to Bihar
was 55,000 tonnes, 15,000 tonnes more
than the July figure.

Even though the demand has been
met, unfortunately the demand of
Bihay has always been on the high
side Therefore, we always have to
kecp a margin. Even during 1965-66.
1 remember they were demanding
four lakh tonneg per month; it was
an impossible thing. We were able
to manage the situation with much-
less. Here also, not now but from
January onwards when production
wag at a fairly high level, they had
been demanding one lakh tonnes per
month. In August we have made an
allotment of 55,000 tonnes. For Sep-
tember we have received today a com-
munication dated 31st August, 1974
that they should get an addition of
35.000 tonnes per month for Septem-
ber, October and November. Cer-
tainly I shall review tha situation and
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try td find out how far we can stretch
it taking also into account my other
commitments, what is likely to be the
wheat position, what we have in hand
and what we are likely to get even
by way of imports. I shall have to
make a realistic assessment. On that
basis I shal] try my best. I do realise
the difficult situation Bihar is facing.
I am glad that other hon. Members
also spoke from other States. West
Bengal wag also facing*a very serious
situation; Assam is facing a serious
situation, so also Gujarat. In Gujarat
it is much worse; for the third year
in contimuation they are facing a dro-
ught situation. I have to tske into

account competing demands and
try to see how far we can help
Bihar, Take Kerala for instance;

they are facing the worst crisis be-
cause I am not able to give them rice,
It is only half the quantity which I
have been able to allot to them, What
do I tell them? I have to take an
overall view. It is npot ag if some-
body ig getting in abundance and
Bihar alone is being cut. I want to
give thig assurance that we shall see
how far with the existing resources
we will be able to meet the situation
not only in Bihar but in other parts
of the country also

In Bihar it is not merely the allot
ment of foodgrains; much more im-
portant is the functioning of adminis-
tration there, This is where Shri
Shyamnandan Babu says: we have
created a situation where the Minis-
ters are not able to come out of their
houses. Is it something to be proud
of?

SHRT SHYAMNANDAN MISHRA:
Did 1 say that?....(Interruptions)

SHRI C. SUBRAMANIAM: There-
fore I make this appeal to Shri
Shyamnandan Babu. Shyamnandan
Babu wil] respond; but I am concer-
ned with somebody else, In a situa-
tion of crisis there is no doubt about
his response. But it is a little more
than that; he should try to create a
situation in Bihar where difficulties
could Be tackled. To paralyse the
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administration when a crisis faces
the State....
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AN MON. MEMBER: Corrupt and
worthless administration has to
g0... (Interruptions)

SHRI C. SUBRAMANIAM: If char-
ges of corruption are taken seriously,
none of us could exist here,

SHR1 SHYAMNANDAN MISHRA:
They are propping up the corrupt
Government. (Interruplions).

SHRI C. SUBRAMANIAM: 1 wish
the charges are confined to Bihar
alone Bui it is a general charge in
which everybody has to be thrown
out including the Prime Minister. You
want to have a chaotic condition par-
ticularly when the country is facing a
crists How can we take this charge
seriously even with regard to Bihar?

I do agree that if there are serious
charges, that will have to be gone
nto But mn a time of crisis, unless
the administration is allowed to func-
tion, whatever quantities of wheat I
may give, it would not reach the peo-
ple. Therefore, T would appeal to
Mr. Vajpayee and othems to create
conditions where at least during this
crisis, the administration functions
effectively.

I am sure the hon member has
achieved the purpose for which he
moved the motion. namely, to bring
the condition in Bihar to the notice
of the Government and to have a
general discussion on it. Therefore,
having done that, T hope as a gesture
of cooperation, he will withdraw his
adjournment meotion,

it wew faprr® weodelt (vnfoge)
awmfa oY, dawr fagre s feafer o7
9 O 9@T AT FH KT I
fridg wifer = Faowegar ¥
AT AT IT, FW 9 TP AW H A H
wafgrlt d ot faelY iy 98 o, fadt ot
2w oY feu fir o¢ sy kfere won wew
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[t szar fagrds a1 #740)

¥ fog wwa TEIgar 1 gET T_IFT gAY
2y guT wedr wgey faar Tre A
W AE F8@ 4 & 37 A% aY Aifag
@ FIATAN A1 %3, AT 731 &1 7047 |
§ WAt WY T TAT qEIH F
gy ¥ fagre & afaf wgt an @
a7 ga&r 2 ga 939t & afafafuat T
7z fowraad F F1 q6r @1 fE g
qEaTa #1 Faw fagre aF &Y @ifwa 4t
fear | oF ar F1ew a8 § 5 8 &3
fagre #v feafy 3msT amar § AT
gat ag fF & Wrgar ar fr ow oF
QR T GIT ETTT Ffezd F AT ART
£ Taid g€ ¥ IIHT 3T I AT
1 faag 71

77 Taf & arwrfas 3fe & A
darary afce & a2 w7 &
gwrar F fag gaF gam f@rat §
@IET: AT JgiRT 3T AT |l
FT IWT AGT F WhH | ASBT FTAT,
fger§ 74t g ° wifedd gl A}
arg #1 U & fa7 fog g & wedl-
qd 1 ISTRE FT AT gL fag =
ar ¥ feqr S & FFFg § Iy AT
FrafafFaT & A FAT 13T ATE
IFTT Ag1 (AT a1 @wal 5 ;13 way
g aY g9 S 9T Faf F#39 & A a3
IAC & A EY ATE By FHEAT 9 AR
fewmr & AT Ay 2 1 fRT a1 F7 gH
IEY THT T A/IGT & T AT3 FT A
FATR TCATH @ZATT a7 2 139 feafq
¥ qfeada AT &1 ev ars w1 afa
Ty IeqN I ATAT VT AET AAA T
A gafae arg ¥ F17 o7 g%
faw & 319 39T RITATTAT TAFHT
Jasr gar Afg & Fraffas sa@r
AT g |
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wzi aF qEwifas gaa 3, Ay
wgrd 1 Ay w3 3, 3w
FE B ATIT (RT3 AT RIgA+T FATAT
F1 frgrfer & art o a7 997 & 7912
wrasd fzar g afsasm s74 fFgresy
FB IT FT q17 IETT qEl A A
(egagra) ==t faarz =Y a1 &y 21
FTA BT AT (AT HAIGY, F F AT
1€ fadm 73 21 AT I TF B
Farory &1  fawifra o7 fagre wok
9% @ #7 faoir gt fear s
aT 7% 7 71 fagrz & faz afa ¥ azrmEr
ferzrr wrqr g 7 & & Fra wfaw
TEEFAT 47T TeAT 3107 1 HAr 93q7
T AETAAT 37 a0 R freriT wr R
SATTZAATZA S AT & 37T AF 74
i fog Fear 9ry 1 w4 warar faadr

20 a7 9 fae ar 37 gaea § 9%
AT ATAT 0% TIRA Al AZHIT KT,
T3 440 w1 93 ey 7 frarg 39y 2,
SAT AT 2T 997 - 9y Frar aur ar
fex 3q1 {5 &7 fagar aifgg
ag Wt fear 1 % AT war
ey wlEamzT goT u¥a 3 W%
3T A1 H fqare s 3ar A1 w3 Sr 93w
T & ar g3 ¥ qifsy & 3§ fraar
wgraar &Y 9T wFAr 8, 9T & AL A
3T #1 daF vrfag g & 9z g
A%KT TAFI 3 TH |

weAT AT T 74T FY ¢ 6 fagre
§ A aFz £1 feafy 3e0m g€ 2, 39 9%
fawg o % faq g7 @garm 3 1 g9y
38T & TZAM 3Iq &Y «fFT 997 a%
fagrz & dnry Afaqs=a aa @ g,
AT A1GT T GZAIT S F T0T 73T &
AT &1 ZHT H 404 T JAT Al

3
Qo vvovn e

oft qEFAT AT A ¢ AT I
faqar #37
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st wewr fagd womdr: @
geR & @ ¥ @ @ fawr Faw
(swaqm) & T ¥I®F T@ @A
WX g & 39 ¥ quq gr 9z e
SAIT BT AGAGF 74 TEAF 0 FW
WA g ¥ AgaAvT Fr worr w3 Afae

WA TA(F WAL & (53 &7 H7 00w
FT | &, OF q&7 74 B A AR
TRFAM F a7 A fagre w1 nate
#1 faga a1 @ § 789 T H4T IT Y
e ) AY gy w1 oA By omwe
THUT A AT FA0AE Tragar THE
H IMET ®WEF 750 A0 AT WML
fageed fram aqcq§ B ar afaqea
A&l =T Av 4 IMEA 74 @ ?
TETT MR F FATA G TH(F A TT0
g | (aam) ag v wiq Taw w4
FEAT & AT U, WL wOA T
qr & 5T g 1 XA 737 TF A
AT T WA GER G 4T T oA §
Ad T FGGR AT sivar 4 fagre =
@am |ai &1 G AT T 9N
2 (smaam) sos fagre w1 sraar w4
FEAr PFT a1 FET F1 ATTHT A
¥ 79 3T FEFT FC T4 05
f& faam sar %1 F137 F 547 W€
Sl A T A TA 1 (Swadid)
T AT HL Q@ § 7 siwan 747 Mg,
e T@Er g o oseww wEd @
& faam aac A s ¥ (sxaam)

Wa 58 w1 (97 %@ rne? ‘mewar Y,
B TR I WA, Miaw 5T HIC g
FAG FHE A FU 9T F fagc w7
fagiw war # gerraz T wr § ok
q AW ®AH WA E ) wam gAY 6
TS GHE FHT T wAT A ST q@WT
IR G AN A 7 ¥ T AF
Flnee OiE Y arar w&F A} )
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=5t ofe ymw (=feor feeddY) -
AT TAR(AT FT 76 TFF FLAD § |

St wee fagrd awdadt @ asET
FA AT 7 fa0g F& ST FT A
&) OR TwEr w9 Figw § O a3
I FI G wHAT FTIAN F 77 Fiaw
q OFE 90 | 59 USHIEAT GG 4Y |
g ot aFqfaee Tt F1 gw HL WA

g1

wafa agea ;. Wad faagiEe
CURCUR S

it weer fagrdt avdt : fagre Y
M qicfeqla & S8 ¥ difsa swaar Y
UFH TEAA &1 FW A IARA TAGA
¥ arq7 541 @ 1 ArSEw %A 7 Ay
glar a1 :Ifsd, # gny wiedm
WWI7Z @1 5T g & o woedler g a4r )
T AT T IIFT GH FW & G
& ad &1 .. . (wAaA)

s{roet EYo REHIETET : (@HEA)
T FETFIA AT F7 AL T 847 X ST

w®RE?

At wEe fagrdt amdwt . waaiy
A, q wEA R oA fag ¥ ai-
feals ag AT gF & wrwor dar g5 &
4@ 9T HAL T5q qi©d FA § A
UwANGE ITF F X F wfrmr ¥
qrar 93 | F sma g R oW 5w
BT &1 T AT & | A 76 TEHT
FIAX FT F W A AT qrAA T
qg STl @F S4% oA 1 /Y fag
NW F AT F iqd weAw ¥ OF
g & gnar fear ar grow #
SEA Fg AT TTHT G A TR
WAl §F TGTIAT AGAT § ag A 7g T
g AR 931 7 gavs fear ar gfag
ACHT A GT G AT F &Y §67ar Tt
TE WL (/T & are7 w0 E Y ar
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[sfr we fagrtr arxeial)
wiei wrare g6 wifgd, = @
¥HE TE g W | WA qg FEE Qe
¥ worg 74 wyaloy ofr 1T T
RE W Ears & f5a daeadr g
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SHRI C SUBRAMANIAM 1
thought you would not bring in pol-
ties here I am afraid, you have com-
pletely politicalised yow speech and
your appreach also

SHRI ATAL BIHAR] VAJPAYEE-
While mitiating the d.scussion, I dia
not bring in politics But what about
the Congress Membeis” It 15 your
Members who started politics I am
replying to the debate not only te the
speech of the hon Food Minster
They dragged in the name of Shri
Jayaprakash Narayan It was done by
a sentor Member, Mr Bibhut: Mishra
Even now I say that this question
should not be consideired from a poli-
tical point of view

SHRI C SUBRAMANIAM Confine
yourself only to that Don't bning
in politics

ot wew fagrdt wwddy :  Fanfy
Y, wdr WY FET TIT 97 qI7 &HT
ffay @ W e T Ter ¥ fHr
wY§ Fwe Freirs T a1 w7 frae
wey frar war )« a8 fear Ay ?
¥qT 48 WWEAT wqAw  fa@re w7
wdl wraw AW U F war ¥ ¥ oAr
aweqt 7 2w A 8, o feT T@
w1 T8 § £ ST wEer ¥ ) jUT ST
¥ wgaw & faa, wadifer ol &
geur ¥ Ay @ wrw @
wifgr | ®7 Az 7 Awww frdrw
X 747 & vwdY 7

SHR; ¢ SUBRAMANIAM That
was what I trigd to do But you would
not cooperate; you would not even

gitend the meeting,
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SHRI SHYAMNANDAN MISHRA:
When was our cooperation sought?

SHRI C SUBRAMANIAM: I invit.
ed them for a discusmon go that 1
might get the advice and suggestions
of the hon members

SHRI SHYAMNANDAN MISHRA:
No, Sir It 18 completely wrong

oft wrze fagrdt ol : wa ag A
wifrasa g R Eframa
w &g fifer qaefr oF 1 @ g
T AT T7T I @Y |

wwafe W : afwd, ww @R
s

SHRI C SUBRAMANIAM Even
now I am ready to discuss with the
hon members provided they aie

ready

oft wrw fagrdt woddt : gw quiT
ey Ry farr v i fody
T A AT 9T W9 AT K
SHRI C SUBRAMANIAM How do

you get relief without going into the
whole matter?

SHRI ATAL BIHARI VAJPAYEE
without going into what? (Interrup-
tions)

wnafe wwm . rgEe sy,

ST AT R OE

oft srew fagrdt wroddt - 5w ¥Fe
% w1 § aa awaw avx § o oewa
X ¥z wrar & agqrr A fear v
fxd ag we w41 1 €4, AT ST
AT A AW TS AT A E faw 5
w1 =rapye faar war wg § arw Afr
feareT qrgAr @ AEANE  wTOR T

wow et g€ 8 1 s e R ¢
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w agar ¥ ax A § Ak e
¥z oo war & av faddr =4t 1
AT FX BT WO AT TS E 0
W A1% R g 7 g9 ¥ fy giw
@t ada aafa w1 fatn st o

T TG AE A ogw qWT §
dafcr sgiv W do% g o 9
w8 WX 313z & f97 afr 4

Let him be honest. He wanted to
discuss the entire food situation. Also
the dateg did not suit us. The dates
had been fixed without any consulta-
tion from us.

SHRI C. SUBRAMANIAM: We
have to deal with the entire situation,
not only Bihar. (Interruptions).

SHRI SHYAMNANDAN MISHRA.
The subject will have to be fixed in
consultation with us, and that was not
done. It was agreed in the meeting
the Prime Minister that the subject
would be fixed in consuliation with
us. Who is the Minister of Parliamen-
tary Affairs to inflict some subject on
us?

oft o fagrdt st : maclA
&, & wiaw wog w7 d70 T ) qW
1 &7 ¢ fv & a0 wdfi wnzm W
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T &7 f < v | F w5y
#14-FqT- TE(T 97 A7 EAT § |

210

MR. CHAIRMAN: The question is:

“That the House do now adjourn.”
The motion was negatived.

—

2029 hrs.
OIL INDUSTRY (DEVELOPMENT)
BILL—contd.

MR CHAIRMAN: We now take up
the next item, namely, further consi-
deration of the Oil Industry (Develop-
ment) Bill. Mr. Raja Kulkarni was
on his legs on the last occasion. He
may continue his speech,

SHRI RAJA KULKARNI (Bom-
bay--North-East): Yesterday I made
out the pomnt. ..

MR. CHAIRMAN: He may continue
his speech tomorrow. The House
stands adjourned till 11-00 a. m. to-
MOIToOW.

20.30 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
September 4, 1974:.Bhadra 13, 1896
(Saka)



